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Tuesday, 18th November, 1952

The House met at a Quarter to Eleven
of the Clock

[MRr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

INDIAN TEACHERS FOR AFGHANISTAN

*388. Sardar Hukam Singh: Will the
Prime Minister be pleased to state:

(a) whether the Afghanistan Gov-
ernment made a request to the Govw-
ernment of India for providing some
Indian teachers for employment in
that country; and

(b) whether any teachers have been
sent to Afghanistan

The Deputy Minister External
(sm”mx.ctud.) (a)
and (b). Yes,

Sardar Hukam Singh: Did the re-
quests hﬁeciiy any particular subjects
for w| the teacbars were required?

Shri Anil lg me.ndg.‘li s;l‘h:ntwachers
were genera 'or with a
knowledge of Persian.

Sardar Huokam : Have the
Afghanistan Government also sent any
teachers here?

mShﬁ Anil K. Chanda: Not that I know

, Sir,

Forerlan ExperTs oN HoUBING
*389. Sardar Hukam Singh: Will the
Minister of Works, Housing and Sup-
Ply be pleased to state:

(a) whether any experts on Houslnx
have 'been invited to India
oreign countries; and

269 PSD,

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
The Technical Co-operation Adminis-
tration were requested to make avail-
able the services of experts on Housing,
Buflding materials and Building
methods for use in the Community
Project Administration.

(b) One expert on Building material
has joined and has commenced work.
He will advise the Ministry of Works.
Housing and Supply as well as the
Community Project Administration.

Blﬂlarl-lnllm&hgll How many
more are coming?

Sardar Swaran Singh: Two, Sir.

Sardar Huokam Singh: Did our en-
gineers express their diffidence in car-
rying out the schemes or was the offer
made without consulting them?

cstion of thelr expressing any Jiff-
question expressing any -
dence. But if all available material in
the possession of country can be
mobilised and u it is worth while
trying it, a.ndltlsonthatba.si.sthm‘.
we are asking for these experts.

Sardar Swaran Singh: Actually meet-
ings are taking place almost daily, and
exchange of ideas, information and
know-how goes on, and the discussions
are very useful.

Shri Veeraswamy: May I know from
which countries these experts have
been invited to India and what is the
salary being paid to each?

Swaran Singh: I have already
submitted that one expert has already
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joined. He belongs to the United
States of America. So far as salary
is concerned, the salary will be paid
by the Government of the United
States, but we will supply office space,
office equipment and other small
things.

Shri V. P. Nayar: What is the ex-
perience of this expert in the housing
conditions of India, especially in the
materials and labour?

Sardar Swaran Singh: Sir, he has
been here for some time, but he is sup-
posed to be an expert on housing, buil-
ding materials and building methods
and bas got considerable experience,
particularly in the development of the
indigenous material for aided self-help.

Shri Kelappan: May I know if there
has been any demand from any foreign
country for housing experts from -this
country?

Sardar Swaran
tainly for our engineers

AvoMinros ProbucTion
*390. mnuupm (a) Wil
the Minister of Commerce and Indus-
tybeplmedtostatewhetherthm

proposals for increasing
alum.imum production during 1952-53’

(b) It s0, what are these proposals?

Shsh Yes, Sir, cer-

The Hln.iste:r ol Commerce and In-
dustry (Shri T Krishnamachari):
(a) and (b). The “Indian Aluminium

Company and the Aluminium Corpora-
tion of India propose to expand their
annual aluminium ingot production
from 2500 and 1,500 tons to 5,000 and
2,000 tons respectively.

Bhri Meghnad Saha: rose—

Mr. Speaker: Let the questioner ex-
haust his questions first. That is the
;'.ggvention which I have been follow-

Sardar Hukam Singh: Is it proposed
simply by expansion to increase pro-
duction, or are any new factories being
put up?

Shri T. T. Krishnamachari: So far as
these two factories are concerned. the
intention is to expand the production.

Rardar Hukam Singh: What is the
present installed capacity of these fac-
tories that are in production at present?

Shri T. T. Krishnamachari: As I said,
the increase is from 2.500 to 5.000 tons
in the case of the Indian Aluminium
Company and from 1.500 to 2.000 tons
in the case of the Aluminium Corpora-
tion of India.

Sardar Hukam Singh: What is the
present production? Is it the installed
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capacity that the hon. Minister is givin
for the present production? gvine

Shri T. T. Krishnamachari: That is
the installed eag:cll;y. and production
is not very far

Sardar Huokam Singh: Has the Indus-
trial Finance Corporation come to the
aid of these industries for expanding
their production?

Shri T. T. Krishnamachari: } under-
stand the Aluminium Corporation of
India has some aid from the Industrial
Finance Corporation.

Shri Meghnad Saha: Has the Govern-
ment any plans for manufacture of
aeroplanes in this country and, if so,
what will be the demand of aluminium
for this purpose?

Shri T. T. Krishnamachari: I did not
quite catch the gquestion, Sir.

Mr. Speaker: Is there any plan with
the Government of India eleand
aeroplane building work an.d
what quantity of aluminium is expect-
ed to be required for that purpose?

Shri T. T. I[rlshnanathar! The ques-
tion of aeroplanes happens to be within
the sphere of the Defence Ministry and
I am afraid I cannot give any informa-
tion on that.

Mr. Speaker: So far as aluminium is
concerned is not the Commerce Minis-
ter expected to know the quantum of
its demand?

Shri T. T. Krishnamachari: Well, we
have in mind encoura&ms the produ"-
tion of aluminium so that we might be
self-sufficlent in respect of all our need
which is estimated to be in the region
of about 15.000 tons. Certain proposals
have been made to Government in re-
gard to the starting of an aluminium
plant with an installed capacity of
10.000 tons, The proposal is under ex-
amination.

Shri Sarangadhar Das: Is there any
proposal to put up an aluminium plant
in Sambal ]gu.r district in Orissa along
with the Hirakud project?

Bhri T. T. Krishnamachari: Well, if
our proposals mature I think that will
be the venue chosen.

Shri B, 8. Murthy: May I know the
State aid given and the control exer-
cised by the Government on this in-
dustry?

Shri T. T. Krishnamacharl: State aid
has been given to this industry by
means of protection. And the control
exercised is the control that Govern-
ment exercises on all industrial con-
cerns that manufacture in this country.
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Shri K. K, Basu: Is there any other
commitment on the part of the Govern-
ment other than the advance by the
Industrial Finance Corporation?

Shri T. T. Krishnamachari: Speaking
without the book, I should say nons,
But I would like to make it more deﬂ-
nite and if the hon. Member will put
down a question I can answer it.

INpIAN EmMBASSY BUILDING AT Moscow

*391. Dr. Ram Subhag Bingh: Wil
the Prime Minister be pleased to stateg

(a) whether it is a fact that the
Indian Embassy at Moscow has been
notified by an agency of the Soviet
Government that the lease of its pre-
sent building will be terminated; and

(b) if so, by what time the lease is
likely to be terminated?

The Prime Minister (Shri Jawahar-

lal Nehru): (a) Yes.

(b) 31st December, 1952,

Dr. Ram Subhag Simgh: May I know
whether a suitable accommodation is
Roing to be provided for our Embassy
in Moscow?

Shri Jawaharlal Nehru: Yes, Sir, in-
stead of this house two other houses
(smaller ones, adjoining ones) have
thbem offered and we have accepted

em.

Dr. Ram Suobhag Singh: How many
times has our Embassy changed its
prermses since it was established in
Moscow?

Shri Jawaharlal Nehru: Well, I
from memory, I think thig wmﬂe;:
the second cha.nge

Dr. Ram Subhag Singh: Does Govern«
ment intend to build its own building
there as it has been trying to i other
capitals?

Shri Jawaharlal Nehra: No, there is
no such intention. I am not sure but
as far as I know, facilities for that
purpose are not available

Dr. Ram Subhag Singh: May I know
whether our Government is re to
offer facilities to Russia for building
their Embassy here?

Shri Jawaharlal Nehru: We have
offered facilities to every foreigm Em*
bassy, in a special extension of Del

Shri K. Subrahmanyam: Is it the in-
tention of Government to purchase a
house there for our Embassy?

Shri Jawaharial Nehru: I am not
quite sure but I believe that at the
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present moment purchases by foreign
.t .mmhwe rore m prewou?l,;

cept such as were ;

before the rule was passed.

Shri B. 8. Manthy: May I know why
the old residence was changed?

hyitil: chhanagdgum
wi going to be
we changed into this new building a
year and a half ago, the lease itself
was for 1} years, and it is expiring in
December. Of course, the leases are
there for a year or thereabout and they
are renewed from year to . We
lmped and expected it would be re-
newed, but then we were informed that
they wanted this building for the ex-
tengion of their underground railway
and they offered us two other buildings
which are somewhat smaller.

PayMENRTs T0 UN.O. ON BEHALF OF
PagrsTan

%393. Shri M. S. Gurupadaswamy:
(a) Will the Prime Minister be pleased
to state whether the of
India are still making payments to the
UN.O. and other international organi-
sations on behalf of Pakistan?

(b) What is the total amount paid
by India so far to the international
agencies on behalf of Pakistan?

(c). Has any attempt been made to
wmthemtsduehwn?aﬂs—

The Deputy Minister of External
Affairs (Shri Anil K, Chanda): (a) No.

(b)‘ Rs. 2,78,71,486,
(¢) Yes, A sum of Rs. 4,50,818 has
been recovered.

Shri M. S. Gurupadaswamy: May I

, Sir, on what basis of the agree-

ment the payments have beer made to
Pakistan?

Shri Anil K. Chanda: These payments
were made in the year 1947-48. Since
then no further remittance has been
made on behalf of Pakistan,

" Shri M. 8. Gurupadaswamy: May
know whether payments made have
been treated as loans given to Pakistan
and if so, what is the interest charged
on them?

Shri Anil K. Chanda: Pakistan would
re-imburse us the amounts which were
advanced on their behalf. So far as
I know there is no interest charged.
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INDIANS ARRESTED IN SOUTH AFRICA

*394. Shri S. N, Das: Will the Prime
Minister be pleased to state:

(a) the total number of persons of
Indian origin who have been armstad

mlnstApatheid

(c) in how many cases persons ar-
rested have been punlshed with whip-
ping?

The Deputy Mimister of External
Serarate B sh&‘wmg e mumber
arate figures num
Efppersons of Indian origin arrested in
the passive resistance campaign in
South Africa, are not available. The
total number of non-European volun-
?}eg;s reported arrested so far is over

{b) Reports of severe sentences and
harsh treatment meted out to passive
resisters, police excesses and intimida-
tion have been received.

(¢) No information abbut the num-
ber of persons punished with whipping
bas been received.

Shri 8. N. Das: May I know under
what laws these satyagrahis are being
punished?

Shri Anil K. Chanda: The laws gene-
rally operating are what are known as
the Apartheid Policy of the South
African Government.

Shri 8. N. Das: May I know the num-
ber of persons of Indian origin who

have fallen a victim to the shooting
order?

Shri Anil K. Chanda: Not any, our
information.

Shri 8. N, Das: May I know, Sir,
whether any monetary help has so far
been sent from lnd,latothesesuﬂ
ers?

Shri Anil K. Chanda: Officially we
have sent no money.

Shri Syamnandan Sahaya: May T

know whether Government has made
any effort to find out in .what way
Indians have suffered in these troubles
that are going on in South Africa?

Shri Anil K. Chanda: Quite a large
number of Indians have been arrested
and convicted. So far as shooting is
concerned, we have no information
about Indians being shot at.
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Shri Velayndhan: May I know whe-
ther Government have received :&7
suggestion to send a non-official or
cial delﬁﬂon to South Afwica of pro-
minent ian citizens?

The Prime Minister (Shri Jawaharial
Nehru): We have no such intention.

Sbri Velayudhan: I want to know
whether Government have recewed any
suggestion?

"Mr. Bpeaker: This matter cannot be
carried on any further. It is under the
control of a foreign independent Go-
vernment.

Shri N. Sreekantan Nair: Are the
Government aware that there is a cer-
tain section in South Africa itself which
is against Apartheid and whether those
people are participating in the move-
ment and if so, how many?

Shri Jawaharlal Nehru: We are aware
of that fact, Sir, but we have not got
figures of the various sections of the
population there.

CorroNn TEXTILE INDUSTRY (WORKING
PARTY REPORT)

*395. Shrj S. N. Das: Will the Miniu-
ter of COmmerce and Industry be
pleased to state:

(a) whether the Working Party for
Cotton Textile Industry as finished
its work and submitted its report;

(b) what are the important recom-
mendations made by the Party; and

{c) whether any action has been
taken on the recommendation of the
Party to reduce the cost of production?

The Minister of Commerce and In-
dnstry(ﬂhrl'!‘ T. Krishnamachari):
(a) Yes.

(b) and (c). The report is a volu-
minous one and is now being printed.
It is proposed to publish the report.
The recommendations made by the
Working Party are being examimed by
Government, necessary action
thereon will be taken after Govern~
ment have come to definite decisions.

Shri 8. N. Das: May I know, Sir,
when the report was received by the
Government?

Shri T. T. Krishnamachari: I be-
lieve about 4 months ago.

Shri S. N. Das: May I know, Sir,
what are the reasons for the delay
in the printing of this report in view
of the fact that the Committee was
appointed in June, 1950, and why the
report was submitted late?
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Shri T. T. Erishnamachari: The
delay is due entirely to physical con-
ditions. 1 think the Press wil! take
some time to print these reports.

DreroMaTtic MISSION IN OTTAWA

*396. Shri Nambiar: (a) Will the
Prime Minister be pleased to state
whether the accounts of expenditure
of our Diplomatic Mission in Ottawa
are audited?

(b) If so, do Governmen
place on the Table of the House a

The Deputy Minister of External

%ﬁlﬂ (Bhri Anil K. Chanda): (a)

‘es.

(b) There is no separate audit re-
the High Commission at

accounts of his mendltuxe to the Aec-
countant General, tral Revenues,
for current audit. addition, a
local audit is conduchd periodically.

The Auditor General's Annual re-
port is printed along with the Appro-
priation Accounts of the Government
of I:dja and is presented to Parlia-
men

Shri Nambiar: May I know the
amount spent in meeting the medical
bill relating to Embassy staff there?

Shri Anil K. Chanda: No informa-
tion is available with me,

Shri Nambiar: May I know whe-
ther it is a fact that the High Com-
missioner hag got his own sister as
:ﬂgnﬁmt in the Ottawa T. B. Hospi-

Mr, Speaker: Order, order.

Shri Nambiar: The treatment 1s
being given to the sister in the name
of a domestic servant.

Mr, Speaker: What is the basis for
that information?

Shri Nambiar: I want to know that.

Mr. Speaker: Order, order. It is
very wrong to put a question of that
type and create-an impression that
something i done by the _officials
there. He should find out the truth
about it. Did he enquire from the
Minister?

Shri N
tion, Su-m I have got informa-
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May 1 know whether there is any
local arrangement to audit the month-
g bi.lis by the Government of India

ere?

Shri Anil K. Chanda: Yes. Former-
ly an Audit Officer from the Huzh
Curmmss:oners office in London used
to audit monthly accounts of the
High Commissioner’s office in Ottawa.
At present an officer ig recruited
from the Audit Office of the Washing-
ton Embassy to audit the accounts.

Blu'l Nambiar: May ‘I know wha-
any discrepancy was found out

when this audit = was bﬂns done?
Any treatment to... -

Mr. Speaker: Order, order.

CoaL (EXPORT)
*400. Shri V. P, Mayar: Will the
Production be pleased to

Minister of
state:

Government
(a) the Table of the I-i
showing

lay on
statemen the qua.ntity of mal
exported from India to the various ~
countries in 1951 and from 1st January,
1952 to 15th October, 1952; and

(b) whether Government

any control over the export of coal
from India and if so, what is the
nature of such control?

The Minister of (Shrl
K C. Reddy): (a) A statement is
laid on the Table of the House. [See
Appendix II, annexure No, 43].

(b) Yes. The export of coal is in
the form of State Trading intended
to absorb differences between exter-
nal prices and Indian controlled

to the exchequer, The estab-

hed exporting firms act as agents
of the Government of India. These
firms have to obtain the prior ap-

discertion to accept or reject the offer
for export taking into consideration
the internal transport position and
adverse effects, if any, on internal
supplies. The price is also subject to
the Coal Commissioner’s approval,
which is granted after it is verified
that the controlled price will be paid
to the Colliery concerned, and the
surplus credited to Government as a
surcharge. A release permit is issued
by the Coal Commissioner after he is
satisfled that the necessary formali-
ties have been completed and a letter
of credit opened.
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Shri V. P. Nayar: Item No. 23 in the
statement laid before the House says
that 45,549 tons of coal have been ex-
ported 'to South Korea. May I know
whether coal has been exported to
South Korea before?

Shri K. C. Reddy: This was the
first time that coal was exported to
Snruth Korea.

Shri V. P, Nayar: Do Governmen
consider coal as a strategic material

required for purposes of war or war
industries?

Shri K. C. Government

Reddy:
does not consider coal to be a strate-
Eic material. -

Shri V. P. Nayar: May I know whe-
ther the Prime Minister's office “has
stated that the export of coal ig left
to the private trade and Government
bas no 'control over it?

Shri K. C, Reddy: Private trade is
at:rl.‘\]f the agency, the mechanism
ugh which export is effected.
PASSPORT SYSTEM
*401. Shri S. N. Das: (a) Will the

Prime Minister be pleased

to state
what were the definite suggestions
made by the Government of India to
the Government of Pakistan in con-
nection with the introduction of Pass-
port System with a view to prevent
to the going and
coming to Pakistan and India that
were rejected by the Government of
Pakistan?

the ven
tion No. 263 by Shri L. N. Mishra on
13-11-1952.

(b) Yes, not only between East
Bengal and West Bengal but also be-
tweep East Bengal on the one side
and Assam and Tripura on the other.
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under Rule 12 or 20 of the
Pakistan  Citfzens Rules,
1952. As a citizenship law has
not yet been passed in India,
the Government of India have
provided for the entry of per-
sons migrating to India on the
basis of migration certificates
Lssuedta:.y Indian Missions in

(2) The Government of Pakistan
wanted certain special facili-
ties for seamen which the Gov-
ernment of India would he
able to accord only to a limit-
ed extent.

Shri 8. N. Das: May I know, since
the introduction of the passport sys-
tem, whether the Government have
been able to assess the reactions pro-
duced in Pakistan over their peopl,e"

Shri Anil K, Chanda: am afraid
‘we have no such methoﬂ'of assessing
public opinion of Pakistan
with regard to this.

Shri Syamnandan Sahaya: Is there
:?J;t pr;)posal to abolish this passport
em?

Mr. Speaker: The hon. Member

was not present at the time of this
debate.

The Prime Minister (Sh.rl Jawahar-
lal Nehru): There _is no proposal as
such; but I stated in the course of
the debate the other day that we
should be happy- to abolish it. We
were not agreeable to ing it
for a few days; but is to be
scrapped completely, we would wel-
come it.

Mr. Speaker: Next question.

Pandit L. K. Maliry: May I ask a
question, Sir?

Mr, Speaker: I think most of these
questions were covered.
Pandit L, K. Maitra: The hon
i.nister said that there was something
Indian Mission in Pakistan.
Iwmtedtoknwtheuwreofit

missi
technical description of our toneiln
office.

Emmal-[ousmﬁommm

*402, Shri A. Vidyalankar: (a)
:2{1 si.h“’ge Mmb]:tﬂpleasedd wto state whe
w -

ther any effort has been made by Gov-
ernment to grant land at concessional
rates in Delhi to Co-operative Housing
Societies in order to relieve congestion

in the city?
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{a) Government have decided in
rinciple that to the extent that the
imited resources in land at their
disposal will permit, co-operative
housing societies, ially of per-
sons belonging :E professional
and middle classes should be given
land on terms that will be reasonable
havi.?g regard to the cost of develop-
ment.

(b) There is no specific provision
in the plans for the development of
Greater Delhi earmarking areas to
be allotted to co-operative houm:z
societies; but demands for such
ment from co-operative societies ns
and when received are considered on
merits,

(c) Apart from encouraging acqui-
sition of land by co-operative socie-
ties, Government also limit the sizes
of the plots when they are auctioned
and try to secure that not more
than one plot is allowed to be acquired
by the same. individu

Shri A. N. Vidyalankar: Has Gov-
ernment arranged to give some loans
to such societies?

is

Sardar Swaran Singh: 1Uf there
any application, we will consider it

on the merits.
Shri A. N Vidyslabnkar:-To what

extent can loans be advanced?

Sardar Swaran Singh: I am afraid,
there is no such application yet.
clnnotreallysa?astobowmuchl
can give.

Shri Gidwani: Have the Govem-
ment formulated any plan...

Mr. Speaker: Order, order; the
hon. Member cannot put the question
until he has been called upon. He
will try to catch g:ee eye of

Shri ?Hnlllhr Is it a fact that

a large number of people in the

suburban areas have been made

homeless as a resuly of the requisi-

tioning of their household nropertr
Mm ha : been made f

Ve or

their rehabilitation?
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Sardar Swaran Singh: The adminis-
tration of the Delhi Improvement
Trust is the function of the Delhi
State Government. But, this question
does not arise out of the main ques-
tion. If the hon. Member wants
this information, I can get it from
the Delhi administration.

Shri Gidwani: Haye the Govern-
ment formulated any plans in regard
to the grant of loan.s for these socie-

Sardar Swam Bingh: We have
got an amount which we can spend
for encourag Co-operat.we housing
societies, But, unfortunately, no Co-
operative housing society as such has
so far been formed. It is true that a
certain number of people form a sort

“of an association. But unless it is

co-operative in the real gense of the
term, it is dificult for the Govern-
ment to consider its claim either for
allotment or for financial assistance
in the form of a lban or otherwise,

Shri Gidwami: Are the Govern-
ment aware that a number of Hous-
ing societies were formed in Delhi,
subsequently they were not granted
loans, and so they were closed?

Sardar Swaran Singh: I am afraid
the societies which are in the mind
of the hon. Member were not realiy
Co-operative societies. Certain As-
sociations were formed; but there is
a distinction between an association
and a Co-operative society.

Shri Gidwani: Were they regis-
tered under the Co-operative Socie-
ties Act or not?

Sardar Swaran Simgh: Unless any
society is mentioned, 1T pannot an-
swer that question.

Shri B, §8. Muarthy: What steps are
the Government taking in order to
provide co-operative housing to
manual labour in Delhi?

Sardar Swaraa Singh: Co-operative
societies of industrial labour, if -
dustrial labour is also in the mind of
the hon. Member as manual labour,
are definitely contemplated . in the
Industria] Housing scheme In-
dustrial labourers co-onentivu come
within scheme of Industrial
housing about which I answered a
lengthy question the other day.

Mr, Speaker: Next question; Mr.
Saigal; No. 44.

Sardar A, 8, Saigal: 403, Sir,

Mr. Speaker: No. 403 has been de-
leted. No. 404,
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EnqQuiry asouT HmmAgxup Dam PROJECT

*404. Sardar A, S. Saigal: (a) Will
the Minister of Irrigation and Power
be pleased to state whether it is a
fact that a team of officers of the
Government of India made an enquiry
into the working of the Hirakud
Project?

(b) What report has the Secretary
of the Ministry of Irrigation and
Power, who enquired on the spot,
submitted?

(c) Have the alleged and criticised
financial and eerlnim
ties on the River Valley ject been
removed or not?

(d) Is it a fact that before this, a
committee was appointed under the
otS‘hriG H.l!cbelvic
mdttn,whatrepntthadhe
mitted?

port on accounting procedure which
is under examination by Government.

(d) The final report of the Depart-
Committee on Hirakud Dam
Pm)ect of which Mr. Mckelvic was
me.mber has not yet been reeelved
by Government. The Committee sub-
mitted an ad mtenmd report on ac-
counting procedure and it is zx&ech-d
that a decision will be taken shortly
on the modified form of accounts sys-
tem to be introduced at Hirakud.

oft wivd : w0 A 9 wwar §
frms iR @ (et A AR
¥ ot e SPm A o g
Frowic deawd WF ot Frfira gk
£, 39 wr w0 F ol w% WE 7

Mr. Speaker: I think it is too wide,
too vague and too general a questinn
to put. Hashegotanyquestlonon
any specific is:

Shri Jangde: In reply to my ques-
tion asked in the last , it was
said that a Hirakud Control Board
and a Hirakud Development Advisury
Board have been constituted. There-
fore, I am asking this question.

Mr. Speaker: But, the question is
too vague.
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Shri V. P. Nayar:- What are the
specific points on which these en-
quiries are made now?

Shri Hathi: The enquiry by the
McKelvic Committee wag about the
Accounts procedure, That
specific point which the Committee
went into.

Saha: In view of the

Shri
. serious allegations made by the Esti-

mates Committee about the Hirakud
project, and the Bhakra-Nangal pro-
ject, and also the speeches made in
this House, does not the Government

Shri Barangadhar Das: M

if the report of the Majumdar Com-
mittee is available and will be laid
on the Table of the House?

Shri Hathi: That will be laid on
the Table of the House.

Shri T. N. Bingh: May I know if,
under Article 151 of the Constitution,
:Lis obligatory to consul{ and seek -
e sanction of the Auditor General

before making changes in the form
of accounting, and whether after this
McKel\uc ttee report Gov-

have that after
getti.ng the sanctmn of the Auditor

Mr. Snukor: Order, order; the
hon. Member is asking for opinion
on a legal matter, Next question.

Shri Sarangadhar Das: 1 have an
important question, Sir.

Mr, Bxhﬂ May be; but I am
talling next puestion,

Patents ENQUIRY COMMITTEE REPORT

*406. Shri Bansal: Will the Minister
(t:gg;nmmeudlndmtseplensed
te:

" (a) whether Government have
examined the recommendations made
in the Final Report submitted by the
Patents Enquiry Committee; and

(b) whether any action has been
iaken on the recommendations?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

(b) Action has been taken on the
recommendations contained in the
interim report of the Committee and
the Indian Patents and Designs
(Amendment) Act of 1950 wag pass-
ed in April I

pe S
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Shri V, P. Nayar: In view of the fact
that in the final report of the Com-
mittee it has been stated that while
there are 10,000 foreign patents, there
are only 700 Indian patents, do the
Government contem; ?late taking any
steps to break this foreign monopoly?

Mr. Speaker: I think he raised the
%lilﬁstion during the discussion on the

Bhri T. T. Krishnimachari: The
point really seems to be that the
hon. Member wants us to manufacture
Indunpatmtsandputthemun.so
that there may be parir; between
foreign and Indian paten

Shri V. P, Nayar: That is rot my
intention. I wanted know whether

came law the other is one of the
methods of stopping tents,
and ber the hon. Mem op-

the Patents u]xy Cnmmithee"

Shri Earmarkar: That is under con-
sideration, and we have W the
administrative change after the
amendment has been introduced in ae-
cordance with their rccommendation,

HmousTan TELEPHONE CABLE FACTORY

*407. Shrl Tushar Chatterjea: (a)
Will the Ml.mster of Production be
pleased to state the total authari.sed
and puid-ug capitals lnmted
Hindustan Telephone Factory’

(b) How much of thi.s is foreign-
owned?

(c) What are the Government of
India’s interests in this, if any?

(d) What is the total production
capacity of the plant and the actual
production every year?

(e) Are there any foreign technicians
working in the factory and if so, in
which posts?

(f) How is the cable that m pro-
duced in the factory being used’

The Minister of Production (Slu-l K.
C. Reddy): (a) The authorised capital
of Hindustan Cables Limited, is 3
Crores, The exact amount of capital
invested so far is not yet available.
Expenditure booked upto the end of
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September, 1952, however, amounts to
Rs. 2,49,032,

(b) NiL

(c) The entire capital of the Factory
Indj be owned by the Government of
a.

{d) The uction capacity of the
Factory wl.l.'imbi 469 mile length of

cable per annum. Production is ex-
e 1953“) start about tire third quarter
0l

(e) No. The technicians of the tech~
nical advisers, Messrs. Standard Tele-
phone Cabl&s of the UK, are how-

everon mm r}he

(f) Ihaveuidln ly to
(d).pmdeﬂnn upecr:gd Pll't

mence only abou! thi.t\'l
of 1953. Itilexpectai &eDe—
partment of Posts and ‘I‘elegnphswm

absorb all the production,

Bhrl Sarangadhar Das: May I know
who are the Managing Director and
the General Mmmofthh!‘actorm

tions, parti-

anager, i
Mitter, and he has had, accordmg to
our information, considerable ex-
perience in this line,

Shri K. K. Basu: Has any
been sent abroad mrtrai.n.i.ng
absorbed in this factory?

Shri K. C. Reddy: Six young men
have been sent abroad for training in
the Standard Telepone and Cable
Factory,

Indlan

Shri B, S, Murthy: How many
foreign technicians are now working
in the factory?

Shri K. C. Reddy: The answer is al-
ready given.

Shri Sarangadbar Das: Am I to un-
derstand that the General Manager
has special experience of telephone
cable manufacture?

Shri K. C. Reddy: Yes, sir.
INk FACTORIES
*409. Shri Nambiar: (a) Will the
Minister of Commerce and Industry be
pleased to state whether permission

has been granted for the Parker Inc,
Litd, to start an ink factory in India?

(b) If so, where is it to be situated,
when will it start production and what
will be its total capacity of production?
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(c) What are its authorised and
paid-up capitals?

(d) Is there any Indian icipa-
ﬁonlntheﬁmandifso.w at is the

percentage of Indian investment?
(e) Who are the Indians on the
Board of Directors, if any?

(f) Do Government propose to
place on the Table of the House a
statement giving the number of Indian-
owned Ink factories in the country,
the capital invested in each of them
and the production capacity of each
of them?

The Commerce
dustry (Sllri T. T. Krishpamachari):
(a) Messrs, A. Taylor and Co.,

(Madras) L‘hd Madras have been
permitted to manufacture Quink ink
in collaboration with Messrs. Parker
Pen Co, Ltd., London, under certain
conditions through a private limited
company formed for this purpose.

(b) The proposed factory will be
located at Madras. The machinery
for Quink ink manufacture is cted
to arrive in India by the iniddle of
1953 and production is expected to com-
mence soon thereafter. Production
during the first year of operation is
estimated to be 10,000 gross bottles of
2 oz. each.

(c) and (d), The capital of the
Company will be Rs. 2 lakhs, which
will be subscribed by the Indian and
the U.K. firms in the ratio of 1:2.

(e) To the knowledge of this Minis-
try. Mr. R. K. Murthe and Mr. Nor-
man Beauford, are the directors of
the Company.

[¢4] I'hmmaboutTOﬁMSM-
facturing fo ink in India.
is nﬂa%olgonbmmmrgtugt;s%w

a
A statement is laid on the Table of
the House.

most of factories
have a capital well below Rs. 20,000,

Bhri Nambiar: In view of the fact
that it is mentioned in the statement that
15,868,000 bottles %ﬂk are produced

H ive permission :ois t?: riﬂegiw
give a foreign firm
to produce 10,000 bottles?

Shri T. T. : In the
first place, the inference which the
hon. Member has drawn from the state-

ment is not accurate, It is the rated
capacity that is mentioned there, and
the rated cmclty. unfortunately in
ewmry does not always mean the
amount goods manufactured.
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Shri Nambiar: May I know if ever
Government conducted any negotia-
tions with any Indian firm before
giving permission to this foreign firm
to manufacture ink?

Shri T. T. Krishnamachari: Govern-
ment do not conduct negotiations.

Shri Sarangadhar Das: May I know,
Sir, if in the ink industry, the ink
15 b belkmehats o b;emm !oroperlﬂ

years it can be ca
ink that will last when wﬂttgrn
paper?

Shri T. T. Krishnamachari: It is a
matter of opinion, and I am not an
expert. All that I know is that st
times when I buy ink manufactured
in this country, it sticks in my foun-
tain pen, and I am not able to use it.

Shri K. K, Basu: Is the Government
aware that indigenous manu-
facturers are in a precarious condi-
tion, and this will only aggravate the
situation? .
Mr. Speaker: Order. order. = No
answer need be given.

Shri Nambiar: Why did Govern-
ment invite fore investors in tlris
consumer goods industry when there
is enough ink manufactured in India?

Mr. Speaker: He is arguing the
whole question again. It is only an-
other way of putting the question.

Shri Kelappan: May I know how
nmanld;r foreign firms are already in the
e

Shri T. T, Krishnamacharl: I have
zlveu the list here which the hon,
Member might see, I do not know
how many are foreign, and how many
are Indian.

(CUNFECTIONARIES
*410. slrl Nambiar: (a) Will the
Minister o and Indusiry

be !enedtostnh whether permis-

aionhasbeenn'antedforthesmung

of a facto ?nIndthmN Cad-
s

(b) I so, where is it to be situated,
when wﬂl it start production and what
will be its total capacity of produc-

(cY What are its authorised and
paid up capitals?

d) Is there Indian -
(@, Jo e 120 Ipdln, periigs
percentage of Indian investment In it?

(e) Who are the Indian Directors
on its Board, if any?
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(f) What has been India's total
consumption of confectionaries during
the past three years, how much of this
was produced in India and how much
imported, as also the wvalue of the
imports?

(g) Which are the major factories
in India producing confectiona
what is the capital invested in each
of them and what is their total capa-
city for production?

of Commerce and In-
dustry (Shri T. Krishuamachari):
(a) Yes, in December, 1948.

(b) The factory has already been
established at Bombay and is at pre-
sent . producing mould chocolate, :&u:k
cocon powder and Bournvita. eir

proposed capacity for producing choco-
late from conoa would be about
450 tons annum and for cocoa

powder about 250 tons.

(c) The authorised capital of the
company is Rs. 20 lakhs which seems
to have been fully paid up.

(d) ‘We understand that the percen-
tage ol Indinn nvestment is 35-06.

(e) A Statement is laid on the Table
of the House.

{f) A Statement is laid on the Table
of the House.

(g) A similar Statement is laid on
the Table of the House,

[(e) to (g See Appendi.x I, an-
nexure No. 45].

Shri Nambiar: From the statement
it is seen that the total estimated con-
sumption for 1949 was 738 tons, where-
as in 1950/51, it is 10,895 tons. May
Ilmowthereascn for such a vast

erence?

Shri T. T. Krishnamachari: Which
aatemenl is the hon. Member referring

Shri Nambiar: The statement in reply
to part (f).

somewhere in the ,738 tuns.
I am sorry for the ﬂn

Shri Blmbinr‘ May I know if the
Government have entered into an
agreement with concern?

Shri T, T. Krishaamachari: Tie
hon. Member does not seem to be

familiar with the procedure. Gov-
ernment does not come to an

“hpment) A in-
I“Sf-ﬂﬁewﬂl have to obtain licences
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wise, any application of this nature
comnes to Government and is passed on
to a Committee called the Secretaries”
Committee. They scrutinise each ap-
plication, and in the case of this par-
ticular concern or any other cuncern,
they impose certain conditions, or
give it without conditions. So, there
is no question of Government inviting
g:ybudy to come and start anything
re

‘Shri Nlnbgr: Whe‘toa it i’sh: question.
of granting license a eign con-
cern, and there are enough Indian
concerns manufa these things,
may I know what the terms and con-

ditions of license are for this foreign

concern?
BhriT.T. : There are
They ask for a

(Regulati and Develugm e t)tutrhsm
on

the conditions

Otherwise they are merely permitted.
The question really is based on certain
assumptions made by the hon, Member,

which I am afraid do not bear any
scrutiny,

Mr. Speaker: The point at issue is

'lhisspecmccase the terms of the
license thrat has been granted.

concern has been coming up to Gov-
ernment now and again from 1949,
and in the latest instance I believe the
matter was again considered by the
Secretaries’ Committee and they have
insisted that they should start manu-
facturing in this country, and orders
should be placed before 1952, and
that the production will be increased
to about 750 tons. Subject to these
conditions, they have been permitted
to carry on their work. .

Shri T. T, Krishnamachari: This

Shri Nambiar: From the state-
ment laid on the Table of the House,
it will be seen that there are nine
factories producing these confection-
aries, most of which are owned by
fo! Why should any foreigner

Mr. Speaker: Order, m'der The
hon, Memberuarmng the point

Shri Kelappan: Is tl:is parumlar
industry a scheduled industry?

Shri T. T. Krishmamachari: No.
Sir. It is not.

:  Before

Shri M. A
license i d to_al com-
to establish a

pany or it is permittad
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factory here, are all other similar
industries or concerns which are pro-
«ducing similar articles consulted
as to whether they can produce
more?

Shri T. T, Krishnamachari: If it
is something very big, well, we do
<onsult other industries. If not, the
industrialists are active enough
find out that somebody has
for a license and write to the Gov-
ernment and object to the license
being granted.

Hitlgascheduledindustrywhen
Committee examines i,

in thig case

Mr. 1 think it is no use
pursuing an individual

that manner.

likely to have on the Indian manu-
facture?

Mr. Speaker: I think it is a matter
of - opinion again.

Shri Syamnandan Sahaya: I only

want to know whether the Govern-
rnent have considered the effect or

not...

Mr-Speaker: It is a matter for
argument or it is a suggestion for
action,

Shri Syamnandan Sahaya: 1 only
want to know whether tlus aspect
has been considered....

Mr, Speaker: Order, order.

Shri Sarangadhar Das' May I lu;uw
whether these nfectioners
Cadbury’s marmtacture sweets like
Parry’s or Morton's, or only choco-
late and cocoa?

Shri T. T. Krishnamachari: There

is a slight misapprehension, I think,.

considering the nature of the uuesﬁon
-asked. Confectionary, generall

cprding to the dictionary inc udes
chocolates; there are firms in this-
country which manufacture confet-
tionary bar No. 1; there are also
others which manufacture chocolates.
The hon. Member is quite right when
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he says that chocolates are quite dif-
‘ferent from confectionary. This
particular firm only manufactures
chocolates, cocoa, and another drink
called ‘Bournvita’,

Pandit L. K. Maltra: Was the
?giln:don of the State Government ob-
T

Shri K. K. Basu' rose—

Mr. Speaker: Order, order. We
have already spent more than five
minutes on thig gquestion. I am
going to the next question.

MARUFACTURE oF Dieser ENGINES
*411. Shri Nanadas: (a) Will the
Minister of Commerce

and
tbhe‘é)leaaelgdlto state whethi:r itlsatact
an ancmnpnny starting the
manufacture of diesel engines in India?

(b) If so, which is the company,
when will it start production and what
will be its total capacity?

C) 5 ti,twha?mbpewm of Iorelcn
capdtalm is invested in W

(d) What other help is the Indian
concern getting from foreign sources
and under what ?

D_(e) What has been theintvollue of
iesel engines imported India
during the past three years?

(f) To what extent will Indian
manufacture save foreign currency
reserves?

() What help, if any, are the
Government of India rendering in the
starting of this plant?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) and (b). There are 5 Indian
firms, who are manufacturing diesel
egines and 8 schemes have been ap-
proved by the Government. Parti-
culars of the firms are given in the
statement laid on the Table
House. [See Appendix II,
No. 46].

(c), (d) and (g). In the absence of
the name of the particular eompany,
to which the hon. Member is refer-
ring. 1t is not possible to furnish the
mfarmatmn asked for, Some of the
Indian firmg have of course entered
into technical collaboration with
foreign principals purely under
royalty terms for specified periods
for receiving technical ‘know-how’.

(e) Rs. 864 lakhs, Rs. 683 lakhs and
Rs. 1473 lakhs during the years
tl'M%—rsD' 1950~F). and 1951-52 respec-
ively. ’



487 Oral Answers

(f) Rs. 50 lakhs on the basiy of
local production during 1952.

Shri Nangdas: Is it a fact that the
Hindustan Motor Factory at Calcutta
proposes to enhance their plant so as
to produce 3000 diesel-engines per
month? If so, what help, if any, are
the Government pof India
them in the starting of that plant?

Shri T. T. Krishmamachari: Yes,
S:r The Hindustan Motor Corpora-

ppens

ﬁrms which have schemes of manu—
facturing diesel-engines, and

rated capacity of the plant that f.hw
propose to install is also 3000 diesel
engineg per month as stated by the
hon. Member. So far as offering any
help is concerned, all that the Gov-
ernment does by way of primary help
is to permit them to manuf.

and secondly to give them raw
materials which are necessary both
by allocation from locally produced
raw materials and also by licenses
f%r irgporti.ng raw materials from
abroad,

Shri Nanadas: May | know whe-
ther there is any possibility of ex-
porting the Indian made diesel-en-
gines to other countries? If so, what
are the countries that are likely to
purchase our engines?

Shri T. T. Krishnamachari: I am
afraid the Government have not ex-
plored these possibilities yet.

Shri Nanadas: May I know whether
the Indian made diesel-engine has
reached the quality standards of im-
ported engines. and her the
price of the 10 HP. di is
within the Durchasmg capacity of the
common consumer?

Shri T. T. Krishnamachari: My
technical adviser, called the Indus-
trial Adviser (Engi.neermg) tells me
that the Indian manufacture is of
comparable quality, So far as prices
are concerned, I think there is a
price disadvantage

dian manufacture
But I cannot tell you the exact
figures.

Shri K. K. Basu: In view of the
large demand for these diesel en-
gines in rural areas, is there any
possibility of manufacturing special
type of diesel-engines?

Shri T, Krishnamachari: If the
hon, Member could tell me what is-
the special type, I might endeavour
to answer the question.

abiShrlEle Small and port-
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Shri T. T. Krishnamachari: It is
intention to encourage the manu--
facture of the smaller ones.

Pandit L. K. Maitra: What is the
normal requirement of diesel-engines.
in this country?

assessment
sion is rather difficult.
on the individual proclivities of"
buyers, and the seasons and. other
conditions which I am not able to en—
visage at the present moment.

EXPORTS
*412, Shri 8, C. Samanta: (a) Will
Minister of Commerce and Industry

uced
year 1951-52 in comparison with.
the year 1950-517 .

(b) What are the main causes
therefor?

(¢) Which countries were the largest
from India in those t{wo-
years?

(d) What were the total amounts of”
to other countries in those two
years, both in quantity and value?
The Minister of Commerce (Shri
nnm-br) (a) A statement giving
the information required is laid on
the Table of the House. [See Ap--

pendix II, annexure No. 47].

(b) The decline in our exports
may in the main be attributed to:

(1) Tighter control in 1951 over
exports of some of our prin-

cipal commoditles, such as
cotton textiles, oils and oil--
seeds.

(2) General recession in trade-
towards the end of 1951.

(c) UK. and US.A.
(d) The wvalue of our total exports.

to countries other than UK. and
U.S.A, were:
1951-52 Rs. 411.0 crores
1950-51 " 351.6 crores
Ag regixds quantities, it is not

possible to give the information ' de-
sired owing to different denomina-
tions used in statistical returns.

Shri 8. C. Samanta: May I know
with how many countries mentioned
in the statement we have trade agree--
ments?
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Karmarkar: From exports to
trade agreements! I am afraid, Sir, I

Shri 8, C. Samanta: May 1 know
‘whether imports by these countries

have lessened due the bad quali
of our goods? to qQuality

Shri Karmarkar: No, Sir.

LS St My 1 o
over-a
1950-51 and 1951-52? nee in

Shri l.lmu-kar It 1
c is fairly satis-

Froop DiscHaRGE oF Kosi

*413, Shri L. N. Mishra: Will the
umisterotlrrlpthn and Power be
pleased to state  how the flood dis-
<harge of river Kosi in the year 1952
-compares with the flood discharge of
the same river during the last four

_years?

The Deputy Minister of Irrigation
and Power (Shri Hathi): Pea.k dis-
charge of the river Kosi in Chatra
Gorge (at Barahakshetra) during the
_¥ears 1948 to 1952 are as under:—

13-7-1948 478,442 Cusecs.
19-7-1949 . 3757117 "
20-8-1950 340,661
24-8-1951 256284 ”
24-9-1952, 3,10000 "

Shri L. N. llilhg I'D;}-binctth'g
S0MEe new areas a an
Saharsa Dlstricts of Bihar ::fe been
-affected by this

Shrilhthl.sh-the y of the
areaaﬁectedbyﬂoodinl”ztnasnot
yet been complete. But, it is a fact
that some areas have been affected.

Shri L. N, Mishra: May I know,
Sir, whether thig river has taken an
eastward swing again?

Shri Hathi: I am not aware of that.

CommoNITY PROJECTS 1IN WEST BENGAL

*414. Shrl 8. C. Smnh. Will the
mter Flanning be pleased to

(a) at which stage the Community
Development Projects of West Bengal
stand at present;

(b) whether District Development
Committees and Project Advisory
-Committees have been formed;

(c) whether social workers for the
field wm‘k have been recruited and
-trained; and
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(d) if so, how many?

The Minister of Planning and Irri-
gation and Power (Shri Namda): (a)
After the preliminary survey of the
areas, work has commenced in eight
dBee:e".lglpment blocks allotted to West

(b) and (c). Not yet.
(d) Does not arise.

Shri 8. C. Samanta: May I know,
Sir, what will be the status of the
District Development Officer?

Shri Nanda: The District Develop-
ment Officer is a District Develop-
ment Officer.

Shri 8. C. Samanta: May I know,
Sir, whether any Deputy Develop-
ment Commissioner h% been appoint-
ed in West Bengal? so, what will
be his functions and also his status?

Shri Nanda; Sir, I have no informa-

Deputy Development Commissioner
hag been appointed

Shri 8. C. Samanta: May I know,
Sir, the number of projects taken up
in West Bengal and the number of
villages covered thereby? Has any
Centre been opened in North Bengal?

Shri Nanda: There are 8 develop-
ment blocks and work has been start-
ed in all those 8 development blocks.

Shri K. K. Basu: Is the hon. Minis-
ter aware that apart from the usual
fanfare opn the inauguration day,
nothing material has been done to en-
thuse the people?

Mr. Speaker: Order, order.

Shri M. S. Gurupadaswamy: May 1
know, Sir, whether the work in some
of these projects is unsatistactory be-
ca?,se there is lack of trained person-
nel?

Shri Nanda: Sir. personnel for the
work in the project is being trained
and by the end of December the re-
quisite personnel will begin to be
made available.

Shri T. K. Chaudhuri: May I know,
Sir, what is the agency f:a the re-
cruitment of the workers and officers
for these projects in West Bengal?

Shri Nands: Recruitment has been
made by a process of selection in the
first instance. For that purpose,
Selection Committees were appointed.

Shri T. K. Chaudhuri: Has the
Bengal Government any say in it? Is
the recruitment done by the Bengal
Government?
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Shri Nanda: Yes, Sir, the recruit-
ment is initially by the State Govern-
ment, subject to confirmation later by
the Central Government.

Shri Nanadas: Sir,
what are the specla.l techniques that
are included in Community Projects?

Shri Nanda: A large variety.

Pandit L. K. Maitra: Is it a fact that
for recruitment for these projects in
the States the State Governments
have not got much of a say and they
have to take people sent out by the
Centre?

Shri Namda: No, Sir.

Shri B, S. Murthy: ay I know,
Sir, whether the Union Pubhc Service
Commission hag a say in the confirma-
tion of the -people aiready in service?

Mr. Speaker: Order, order. I think
so far as the Community Projects are
concerned, it is now a matter of pub-
lic knowledge as to what the Projects
are.

Shri B. 8. Murthy: I am given to
understand that the Pubhc Service
Commission has invited applications.

Shri 8. C, Samanty: Sir, the officers
of the local Governm 'will be also
associated with the pro; May 1

know whether any anoma.ly will arise
due to orders given by the District
gag:siérnte and the Development

Shri Nanda: No, Sir, I ot
prehend any such omalydo not ap-

SaLT LICENSING SYSTEM

endations
of the Estimates Committee to abolish
the licen: system of salt have been
considered by Government?

(b) What is the opinion of the
Departmental Committee a'ppoimed for
examining the set-up o
Organisauon and the work of Govem-
ment factories in the matter?

(c) How long will it take for
Government to come to a final
decision?

Fhe Minister of Production (Shri
K. C. Reddy): (a) Yes, but no deci-
sion has been taken yet on account
gf the contrary advice tendered by

oth the Salt Experts Committee and
the Salt Advisory Committee.

(b) The ance
abolition qu:u?ge:gm? !;t::;m dog:
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not form part of the terms of refer-
enceu!theDepanm ental Committee.

() Governmmt hope to come to a
final decision shortly.

Shri S, C. Samanta: May I know,
Sir, how many regions have as yet
been visited by the Departmental
Committee and what are the things
that they have examined?

Shri K, C. Reddy: 1 am noft in a
position to give any detailed answer,
Sir. But I presume that the Committee
would have visited all the places
before they gave their opinion.

Shri 8. C. Samanta: May I know,
Sir, whether the Government have
considered the recommendation of the
Estimates Committee about mainten-
ance of the staff of Watch and Ward?
‘What decision has been taken by the
Government?

Shri K, C. Reddy: That is altogether
a different question, but from memory
I can say that the Government have
not seen their way to accept the re-
commendation to abolish the estab-
lishment referred to in the question.

propose
nationalise the salt industry in view
of the fact that it is an essential
imdustry?

8Shri K. C. Reddy: No, Sir.

TRANQUEEAR SALT FACTORY

*416. Shri Velayudhan: Will the
:gni.ster of Productiom be pleased to
te:

(a) whether salt produced in the
Tranquebar Salt Factory is banned
for release; and

(b) if so, what are the reasons for
such a prohibition?

The Minister of Production (Shri
K. C. Reddy): (a) Therelsnogeneral
ban, but 44,000 maunds produced in
1952 was not released for sale due to
poor quality.

(b) The minimum standard fixed
for salt for human consumption in
1952 \by the Government of India is
93 per cent. in sodium chloride content.
The salt produced by the Tranquebar
factory in 1952 has been found to
have a sodium chloride content of
91'37 per cent, only, which is below
the standard fixed.

Shri Velayndhan: May I know, Sir.
whether this particular quantity of
salt was sent to the laboratory and
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tested there and was it after that that
the decision was smnounced?

smx.cmn is only
proper testing, ., that the ded.aim
is arrived at.

Shri Velayudbhan: May I know, Sir,
whether the same variety of salt was
not being used even before by the
people?

Shri K. C.. Reddy: Before means
when?

Mr. Speaker: Before what date?

Shri Vela, : The same quality
of salt used to be sent out even in the
previous years.

Shri K, C. Reddy: In the previous
years? If the hon. i
ring to 1949 or 1950, perhaps it was.
But we are now gradually up
the quality of salt. For 1952 we. pre-
scribed originally 94 per cent. sodium
chloride content, but later we reduced
it to 93 per cent. because of severdl
representationg from the salt manu-
facturers.

Shri Velayndhan: May I know, Sir,
whether there is any prescribed
quality now decided upon by the
Government regarding the salt?

Shri K. C. Beddy: Yes, Sir. I have
already amswered that uesﬁon. For
the year 1952 the sodmm chloride
content of salt should be 93 per cent.

SHORT NOTICE QUESTIONS AND
ANSWERS

Harr1 Gorp MINES STRIKE
Shri Sivamurthi Swami: Will the
Minister of Labour be pleased to
state:

(a) whether Government have
taken any steps to settle the dispute
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between hhoums and the authorities
of Hatti Mines Raichur
district, Hyderabad State;

(b) whether the strike is by indivi-
wmkcrsor by any
labourUn.ion

(c) what are the grounds for strike
and how far they have been tackled?

The Minister of Labour (Shri V. v.
Giri): (a) Yes; the omcers of the Con:
ciliation Ma chmery
Government stationed at Nagpu.r and
Hyderabad have tried to bring about a
settlement through conciliation.

(b) It appears that no strike has
been called, but that the Hyderabad
Gold Mines Labour Union has been
picketing the mines and thereby pre-
venting workers from entering the
mines. It is understood that the em-
ployers declared a lockout from the
15th October 1952, but that, according
to the latest information available,
underground workers restarted work
unconditionally on the 11th November
1952 and mill a.nd surface workers

were expected to restart work on the
13th November 1852,

(c) A statément of the demandsput
forward by the Union is placed on the
Table. On conciliation being taken
up, there was a measure of agreement
on some of the points, while the Union
agreed not to press oerta.i.n other
demands at least for the tim

. The Statement also indicat’u
demands

were not pressed or on
.which there was agreement. There
‘was no agreement on the remaining
demands. Government w'll consider
what further action, if any, should be

STATEMENT
Demands put forward by the Hyderabad Gold Mines Labour Union and demands
on which there was either agreement or which were given up by the Union.

(1) Temporary huts should be con-
structed in order to have accommoda-
tion for all houseless labourers and
thus relieving the distress of the
house problems of the laboums at
present.

(2) Dearness Allowance should be
paid to all employees as per the cost
of living index reading.

3) Electric (street lights and house

(
lights) lights should be given in the
labour colony; in case it is not possi-

The Union agreed to await the
decision of the Company.

The Union agreed not to press this
demand {ill they were able to present
url:l case with more convincing facts
a 3

The Union was more or less satis-

fled regarding installation of more
street lights. ..
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ble two bottles of kerosine ofl should
be issued free of cost to every q
employee per month.

(4) Firewood and charcoal should
be supplied to the workers at a con-
cession rate of 50 per cent. .

(5) The nominal house rent now
being collected from the labourers.

should be dispensed with. _ .

(6) All the grades of.  the,maistries “
head-maistries,. . banksmen, machine

maistries in the underground depart-

ment, and similar grades in other de-

partments should be upgraded. at least

by a minimum of As. -/12/-

(7) All the, monthly pmdstaﬂ wﬂ!l
have to be ded with furniture, o

4900

ie., one cl one table and one cot

at least. B , o .
(8) The present scheme or Provident The Union agreed not to press for

Fund is not compulsory and dearness mmm

allowance should be treated as am
:ddi&on to the basite wc:lm Ern‘nlﬂﬁ‘

or the purposes o culaf

contribution towards the Provident

Fund by the employes. .

{9) The present system of contribu-
tion towards Provident Fund W
workers should be raised to the
of 10 per cent. and the d.\mm

s u ' - s
{10) In case of ‘\l.edim disability The Union -agreed  to . withdraw
and retmnchment every ~ employee : the demand relating to
should befnai?he one monu:ﬂbasicmm disability grant
or w or service every one

aﬁﬁmd the employee in the
Cmnpwmaddlﬁ.ontoothu legitl- .
mate termination salaries, omnpmsu-

e tan ar E—

(11) In view of th increasedmu— The dempannd for a maternity ward
lation in the camp : Maternity Ward was conceded. Union was vinced
and a Lady Doctar should be arranged that there was no immediate need to
for better maternity and Wiwm

AODM Al the underground em- “

loyees should get a cloth allowance as
well as in other departments where the
workers get their clothes sofled. :

(ii) Uniforms shou.ld be supplied
to Watch and W qutmm
ployees, . . - . .

(13) In -view of sedous aceidents Demmdnotnmd-
taking place, an . Ambulance car .is :

Decessary to: transpert such persons
ggﬂemw Hyderabad - for tnl‘l-

A c|'(tl*l) The Medical attendance_should i
ment mmmﬂlemmm o aw m Rl
260 PSD,
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(15) Acrcident (7 days) on 8th dly
if the employee was not cured
atiended the hospital for treatmonl
he must be paid 3/4 from the
date of his admission the hospital.

(16) There should not be any dis-
crimination as regards wages, accom-
modation and other facilities, between
the workers of the same trade and
category.
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As good as withdrawn,

Shri Sivamurthi Swami: May I ask,
Sir, how many workers have been ar-
‘ested by the State police and how
»f them have been sentenced to
sonment due to illegal strike or amy
other unlawful activity?

Shri V. V. Girt: I have aot got the
actual number but we know that some
workers have been sentenced.

Shri Sivamurthi Swami: Is the
number more than 100, or below?

Bhri V. V. Giri: I cannot say what
the number is. It may be 100 or below.

Shri Sivamuorthi Swami: May I

know whether the Central Labour

has sent or appointed amy

y into the matter

wvernment; if not,

does the Ministrv intend to do so in
the near future?

Shri V, V. Girl: The moment the
dispute arose., the Co: tionn Officer
wanted to intervene the president

of the wnion was not anxious for the
icterevntion. Later on, the Concilia-
tion Officer did intervene. as a result
of which certain demands were con-
ceded. certain demands were mnot
nremed angt certain demands still

Shri Sivamurthi Swami: May I know
Sir. if it is a fact that in spite of re-
peated representations to the Ministry,
not a single’ grievance of the labourers
has been considered by the agencies
of the Mines, even the s:zgly of
water. apart from housing other
facilities?

g Shrt V. V. Girt: Not this Ministry,

Shri B. 8. Murthy: May I know,
Sir, whether the lock-out was res-
ponsible for aggravat'ng the situation?

Shri V. V. Girl: May have been so,
but most probably the lock-out result-
ed on account of the workers.

ENCROACHMENTS IN TRIPURA
BY PAKISTANIS

The management agreed to consider
individual cases if brought to notice.

Shri Gidwani: Will the Prime
Minister be pleased to state:

’ whether Government are aware
that Pakistanis have made encroach-
ments on the Indian territory in
Tripura:
" (b) whether Pakistanis have shift-
ed Indo-Pakistan ~boundary pillars
from their original sites to places in-
side Tripura occupying a large area
of Tripura;, and

(c) if the answers to parts (a) and

(b) above are in the affirmative,
what action has Government of India
taken in the matter?
. The Prime (Shri Jawahar-
Ial Nehru): (a) Government have
received intimation from the Chief
Commissioner. Tripura, that on or
about the 10th November the Pakis-
tan Passport Police Check staff en-
croached a little over 100 yards on
our territory in Kailashahr in spite
of the objection of the Divisional
Office at Kailashahr. Objection was
immediately lodged th the East
Bengal Government and they were
asked to remove. their Check post.

(b) and (c). to the boundary
not being properly arcated, certain
were appar-

In May 1949 the Trl-

r ngal Governments
agreed that guch pillars should be re-
moved. Early in this year,
at a Chief Secretaries Conference
held at Shillong, it was noted with
satisfaction that the Directors of Land
Records of the East Bengal and Tri-
pura Governments had met and had
ureed to start the work of dmm.tcat-
ing the between

1852. It was agreed :that unauthoris-
ed pillars should be removed under
Bll;e Joint supervision of the .two

;t: o oﬂuig information l.s available
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HEeADSHIP OF JAMMU AND KASHMIR
STATE

Shri N. C. Chatterjee (on behalf of
Dr. 5. P. Mookerjee): (a) Wil the
Prime Minister be pleased to stntt:
‘what 1 propose
take :,teps amend the Constitution of
Jndia in view of the decision of the
Constituent Assembly of the Jammu
and Kashmir State to replace the Raj-
pramukh by Sadar-i-Riyasat who
would be elected by the State Legis-
lature as Head of the State?

(b) Has Jammu and Kashmir
Government finally agreed to imple-
ment the terms mentioned in the Pri‘.l’ne
Minister's statement in regard to
Kashmir before Parliament on 24th
July 1952 with regard to the applica-
tion of the provisions of the Indian
Constitution, with or without modifica-
tions, relating to the following
matters—(i) Citizenship (ii) .Funda-
mental Rights (iii) Jurisdiction of the
Supreme Court (iv) Financial Integra-
tion (v) Application of Article 352
(Emergency Powers of the
nf the Indian Constitution?

(c) How and when will such a.ge&
ment be implemented by the State of
Jammu and Kashmir?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) The following action
has been taken:

(i) A public notification has been
issued amending the definition of the
term “The Government of the State”
in the Explanation in Clause (1) of
Article 370. .

- (ii) An Order has also been made by
the President providing that the term
‘Rajpramukh’ in the provisions of the
Constitution applicable: to the State
means the Sadar-i-Riyasat; and making
certain other consequential changes.

(iii) The President has been pleased,
on_ the recommendation of the Legis-
lative Assembly of the State. to recog-
nise Yuvraj Karan Singh as the Sadar-
i-Riyasat; and Yuvraj Karan Singh
has taken over his office,

(b) and (c). These steps have been
taken in furtherance of the agreement
arrived at by the Goverpment of India
‘with the Jammu and Kashmir Govern-
ment, I pl d this agr t befor
the House in the course of a statement
made during the last session. when
there was g debate on this subject in
Parliament. The Constituent Assembly
of the Jammu and Kashmir State
also accepted by resolution, the terms
of the agreement. Part of that agree-
ment has now been given effect to by
-the Jammu and Kashmir Government

W
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500
by suitably amending -their own old
Constitution and giving effect to that

t. The remaining part

new Constitution that
Assembly of the State is drawing up.
It will no doubt find a

e in that
new Constitution when is finalised.
Some matters have to be discussed

further in detail with the Jammu and
Kashmir Government.

Shri N. C. Chatterjee: May we know,

. whether the Government of
Jammu and Kashmir has finalised its
position with regard to the applic-
ability of Article 32 of the Constitu-
tion of India? Has that Government
accepted the Supreme Court of India
as the highest tribunal for the enforce-
ment of Fundamental Rights?

Shri Jawaharlal Nehru: I have iust
said. Sir. that in so far as other
matters are concerned. the constitution
has not been drafted by the Consti-
tuent Assembly of the Jammu and

Assembly of that State has accepted
that agreement which embodied <ome
of these provisions here. as placed
before- this House. g

Shri N. C. Chatterjee: Does the
election or the appointment of the
Sadr-i-Rivasat of the Jammu and
Kashmir State in any way derogate
status of the President of India?

Shri Jawaharial Nehri: No, Sir;
they remain exactly the same as they
were before. .

(Shri N. C. Chattersee: Have the

g flown .in supersession of the
Indian Union Flag?
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Shrl.lamﬂehm.'l‘his is
ma‘tterwhiehwasreferredtodm
“the debate ‘that took place in-the last
session. " “There‘"is ‘no - ‘question of

"Shri N. C. Chatterjee: May we
know whether, it is a fact that the
Maharaja of ; ir pffered t

cate or t te his :ﬂeteegrowded the
same treatmient was out to the
Nizam of Hyderabad and
Rajpramukhs be.longi[ng to , Part B
StatesT

Ehri - Ja.ln.hrhl Nehrm: 1 :!ave no

communication with us. and he is
much more interested in the amount
of privy purse he is likely to get t.han
in other matters.

Shri N. C. Chatlerjee: Will 'the
State of Jammu and Kashmir = be
singled out for special treatment by
the election of the Sadr-i-Riyasat of
that State. or will the same treatment
which has been meted out to this head
of the State will be meted out to the
other Rajpramukhs in other States?

Shri Jawaharial Nehru: The State
of Jammu and Kbshmir ' hds - been
treated separately in this matter, be-
cause it i a very special and
case. Throughout all these years, it
has had to be dealt with in a parti-
cular way as, indeed, Article 370 of
the Constitution indicates, What is
going to happen in the other States in
the Rajpramukhs or in

this House to consider later.

Shri V. G. Deshpande: Has the
attention of the Government been

=
»

Sadr-i-Riyasat of Kashmir. atid is
fact that reference to the Indian
titution has been omitted
oath and it is substituted
ence to the Constitution of Jmm
and Kashmir State? If so. may
¥now the reason for this
from the oath taken by other
of States as prescribed under Article
158 of the Comstitution?

Shri Jawaharlal Nehru: The oath
was drafted by the Constituent
Assembly. It was part of the Consti-

-8
]

1y
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tuent Axsemblys draft, I believe, and
that oath refers to the Constitution of
‘that S‘tau- ‘but part-of it is ievitably
Ee Constitution of our Union. There

othing wrong in it or 'nothing
‘contrary, but it is not the same as the
opath taken by the Governors .or
Rajpramukhs here—just as in other
matters there are differences, e.g. the
name is Sadr-i-Riyasat instead of
Rajpramukh.

Shri Sarangadhar Das: As far as I

agreed to verbally,
speeches made here. In view of that.

'do Government have any information

as to whether the Indian National F
was flown along with the Jammu ans
‘Kashmir Flag; if it was not, then will
they take up the matter with the
Jammu and Kashmir Government?

" 8hri Jawaharial Nebru: I really do

‘not know what and where the flags

were flown yesterday in Srinagar or

Jammu. I cannot say that.

Indian National Flag is flown on

philaportant occasions important
ces.

Shri §. 8. More: Doeqnotlhespaclal
treatment ‘accorded Jammu and
‘Kashmir constitute a sort of diserimina-
tion running counter to the fundamental
prmc:ples of our Constitution?

" M, Speaker: Order, order. He is
asking for an opinion.

Shri K. K. Basa: Will the hon.
Prime Minister be in a position to
assure the House that the policy .of
substituting Sadr-i-Riyasat for Rajpra-
mukhs will usher in a new era in regard
ga the abolition of Rajpramukhs in other

Mr, Speaker: Order, order,
notberep]iedtn

Gosld.lr tﬂn{hln Singh: Did the
vernment of India exert any pressure
to bring about thig abdication of the
Maharaja of Kashmir or was it a
voluntary retirement?

Shri Jawaharial Nehtu: So far gs I
know, there was no abdication, volun-

It need

tion, any head of the State he chooses.

. Shrl B. 5. Murthy: Is it not neces-
sary... (Interruption.)

ervtgngrrtoa scussion prolong-
ing the supplementaries with a view to
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converting the occasion of the Short
Notice Question into a means of discus-
smg the Kashmir issue.

We shall pmceedto the next business.
@l by

WRI“I"I'EN ANSWEBS TO QUESTIONS
D1srLaced PERSONS IN TRIPURA

-mmnﬁum(a)wmuu
Minister of Rehabilitation be pleased
to state what is the number of dis-
placed persons who have

"(b) What emount has been granted
for the rehabllitatlon of these new dis-
placed persons?

(c) Have new colonies been opened?

(d) If so, how many and how many
people have ‘been accommodated
therein? :

{e) How many .peop' le still remain
to be settled? - j

The Deputy Minister of Eehabilita
tihom  (Sherl ‘J. K: Bhonale): (a}ta ).
Tl"lﬁ MM‘%;” is being ﬂ! Ta{b! atll:d
w U -
House in ue m& £ g

g Iwmnsm!c:rwm

"'.'m Shri P, T. Chacke: Will the
Piime Minister e ploa pleased to stater

(a) whether there are Indian resi-
dents in Kuwait;

“'{b) if ‘so, their number; and '
: .. fc) whether. Government have made
uiry th

any inq eir_conditton,

-4
and iI so, with at result?

The nepnu Minister of External
Affairs (Shri Anil- K. Chanda): (a) and
(b). Yes, there are at present about
1960 Indians in Kuwait.

(c) An Indian Goodwill Mission was
sent to Kuwait in December 1948, with
&pecifie  instructions to investigate,
inter alia, . the condition of Indians
there. The Mission reported ecertain
Erxevanm of g)ie Indian empl g of

the Kuendaﬁ m mny an mm
recomm ong for rédressing them
Appropriate action was taken by the
Government aof India in the matter.
Since October, 1950, a. senior officer af
the Indjan legation, Baghdad, has

paying penndical visits ta Kuwalt
te il'lqui.re into the welfare of the Indian
community there.
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) Five YEAR PLAN
' *495. Prof. Agarwal: !(;) Will the

* Minister of

state whether printed copies of the
final Five Year Plan will be available
to Members of Parliament du.ri.ng the
current Session?

(b) What is the promss ‘of the
Bharat Sewak Samaj securing
co-operation for the working

out of the Five Year Plan?

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a) CY-
clostyled copies of -the Repart on the
Five Year Plan will be supplied to
Members of Parliament during the pre-

sent Session. .

(b) The Bharat Sewak Samaj .has
begun to function in several States.

Slm:uum CoaL ror Tosacco CURING

*408. Elrlluhhihhhh.(a) win

the Minister of Productism be pleased

to state whether it is a fact that the

Government of India have received a
lications

number of >

growers - .

(b) Are Government aware that the

;:rm variety of coal is best suited
tobacco-curing?

(c) What steps are being taken by
Government to meet the demands of

the tobacco-growers?

The Minister of Profaftion {[Shri
K. C. Reddy): (8) A represeritation was
received by the Coal Commissioner
from Guntur District Tobacco Grms
and Curers Co-operative Society, Lid.,
Ongole, for the supply of the major
portion of their quota of coal from
Stngannl Collieries.

(b) It would be difficult to say
without examining the sultabi..lty o!
all other coals far tobacco curing.

(c) The current programme provides
for the supply of 84 per cent. of the
gquota from the Singarani Collieries and
the balance West.. Bengal/Bihar
and Talcher Coalfields.

* Housts ror DrspLACED PERSONS IN
- Dmmx

4117, Sh'l Velayndhan:
Minister of lehahﬂlhthl be plmsed
to state::

(a) whether Delhi has got any new
lan for constructing new houses for
g isplaced persons; and

“ i) # so, ~how many houses are
constructlont

]:ilanned for
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The Deputy Minister nehabllilation
(Shri J. K. Bhoasle): (a.) A plan for
the construction of temements, houses
and shops was finalised in consuliation
with the State Government in the be-
ginning of the financial vear 1952-53.

(b) Tenements ao_qo
Houses/flats .. 1110
ToraL 10,000 Units.

ﬁ'oantAmm&rumum

*418. Shri Velayndhan: Wil the
Minister of Commerce and Industry be
pleased to state:

_(a) whether any World Bank -aid is
likely for the steel production expan-
sivu programme of the Government .of
India; and

(b) what happened to the Japanese
and the German l'or setting up
a new steel mill in

2e Mmister of Commerce ali -
dnsfry (8hri T. T. Krishnamachari):
(a) The guestion is hypothetical. I am
unable to hazard an answer.

(b) A proposal has bean ﬁde by a
Jaosanese Industrialist. The proposa!
is being examined.

InviAN-oWNED NEWS Amms

*419. Shri-N. P. Sinha: Will -the
Minister of Information and Breadcast-
inT b~ pleased to state the number of
Indian-owned news agencies in India?

The Minister of Toformation amd
Broadcasting (Dr. Keskar): Unlike
newspapers which are.requireqd to file
a declaration under the Press and Re-
gistration of Books Act. ‘at predent mo
regisiration under the Act is necessary
in the case of news agencies and Gov-
ernment have, therefore. no accurate
iniormation regarding the number of
such news agencies.

PRICES OF CEMENT
*422. Shri Beli Ram Das: (a) Will
the Minister of Commeree and Industry
be pleased to state what are the prices

of ~ement prevailing in Calcutta, i,
Bormhay and Gauhati

(b) Is it a fact that each: s'm of
cement must contam 112 1bs. of
cement? g

.

(¢) If the answer to part (b) above
be in the affirmative,. hw is- it that
or~ bag of eement.in, cantﬂins
o) lbs. of cement only?
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(d) What is the reason for this dis-
parity?

(e) What steps do Government pro-
pose to take to supply cement to Assam
at a uniform rate?

The !\li:!ster ot Commeree and In
a (Shri T. T. lrlsllumarhlrl)
T{a) The fo.r. destlnatwn price of ce-

ment wh,lch the producers are al

to charge at Calcutta, Delhi and Bom-
bay is Rs. 71 per ton plus cost of pack-
At Gauhati, an addition over this
mfce depending - onthe actual freight
incurred in effecting supplies to this
remote station, is allowed. Retail
prices are fixed by the State Govern-
ments l'::ome?rdhm:.h them!é;as:s of the
priaec eable by the producers, after
taking., n?t:g :mount handling and other
inciderital charges.

(b) No Sir. _
(c) and (d). Do not arise.

‘(€) The remoteness of . this State
from any cement factory and the trans-
ort_conditions in the State render it
F possible to make available cement
at a uniform rate throughout the
State.

. DEVELOPMENT or CorTacE INDUSTRIES

*431, Shri Dabhi; Will the Minister
of Commerce and Industry be pleased
to refer to the answer given to my
Starred Question No. 1564 on the ath
July, 1952 regarding ‘priority given to
the development of cottage industries,
and state l.lr exact methods by which

Government have gwm.or contemplate
giving high priority to the followins
cottage industries:

(i) Khadi; (i) Ghani-oil;  (iil)
Paddydthrasm and (iv) hand-grind-
ing r.['a! corn?
| ; nf_(}mmme (Shri

e ): (i) Khadi.

It hag been. decided to set up a “Khadi

‘Board”. This

of Khadi and Village industries,

(ii) Ghani oil.

(a) The ' Indian Central -Oilseeds
Commiitide has been financing schemes

in‘ the various States for the urganiza-
tlion of co-operative societies of village

It hds f3ken s to ularise
&éb eVardha ghanis wlggh upa?um
vement over indigenous ghanis.

(p) Schemes have been  sanctioned
for the grant of interest free loans to
certain State Governments to two
fakhs of rupees for each State for
financing co-operative socu:tles of oil-
men,
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{d) The Committee is subsidising
co-operative whaolesale stores to cope
with fluctuations in oilseed prices.

(e) Special arrangement has been
rmade with the Akhil Bharat Sarva
Seva  Sangh, Gram Udyog Vibhag,
Maganvadi, Wardha, for training of
organizers and carpenters in the village
oil erushing industry.

(f) In the interest of this village in-
dustry, the Government of India have,
at the instance of the Oilseeds Com-
mittee. urged that State Governments
should prevent indiscriminate estab-
fishment of oi!

(g) To help the oilmen from compe-
tition from oil mills, the Committee
has recommended that Stat: Govern-
ments should exemp. oilmen owning
two ghanis from sales tax.

(h) With a view to improving the
efficiency of the existing ghanis, the
Committee has announced an award of
Rs. 5000 to any one who designs the
best model of village ghani.

(iii) and (iv). Paddy-thrashing and
hand grinding of comn,

The Village Industries Board, to
which I have already referred earlier,
will examine the question of giving as-
sistance to paddy thrashing and hand-
grinding of corn.

Houses For DispLACED PERSONS IN
DELHI

*422. Shri Balmikl: Will the Minis-
tet:teof Rehabilitation be pleased to
state: '

‘{a) the number of tenements built
for displaced persons upto October,
1952 in Delhi and New Delhi;

- (b) the mew townships which are
being built round about Delhi; and

(c) the number of displaced per-
sons who will have residential ac-
commodation thereby ?

The Deputy Minister of Rehabilita-
tion (Shri J. K, Bhonsle): (a) 23,566
terements, 4.526, houses. 2.090 plots
and 655 shop-cum-residences have
been provided for displaced persons i
Delhi up to October, 1952, In addition
1.200 cheap tenements, and 2.300 nlots
have been made available to ineligibl-
es as relief,

(b) A statement is placed on the
Table of the House. [See Apperdx II,
annexure No. 48]

(¢) 1-78 lakhs.
AccumuraTion or Coar

_*423, Shri N. P. Sinha: Will the
Minister of Production be pleased to
stale what is the total accumulation
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of coal at pit-heads in the coal flelds
of Beiigal and Bihar as on the 3lst
August, 19527

The Minister of Production (Shri K.
C. Reddy): 3,107,650 tons.

Revision or CLoTH PRICES

*424. Shri N. P. Binha: (a) Will the
Minister of Commerce and Industry
be pleased to state when the last
quarterly revision of prices for coarse
and l;nedium varieties of cloth was
made?

(b) Was the price reduced or in-
creased?

(c) What was the percentage of re-
duction or increase?

d) How 1 did the revised prices
rexgmininfo?'nog?

The Minister of Commerce and Inm-
dustry (Shri T. T. ):
(a) In July for the quarter July-Sep-
tember, 1952,

(b) and (c). Prices of coarse cloth
increased by 5'55 per ceat. to-675 per
cent. over June 1952 prices and thoge
of medium cloth were reduced by 0.63
per cent. to 1.58 per cent

(d) These prices still continue in
force except on certain varieties of
clgth over which price control has been

POWER ALCOHOL

+425 Shei Jhulan Simba: Will the
Minister of Commerce and Industry be
pleased to state:

. (a) the total quantity of petrol saved
as a vresult of the compu
admixture of power alcohol therewith;

(b) whether the required quantity
of power alcohol was produced in the
country in its entirety or imported in
part from outside also;

(¢) how the above admixture affects
the price of petrol; and

(d) the steps Government are taking
to develop the power alcohol industry
in the country and the result achieved
thereby so far?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):

(a) 1950 36 million gallons.
1951 5-32 »
- 1952 ... 54 " "

fupﬂ.o September)
(b} The entire quantity was produc-
ed in the country.
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(c) The admixture sells at the same

price as neat petral -
(d) A statement is laid on the Tahle
of Ho A

.the House, [See
annexure No, 48]. .
-3

CoaL Seam IN ORISSA

*426, Shri Krishna Chandta: Will

(a), whether it is a fact that near
the Talchar colliery worked by  the
Government of India in Orissa, they
have found a sixty feet seam of easily
workable ceal; H

(b) whether it is a fact that this coal
deposit, if ‘worked, is likely to prece-
ptibly reduce the coal scarcity for the
Railways and industry in tpe'South;

(¢) whether there is any difficulty
in the Government pf | being
allowed to work this seam; and . ;.

(}i) whether all work connected there-
with is at a standstill?

* The Minister of Productiom (Shri
K. C. Reddy): (a) A seam of coal 35
to 50" in thickness occurs in the pro-
perty adjacentto the Talcher Colliery.

(b) Yes, but only after the existing
shortage of transport. for the move-
Mts:é coal to the South via Waltair
is eased.

(c) The Government of India have
applied to the Orissa Government for
the grant of prospecting licence and
mining lease over- the area and the
application is now- under the consi-
deration of the State Government.

{d) Pending the grant of prospecting
leence, etc. by the Government of
, no further work can be upder-

UnavTRORISED COLONIES IN WEST
' BENGAL

(-]
Minister of to
state:

{a) the number of displaced persons’
colonies in West Bengal that have not
been recognised by Government as
authorised colonies and the population
SF thiese ol ) e A

#427. Ehri Tushar Chatterjea: Will th
Rehabilitation be pleased

I(b.} the number of families in such
colonies that have got rehabilitation
loan from the Government of India; and

(c) whether Government have = any
scheme to transform these unauthorised
colonies into authorised colonies and
if so, what is it?
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The Deputy Minister of Rehabilita-
tion: (Shri J. K. Bhemsle): (a) 133
Colonies with a population of;1,28,598
persons. . '

) Nil.

3 e). ¥Yes With a view to pegularize

these coloniez the Government contem-

piate to acquire the land in certain

colonies the acquisition expenses being
‘on to the colonists as: loans.

UNDER-STUDY TO .CHII.'F ENGINEER,
Dv.C

*428. Shri L. N. Mishra: (a) Will the
Minister of Irrigation and Power be
pleased {o siate whether the recom-
mendation of the Estimates Committee
vegarding the appointment of a suitable
engineer as under-study to the Chief
Engineer D.V.C. has been considered?

(b) If so. what decision has been
taken? '

The Deputy Minister of - Irrigation
and Power (Shri Hsthi): (a) Yes, Sir,

(b) The Damodar Valley Corparation
will have a fair field for the selection
of a successor to the present Chief
Engitiéer from their own cadre when
the time comes. -

DEVELOPMENT OF MAHARASHTRA AREA
oF HYDERABAD STATE

*429."8hri M. R. Krishna: Will the
Minister of Planmning be pleased to
state whether it is 3 fact that the Plan-
ning Commission has agreed to in-
clude the Maharashtra area of Hydera-
l;oa;,l dStat]e unde{ tlfw Five g::r Plan

evelopment o irri and

deq-electric projects? e .

The Minister of Planning and Irrl-

amd Power (Shri Nanda):
Information is being obtained from
the Hyderabad Governmeni and will

-be laid on the Table of the House.

Visir OF ‘STEEL EXPERTS TO JAPAN

. *430. Shri M. R.’ Krishna: (a) Wil

the Minister of Commerce and Ind
try be pleased to state how many :;:
perts have been sent from India to
Japap to study the equipment and
of the well-developed
Japanese Iron and Steel Industries?

(b) How many of these experts ar
from the factories owmed bypepriva't:
companies and how many are officials
of the Government of India?

The Minister of Commerce
dustry (Shei T. T. Erhhnmm
(a) and (b). Two—One official and
one nominee of the industry.
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POPULARISATION OF COTTAGE INDUSTRIES
" PropucTs

*431 Shri M. B. Krishna: (a) Will
the Minister of Commerce and
be pleased io state .the specific steps
taken by the representatives of the
Government of India in foreign coun-
tries to popularise the cottage indus-
tries products of India?

(b) How many of our Embassies
abroad have opened Cottage Industries
Emporia?

The Minister of Commerce (Shri
Earmarkar): (a) The following steps
have been taken by the representa-
tives of the Gavenunent of India in
fereign countries. to. popu Indian
cottage industry products:

(i) Participation in International
Fairs and’Exhibitions,

(iiy Press Conferences during
such fairs
(iii) Release of documentary

filmg dealing with Indian
commercial products.

(iv) Establishment of show-rooms
and ,show-cases displaying
Indian products including
cottage industry products
and also samples of goods.

(v) Bringmg out publicity litera-
uress bulletins pro-
goedm

w;ahna
"(‘ld) Delivery of lecfures by
Trade Representatives publi-

cising Indian goods.

{vii) Establ.is}ung personal cur-
cts with Chambers of Com-
merce and tions =tc.

(viii) D'strlbut:on of leaflets
_portrayimg  Indiamn - cottage
tndu.stry products

(b) Na regular Emporia have been
opened by the Indian Embassies
ad; but show-rooms and show-
windows have been attached to our
Embassies for display of Indian goods
and affording to them the required
pl.ll:ll:mt.yr

Bom: AND BoNEMEAL (EXPORT)

‘482 Shri Juul Will :the Minister
X xO;mem wus’try be pleased

(a) the quantily,of bonemeal “and

nes exported dur: ina the year ending
the 31st of March, 1952; and .

(b) the country-wise export during
that period and its value?
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The Minister of Commerce (Shri
Karmarkar): (a) and (h). Export of
bonemeal and unc bones was
banned ,durm( the year ending 3lst
March, 1952,

CLATMS FOR PROPERTY (VERIFICATION)

*433, Shri Gidwani: Will the Minister
of Rehabilitation be pleased to state:

(a) how many claim property sheets
in respect of urban and rural were
venﬁed upto the 31st August, 1952;

(b) how many claim property sheets
both urban and rural still remain to
be verified including those rejected in
delault of appearance of the claimant
and cases of untraced claimants nﬂ.ar
the 313; August, 1952;

Agricultural claim
property sheets from Sind, NWF.P,,
and Baluchistan were verified before
the 31st August, 1952 and how many

unverified after 31st
August. 1952; and

(d) when the verification of claim

sheets of all categories will be com-
pleted?
The Deputy of Rehahili-

Minister
tation (Shri J. K. Bhonsle): (a)
10,01,033.

(b) About 37 thousand claims for
property other agricultural Yand
inclyding 28 thousand claims m
¢laimants are -untraceable or
have been rejected exr oparte and
1,15.836° claims for agricultural land.

(c) (i) Vertﬂed

(h) Remaining un Lﬂed
on 1-8-52. o ..1,15,836

(d) Urban claims are expected to
be finished by December, 1952 and
agricultural claims: by March, 1953.

CrAmMs OFFICERS AND COMMISSIONERS

*434. Shri Gidwani: Will the Minis-
ter. of Rehabilitation be pleased to

(a) what was the total number of
Claims Commissioners and claims offi-
cers appointed in the claims organi-
Fation;

(b) what was the number of claims
oﬂ;gers retained after the 31st August,
19

(c) how many of those retained offi-
cers are displaced persons and how

many of them are non-displaced per-
sons; '
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) (d) how many of them are pension-
holders;

(e) how many of them are super-
annuated;

(f) how many of them are on depu-
tation from other Government depart-
ments;

(g) whether any special posts have
been created for certain officers with
a special grade of salary;

(h) if so, the number of such offi-
cers and the amount of salary that they
draw; and

(i) how many claims officers have
absorbed in the Settlement De-

parumtotthemnpensauon scheme?

The Deputy Minister of Rehabili-
(Shri J. K. Bhomnsle): (a)—

tation

Claims Commissioners ... 17

Claimg Officers crne. 26T
(b) 173,

(c) Displaced persons
Non-displaced persons..
(d) 32.
(e) 72.
[¢5) 12.
(g) No.
(h) Does not arise.
(i) 2
REPRESENTATIVES OF COLLIERY OWNEES

+435. .Shri A, C. Guha: Will the
Minister of Produdiol. be pleased to
state: :

(a) the names of ‘Government and/
or semi-Government bodies or Com-
mittees to which representatives of
colliery owners are _taken;

(b)twwthzsemtam whether by
electmarbynammaﬁnn and

(¢) whether these are taken on the
basis of different-organisations of col-
liery owners or on the basis of the
gmral list of colliery owners?

The Minister of l’roductlm (Bhri
K. C. Reddy): (a) to (c). A state-
ment containing information relating
tn Cemtral Government bodies -and/
or semi-Government bodies etc. is
laid on the Table of the House. [See
Appendix II, annexure No. 50_].

FERTILISERS o

*436. Shri Chimarip: Will the Minis-
ter of Production be pleased to state:
(@) what ‘guantity of fertilisers was

produced by the Sindri Factory from
October 1951 to August, 1952;

18 NOVEMBER 1952

Written Answers 514

(b) how much was imported from
abroad during that period; and

(c) how much of the fertilisers
produced in Sindri Factory and
imported from abroad has been con-
sumed and what quantity of it was
in stock at the end of that period
(31st August, 1952)?

The Minister of Production (Shri

K. C. Reddy): (a) 91,566 tons of
Ammonium Sulphate.

{(b) 1,84,000 tons of Ammonium
Sulphate.

"(c) The actual quantity - of Am-
monium Sulphate consumed in the

not
quantity of 91,568 tons produced by
the Sindri Factory, and 1.84,000 tons
imported from abroad, 65,353 tons
and 1,53.287 tons, respectively were
supplied to the varioug- State

balance was in stock
Factory or at the ports.

SHORTAGE or Pic IRoNW

*437. Shri H. N. l!lharhe Will the
Minister of Commeroe . Industry
be pleased to state the slena taken or
those in clmtemp!atlon for meeting
the shortage of pig iron till the pro-
posed tactary with US.-lemm co-
aparat\on m up?

overnment rqpose
sonable assistahce to the principa]
Dl‘oducer of pig

am:l Steel’ Cnmpu:w to
expmd m production of pig ircn.
o Exmrrr OF Hm'n-wou Crota

*439. Shri. Balakvishnan: {a) Will
the Minister of and Indus-
try be pleased to state whetMer hand-
loom cloth is exported to {foreign
rountries?

by Which are the,countries which
¢mport Indian handloom _cloth? .

(c) What kinds of handloom cloth
are exported?

The Minister of Commerce .ll In-
dustry (S8hri T, T. Erishnamsckari):
(a) Yes.

{b) The principal countries which
import Indian handloom cloths "are:
Burma, Malaya, Straits Settlements,
Ceylon, Siam, Zanzibar, Sudan,
H&urltius, Borneo, .Java, Sumatra,
Eifi 'lsluuls and ‘Prench Weit Africa,

(c) A list of variéties of handloom
cloth - usually exported is placed on
the Table of the House. ' [See Ap-
pendix II, annexure No. 51].
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LigNrre Ongs (MnangG)

*440. Shri Balakrishnan: Will the
Minister of Prodaction be pleased to
state:

(a) whether the mining scheme of
lignite ores is in operation in the
South Arcot district of Madras State;

(b) whether the mining scheme is
in the experimental stage; and

(c) whether the Central Government
have given financial aid to the Madras
Government for the scheme?

The Minister of Production (Shri
K. C. Reddy): (a) and (b). The State
ided to under.

ther the deposits could be worked or
not.

(c)Yea.intheshlpeofahud
heavy excavating machinery
working the scheme.

DispLAcEp FPERSONS rRoM EasT
PAKISTAN

*441. Shri Meghnad Saha: (a) Wil
the Minister of Rehabilitation be apl-s-
ed to state the total number dis-
placed persons who have arrived . in
West Bengal from. East Pakistan dur-
ing the months of August, September
and October. 1952 and what arrange-
ments have been made by Government
:?r _’their ice and rehabilita-
on?

(b) What are the camps
they are being sent?

to which

(c) Have any arrangements been
Enadle ctet.:lr enumer%teif:wﬂ;: number g
ispla persons (s} to separal
professional groups and to provide
them with work in accordance there-

with? \
(d) Have any uf the displaced
persons arriving this month been sent
out of Bengal, and if so, what are the
States and places to which they have
been sent? )

The D m.nt
thon [ . J. K, Bhonsle):
1,86.226° persons,

(ii) Destitute displaced persons- are

first taken to camps where doles for
mal.ni:emm:e

Rehabilita-
(a) (D

sltes as the ca may be, and, provided
with work against wages tead of
doles, Dldplnced persons in

- outside camps are also given rehabfli-
totion facilities: amﬂgs ‘to various
schemes
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(b) A statement giving the location
of the camps is laid on the Table of
the House, [See Appendix II, an-
nexure No. 52].

(c)Yes,mso!ara:displacedns-
sons im camps are concerned.

(d) Yes, Charbatia in Orissa and
Ghazidah in Bihar,

Coconur OmL w
*442 Shri K. C. Sodhia: (a) Will the
Minister of Commerce Industry
oil
1950-51and195152’

: (b) When was the import duty on
coconut ofl reduced last?

(c) What was the rate of reduction?

- {(d) What was the total loss caused
to exchequer due to this reduction?

The Minister of Commerce = Shri

l.tnrhr). {a) The quantities im-
ported were:—
1950-51 ...... 43,75.271 gallons.
1951-52 ...... 69,93,766 "

(b) 24th November, 1951.

(c) The standard rate of duty was
reduced from 35 per cent. ad valorem
to 31} per ceat. ad valorem and pre-
ferential rate from 25 per cent. ad
valorem to 21 per cent. ad wvalorem.
Turther the additional import under
the Finance Act, 1951, at the rate h‘l‘
25 per cent. of the normal import duty
was also withdrawn,

(d) There has been no loss in re-
venue so far. On the contrary, the re-
venueh&smmupasaresu.ltofh-
creased imports.

Kumm.l.i._s_nn-sruu YARN
*443; Shri- Basappa: Will the Minis-
of Commerce and Industry he
pledsed to state:

(a) whether it has come tp the notice
nf Government that Khadi s worth
several lakhs and h yarn
worth Rs, 20 lakhs were lylng unsold
recently in Madras State;

(b) whether it is a :fact that about

,000 spinners engaged in Khadj pro-
rlunion under the aefis of the lladras
Government are now ‘without employ-
-msent; and -

{ec) if so, what action has been takgn
by Government in these matters? .

E Minister of Cotmmerce (S
wkar): (a) and (b). Gow
ment are aware that th
accumulations of Khadi stocks in the
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country and that there is consequently
some depression in the industry. Speci-
fic information in regard to the posi-
i.nMadn;hasbeancalled.torand
be placed on the Table of the
House when received.

(¢) Government have ﬁnnliqu a
pmposallorthesettmgupotaKhadl
ana Village Industries Board which will
when constituted deal with the presént
situation and suggest ways and means
for effecting improvement, particular-
lylnthemarkcj.mg mdsale of Kbadi.

e b

A'm-mmzn Pmmm or '
PONDICHERRY

*445. Shri 8. V. Ramaswamy: Will
thehi.mellilidubepleasedtomte.

{a) whether the anti-mermger parti-
dicherry entered into

. how'many were killed oc
ed‘bazutwhn is the extent dm
to property;

(¢) whether any repmunhtwns

have been made’ the French
authorities. regarding the of
utter lawlessness in Pon ; and

(d) ;hether any pmtesttie have been
of Indian terruory?

Aﬁ! (Shrl Anll K. Cllilla"' (a:

Yes, Sir.

(b) A 1151; of the border mcldem.s
from 1st July 1952 to 31st .Octoper
1952, is placed on,the Table of the
House. ‘[See Appendix II, annexure
No. '53]. : S

It will be seen that no one was
killed in these intidents. Exact in-
formation mgu’dm; the number of
persons wounded " and ‘the extent of
damage to property is not available.

(c) and (d). The Indla.n Consul
General at Pondicherry has, in each
case of goondaism and wolenee. pm-

tested ‘tq the local authorities.
Gow:mment of India also have, durlnz
the last two months, sent notes to the
#French -Government protesting against
the prevaleace of lawlessness in the
French Settlements and the violation
of Indian territory by the French
authorities and the goondas. In view
of the continuance of lawlessness in

the French Government that -theye is
nb poulibillb' of a fair plebiscite
therefore discussions should' take

18 NOVEMBER 1952

e

Written Answers 518
; e i 1 s
place between the Government of
India and. ther French Government on
g:, basis ?ﬁ the merger of these tf‘r-

ries with, -Unionof; Indiay; No
answer. has m - ..ﬁp{mre?mm
from the French ernment to_this
eommunicauon

Cmmm ‘MEenruM Cwn! e

¢ *444. Shri Pxtaskar: Will ‘the Minis-
ter of ° - und ' ‘Toduskey be
pleased to state: artt g

(a)'* whisther’ lhe're % grester- scopé
{geooasse and" med!m:mhcluth than for

D€ an ne gloth, far, gxpogt to
mn' % T ?E::?’ LI

+£b) whetier thepe - l& dlso ' gredter

mpemrmchtlulhfowtmemnlcwi-
sumption;

(c) whether for manufacture of ﬂne
and superfine cloth a-darge qmtlt.y ot
foreign ‘cottom::has b be. imported

{d) whether a laue qua.nt:ty of
short staple cotton useful for manu-
facture of coarse and medium cloth is
exported to foreign, countries including
Japan; and

¥e) . -whettiéz Any" ‘s'bens *m Beinz

takews by’
meditim  and ‘' coarse c!oth is manu-
factitred by Indlag 'M‘il‘ls oul e! Indian

-_ooftonona

mmumem -
dustry (Shri ‘'T. T. Krl-hu-:::cr?x
(a) Yeés.

(b) Yes.

(c) Only such qunnhty lcd farelln
gon is in:g:ﬁr}:d mi?l% ii‘n required by
addition to
thelndinmomwﬂmavaﬂa ln: nt

; (d) No.
(é) All Indian Cotion tha
utilized for the manutn&ure %tc&rg:
w medium cloth is being allotted to
Pa'lc:ﬁﬁn’s BAN oN INDIAN !':mp
*447. hnlﬂ! (g)

the Palnstan Gcmernmeht"

(b) What was ' the ' ncomg
accrued to India and Pakistan truol::
each r gn account .of th:ls trade?

Commerce (Shri
a) Nobanhasbeeunn—
n Government on

. akista
the import of Indlan films.
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{b) During the period from the 26th
February 1951 to the 7th August 1952
the value of Indian filmg exported to
Pakistan was Rs. 43,51,831 and Pakis-
tan’s export to this cpuntl'y Rs. 37,133.

-Mu FOR REBABILITATION

‘mﬂhll.&m Will the
Minister of Rehal be pleased
to state:

(a) whether the wishes, of displaced
persons are consulted before. they..are
fsient tzng:e places chosen for rehabilita-

on;

(b) in how many cases places asked
for rehabilitation by dlsplaced persons
have been agreed to?

The Depuiy Minister of
ton (Shri J. ‘K. Bhomsle): (a) Yes,
as far as practicable within the limits
of the rehabflitation schemes.

(b) The amount of labour and ex-
pense involved in collecting the infor-
mation will not be commensurate with
the results achieved.

1

MacrINE TooL FACTORIES

Mi‘ﬂtrShr: B. 8. m‘{‘ Will  the
nis o Oo-netee Industry
be pleased to state: " '

(a) the total amount mvested so far
j:;d the machine tool factories in India;

(b) the investments made by Indian
and foreign agencies separately?

The Minister of Commeree and In-
m (Bliri T. T. Krishnamachari):
a) 1 Crore appro. tel -
clusive of the p¥ ’qwm;edyin(ge
State owned Machine Tdol Project).

(b) No foreign capital is invested
in the Machine Tool factoriu. .

BATTERY SEPARATORS

M;:gomsmns,uwu&wm the
be pleased to state:

(a) the total amount invested on
factories for manufacture of of battery
separators; and

(b) the amount of .o tal
Invested in the same? réian oasd

Minister of Commerce In-
dustry (Shri T. T. lruhmu'“
(a) Rs. 2'2 Lakha.

(b) NilL
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GorpiEoTa PROJECT

‘ ‘*451. Shri Eswara neur (a) Wil
the Minister of Plamming be pleased
to state whether the Madras Govern-

merit have ded the inclusiom
of Gondikota Project (Cuddapah Dis-
trict) in the revised draft of the

Five Year Plan?

(b}u has the Planning Com-
muuonmcludedlt?

(c) If not, what are the reasons?
Minister of Planning and Irri-
m-mwun Power (Shri Namda): (a)
Yes, :

(b) Not yet.

(c) A decision in this matter can be
taken only after the final report of
the technical committee on the use of
the Krishna and the Godavari waters
is available.

REHABILITATION SCHEME

*452. Shrimati Remu Chakravartty:
() Will the Minister of Rehabilitation
be pleased to state what is the general
nature of the 38 rehabilitation schemes
fugees reported to

(b) How rnuch money has been
allotted for these schemes?

(c) How many of these schemes re-
late to agncujtunsts

The Deputy

pr

schemes referred to in the question.

(b)'-'apd {c). ‘Do not arise.

EasT BENGAL DISPLACED PERSONS

*453. Shrimati Renu Chakravarity:
(a) Will the Minister of Rehabilitation

be pleased to state what are the fotal
number of displaced rxsons who have
entered India from Bengal week-
wise since September, 1952 up to the
15th October, 1952“

(b) Are Government aware that a

in due course,
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U.S.A. CorroN

*454. Shrimati Renu Chakravarity:
(a) Will the . Minister of Commerce
and be to state what
are the total arnaunt of imports of raw
cotton from America during the years
1849-50, 1950-51 and 1951:527

(b) How do the prices compare with
cotton

Us . cotton?

nlin.ister of Commerce and Im-
iu'lry x T. Krishnamachari):
(a) and ('b) statement is laid an

the Table of the House.
Iy(c) Rupees 5'3 crores approximate-

STATEMENT

Year Importsof Average pri- Av.
cotion from oo of U.B.A. w?r.g:

o SISA, iom e tan soion

400 lbe. each). - Ibs. per Iba.
Ra. Ra.
1949-50 22,198 689 510
1849-50 564,505 719 587
1951-52 687,518 810 1,080

QUESTIONNAIRE To FoOREIGN
Comparizs

*455. Shri Slbl'ahﬂlm (a)
Will the Minister of
Industry be pleased to state how m.nny
foreign companies have replied to Gov-
gment bgest;oamt;e with regard to
num a atment of Indlan
employees?

(b) Has any foreign firm fal]ad to
furnish the tnformatlon'

(c)l.{m,whatactimh roposedto
be taken against soch firms? L,

The Minister of Commerce and In-
(@) M(M' L panies ha ’f
A com es have sen
the required information on the em-
ployment of Indians and non-Indians in
accordance with the Government ' of
India notification of the 31st July, 1952.

(b)Ihelievemmflrms have not
yet sent the information
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(c) The matter is receiving Govern-
ment’s eonsideration.

CHUNAR DISPLACED Persons Camer

'“‘l.m Rup Naralm: Will the
glmster leluiﬂihﬂllbeplemd

In Mirzapur district of Uttar Pradesh;

(b) whether they have been given
agLvmtwml training in order to en-
a them to earn their livelihood in
future; and

() what is the total annual expendi-
ture on account of the gaid Camp?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhomsle): (a) 722 dis-
placed women and. children are accom-
modat.ed at present. But recently it
hag been decided to the
of the 'Home' to 1,200 (600 women and
600 children).

({b) Yes, those who are capable of
being trained are gim training.

(¢) The estimatéd expenditure for
the current financial year is Rs.
6,02,905.

Ewmn PROPERTY IN BANARAS

'+458. Shri Rup Narain: Will the
Minister of Rehabilitation be pleased
to state:

fa) how many cases of evacuee pro-
perty have been executed by the
Officer in the

District Gustodian
district of Banaras; and

. (b) .how many cases executed
haw haen proved false?

'ne Minister of Rebabilita-
tiom (Shri J. K. Bhomsle): (a) and (b)

I regret 1 do not follow what the h
Member wants to know. If his inten—
tion is to ascertain the number of cases
inm which proceedings under the Eva-
cuee Property Law were initiated, and
the number in which proceedings were
eventually dropped in the Disttict of
Banaras,. this information js not readi-
¥ ayailable. It will be placed on the
‘able of the House when received.

Dmmng_gmm

*459. Shri Rup Naraia: thn
misterofﬂlulltbe Dleueah
s

(a) ‘whether the Uttar Pradesh Gov-
have ilmpolni:’d the District
Planning Committees in every district
of Uttar Pradesh;
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(b) who are the ex-officio members

of the district ‘'planning Conmmiltees;
IDd

(c) whether -the Members of Parlia-
ment are er-officio members of the
sald Committees in their districts?

The Minister of Planning and Irriga-
tion and Power (Shri Namda): (a) to
(c). Necessary information is being
collected from the Uttar Pradesh Go-
v

gg-ﬁuhm
*io, Wo TEERY: w1 fr-
atw, qg-maem an wr ) ag .
BH # w1 i :

(%) 7wt & =l Srqw R ¥
fog t A wdr W A afw e
et € § 39 forw o @ fer
@ e;

(@) srm e § o we-
w1 #1 W Gy doem S wE §,
AT afs gi, @ g DN § 5

() fafe=r ueai & Fa7 gon
T woar femr od w1 fae
T 'L

(%) w1 gfewat o) qam WA
wET R ¥ fog ot ofw W
¥ el e g 7

The Minister ntall’wts, Housing and

Bupply -(Sardar 2
Under the Subsidised Indu Hous-
ing Scheme of the Govmmem of India
itispmmedntthemumeuttoglve
Rs. 716 lakhs as loans and subsidis¥ to
State Governments, Employers and co-
operative societies of industrial workers
ag follows:

Subsidies . Rs. 324 lakhs.
Loans Rs ?92 lakhs.

ToraL .. Rs. 7Ti§ lakhs.

The subsidy and loans are meant for
construction of houses for industrial
Workers.:

L] . .s' h

mdtnmn-

Gﬂurmmnthllba
amount

sider spending the remair
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o aid for slum clearance and housing
for won-industrial workers and - other
low income groups mainly through co-
operatives, if suitable schemes are
forthcoming.

(b) Yes. A copy of the Subsidized
Industrial Housing Scheme, which has
already been laid on the Table of the
House on the 13th November, 1952, in
reply to Question No. 250. has been
circulated to all the State Governments.

(c) Schemes. as they are received
from the State Governments, are ex-
amined on merits and allocations are
made equitably, sm% in view the
needs of the Indu bour force in
the various States and the total avail-
able provision.

(d) As Harijans constitute an ap-
preciable portion of Industrial labour.
the scheme. as it is, will, it is expect-
ed, assist Hanjan.s and it is not there-
fore considered that any
amount should be s-ped.a.lly earmarked
for this purpose.

Rock Sair ror UP.

*4g1. Shri M. L. Am'n!: (a) w:u
the Mintster of Production be
vt N0 2315 on the E%tﬁ“.‘:'ﬁx"‘

on e ¥,
- ¥ - productien and allot-

is .a 3 for -~ck-salt in Uttar
Pradesh?, -

(b) Why no rock-salt - allotted to
Uttar Pradesh? ’

(c) Is it the intention of -Govern-
ment to allot. some rock-salt also to
Uttar Pradesh in the current and
future years?

The Minister of Production (Shri
K. C. Reddy): (a) There is practically
no such demund at present from the

s. who app to have accus-
tomed themselves to the use of sea,
lake and pit brine salts.

_ (b) Because the rock salt produced

in Himachal Pradesh, our only source
ol supply in India, is not fit for hu-
man consumption without reﬂni.n;
Further, the quantity produced
small and is completely mnsumed
within Himachal Pradesh.

{c) There v's no possibility of allut-
ting rock-salt to Uttar Pradesh or any
otnerStateforatleastafew:ws
i.e. until the scheme for the dew
ment of Mandi Salt Mines is s
ly melemented Even then, the final

ct will consist of refined or table
sﬂt. aﬁd not lump or rock-salt.



525 Written Answers

RESTORATION of EVACUEX PROPERTY

*462. Shri M. L. Agrawal: (a) Wil
the Minister of Rehabilitation be
pleased to state whether it is a fact
that a large number of applications
for restoration under Section 16 of the
Administration of Evacuee Property
Act XXXI of 1950 has recently been
rejected by the Custodian in Uttar
Pradesh on the ground that the appli-
cants had not produced the *
Resettlement Certificate’ from the
Government of India?

(b) Are there cases in Uttar Pradesh
and if so, how many, where restora-
tion has been allowed under Section

16 without producing the said Certi-
ficate?

The Deputy Minister of Rehahilita-
tion (Shri J. K. Bhomsle): (a) and
(b) . The information is being col-
lectedandwﬂlbela.idonthe'.l‘ableug
the House in due course.

COMPENSATION To DispLacep PERSoNS

*48. Shri Gidwanil: Will the. Minister
of Rehabilitatien be pleased to state:

(a) whether the recommendations
made by Tekchand Committee in re-
M”Md-m?nﬁbntodb
placed persons from Western Pakistan
have been considered by Government;

(b) if so, what is their decision re-
gardimg the same; and

(c) when the scheme of compensa-
tion will be implemented?

The Minister of Rehal
A. P. Jain): (a) and
Commitjl.ee has not yet sent its recom-
mendations to Government officially.
A draft of its recommendations is,
however, available and is undar con-
sideration.

(c) Tentative proposals regarding the
compensation scheme prepared in the
Ministry of Rehabilitation were placed
before a Conference of Secretaries.of
State Rehabilitation Departments and
Custodians of Evacuee Property in
September last. Their views were con-
sidered by a Conference of State Re-
habilitation Ministers held immedia-
tely afterwards. T

placed before Government .
No definite date can be given at present
when the scheme will be implemented.
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136. Shri Karni Singhjl: Will the
Minister of Irrigatiomn and FPower be
pleased to state what steps are being
takéncin -oonn ectjondw!ul:n %lhemRajm-
than Canal Project which the pre-
liminary in gation has “already
been carried out? o

The Deputy Minister of Irrigation
and Power (Shri Hathi): The preli-
minary investigations in connection
with The Rajastham Canal are still in
progress. Field work has been com-
pleted and the prdject report is under
preparation. - -

Marze StarcH (PRODUCTION)

137. Dr. Amin: Will the Minister of
Commerce and Industry be pleased to
state:

production of maize starch
in(%}m‘_h:mmtry during the year 1952
(up to June); and

b) the consumption of starches in
thg country during this period?

lﬁ.lhuul-rdTm and l:-
dustry (Shri T. T. Krishnamachari):
(a) About 6,060 tons.

{b) About 9,800 tons of starch of all

DecoNTROL OF IRON, STEEL AND CoaL

138. Br. Amin: Will the Minister
o!OmandMum_beplaued

to state:
whether Government propose to
dog)lm'ollm and- Steel and Coal;

and )
' if the answer $o part (a) above
be(bi.l)a thé afirmative. when?

Minister of Commerce and In-
dustey (Ban T T Reihasmackary:
(a) No, Sir. :

(b) Does not arise.
BARODA BROADCASTING STATION

139. Dr. Amin: Will the Minister
of Information and Broadecasting be
leased to state the amount which is

The Minister of Information andl
Broadcasting (Dr. Eeskar): - The ex-
penditure Govern-

incurred
ment of India on Baroda Station of
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a\lllndhludinqlminxthe!aatthree
years has been:—

Year Expenditure in lakhs

of Rupees
1949-50 3-18
1950-51 228
1951-52 3-13
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motorcycle covers, pneumatic cyck
covers, solid rubber tyres for motor
vehicles and tractor and off-the-road
tyres. Only those types and sizes of
tyres which are not manufactured in
India were imported.

TRADE WITH AUSTRIA

llz.l.‘lr Ram Subhag Singh: Wﬂlthl
M of Commerce and Indusiry be

Expenditur, tartheyearlhﬁz-&!:.s
estimated at R.s 3.40 lakhs,

Pic Iron
140. Shri C. R. Clomhry Will the
Minister of Commerce and Indultry
be pleased to state:
(a) the total amnnual pmduction of
pig iron in India since 1948;

(b) the total annual exports of pig
iron since 1948 and the countries to
which exports have taken place;

(t) the amount of pig iron consumed
in India and the total annual demand
by Indian industry since 1948;

(d) whether there has been a de-
cline in exports of pig iron recently
and if so, why; and

(e) the average annual price of pig
iror in India and the export prices

since 19487

The Minister of Commerce and In-
dustry (Shri T. T, Krishnamachari):
(a) to (c) and (e). Four statements
are laid on Table of the House,
[See Appendix II, annexure No. 54]

(d) Yes, Sir. Until recently the
Indian foundries used to consume

only graded pig iron, the off-grade
pig iron being mainly exported as
being' imhsuitable for use. th the

continuing shortage of pig iron and

with  improw: nts in w:hmque,
their ¢ oﬂsrade
iron’ has gone up md

consequently declined.
Ruseer TYREs (IMPORT)

any
import of rubber tyres
from foreign countries were issyed to
dealers during the last twelve months?
(b) If so, what was the value of
the imports and the types of tyres
imported? .
(Shri

The Minister of Commerce
Karmarkar): (a) Ves, Sir. '
(b) Rs. 19,71,021 (for 12 monihs
ending July 1952), excludes the
uah;e of tmcto:r m:'tndal oﬂ-tho—mﬁ
res, Figures u
these items are not avaﬂabﬂl:?m'
The types of tyres imported were:
pneumatic motor covers, pneumatic

269 PSD.

pleased to state:

(a) the total value of goods so far
imported from Austria during the
current financial year; and

(b) the total value of goods export-
edtothatcountrydnnngthgeones
ponding period

Minister of Commerce (Shri
Karmarkar): (a) Rs. 19,77,603 upto
June 1852.

(b) Rs. 11,87,276.

Frurr TRADE WITH PAKISTAN

43. Pandit Munishwar Datt

delnr (a) Will the Minister of

and Indusitry be pleased to

i'tatewhetherltwatactthatmmn
i hea restri

imposed ctions on
the wholesale frmrytrade of India with
Pakistan?

(b) What was the annual amount of
export of fruit to Pakistan from India
specially from Delhi before this res-
triction?

(c) What was the annual amount
and valuation of fruits, fresh and d.r;lr
that we from Pakistan, and
whx:t is the position now in that res-
pect?

from India was covered by an Open
General Licence which ht?s expired
and was also duty free. No_imports

licences. In addi-
tion. a duty of customs at the follow-

ing rates is payable:—
Fruits, all sorts, 36% ad valorem
fresh, dri

or pr‘eserve:i. not
otherwise specified

Dried figs . -32% " °
Sultanas . - 30% - hd
t in the shell 32% " =
F " e .nrurfesw%an’q Ehnes
Currants . . . Re 1 per ewt
(b) Exports of fruits during 1951-52
crores  of which

al Rs. 3
nearly half was from Delhi area,
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(c) Attention is invited to reply to
part (d) of Starred ion No. 47
answered on the 5th November, 1952.

MINISTRY OF INFORMATION AND
BROADCASTING (STAFY)

144, Shri A. N, Vidyalamkar: Will
the Mm:ster of Information and Broad-
be pleased to state:

(a) the respective numbers of
Gazetted and non-gazetted officers,
clerks, and Class IV employces in the
M.i.nistry of Informa and Broad-

tion
casting on—

(i) 15th Auguss, 1947,
(ii) 31st March, 1950:
(iii) 31st March, 1951: and
(iv) 3Ist March, 1952;

(sepa.rate]y] of
of G nt

iemporarily appointed at the first
instance, and subsequently - (i) made
permanent; (ii) retired; and (iii) dis-
charged or retrenched during each
the post-partition years; and

(¢} whether any compensation had
been paid to those who had been
retrenched or retired and
if so. what?

The Minister

(b) and (c). Information is being
callected.
DHOTIES AND SARERS

145. Shri Bamsal: Will the Minister
oiCmmemaﬁlﬂ-&yhepM
to state:

(a) the production in yards sepa-
rately of dhoties and sarees by the
mills in India in the years 1948, 1949,
{gsg and 1951 and the first half of

5 .

(b) the production of dhoties and
sarees by power looms during the
above years. and

(c) the production of dhoties and
sarees by hand-looms during the
above years?

Table of the House.

. {b) and (c). This information 1is
not available as the Government does
not exercise any control over the pro-

duction and distribution of the cloth
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manufactured by powerlooms and
handlooms.

BTATEMENT

(Figures in million yards)
Year Dhoties Sarees
1948 Not available
1949 644 441
1950 209 337
1951 751 358
1952 (Jan. to June) 391 290

Copra axp CocoNur OIL

146. Shri N. Sreckamtan Nair: -Will
them:mster of Commerce and Indus-
be pleased to state:

(a) the import duty on copra and
coconut oil in the years 1950~51 1951-
52 and 1852-53:

{b) the total amount of copra and
coconut oil imported into India and
their total prices in the years 1850-31,
1951-52. and in the first half of 1952-33?

The Minister d Commerce (Shri
Karmarkar): (a) and (b). Two state-

ments are laid on the Table of the
House. [See Appendix II, annexure
No. 56]

ExpoRTs AND IMPORTS
LiceNsiNG SysTEM

147. Bhri Jhunjhunwala: Will the
Minpister of Commerce and Industry
be pleased to state:

(a) what is the total value of
commodities (i) imported -.and (i)
exparted, under licence system in the
years 1948-50, 1850-51 im.d 1951-52;

‘ %dem?g xc;loﬂthe abot\];e “g:
m an [ was thro
established dealers and how much
through new comers (export and im-
port figures to be given separately);

(¢) why preference i to estab-
lished dealers; and s given

(d) what is the principle behind it?

'l'bellhhhro(&mm
Karmarkan): = (s) and ot et
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The colleetion of the information
called for will entail an enormous
amount of labour al time which
ca.nnot be justified by the results ob-

(¢c) and (d). Licences are largely
issued to established shippers or im-

porters because such dealers are
established in the line and may be
depended upon to handle business
under competitive conditions; and
maintain confidence in  overseas
markets

DHOTIES AND SAREES

148, Pandii D. N, ﬂnrr Will the
Minister of O-:-ewe Indusiry be
pleased to state:

(a) the total production of saris
and dhoties (in pairs) by textile: mills
and hand-looms in 1851-52;

(b) the total production of other
varieties of cloth by textile mills and
hand-loomg during the same period;

* (c¢) the number of textile

mills and.
mcl-lnnms working in India in 1951-

(d) the total export and import of
cloth in 1951-52; and

(e) the total tion in the
country in 1951-527 s P

The Minister of
lllrltry (Shri T. T. Krishnamachari):
(a) to (e) A statement is laid on
the of the House. [S

peudix II annexure No. 57]
MANUFACTURE OF TYPEWRITERS
149. Shri M. L. Dwivedi: {:n)l will
Minister and Indostry

the of Commeree

be pleased to state whether the U.S.A,
firm established in India for under-
taking manufacture work of tgpe—
writers in India has started work'

(b) If so, in what part of India are
the headquarters of firm situated?

(c) What are the terms and condi-
tlons under which the firm has agreed
to commence work in India?

(d) Will the firm also undertake to
manufacture typewriters of Rastra-
basha script?

&)Wﬂltheﬂrmmnuhmmbpe-

writers in other Indian languages and
it so, which are they?

(f) What is the annual production
target of the firm?

(g) How lomg will it take to reach full
production capacity? : .
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mtu" which Government
have agreed to give to the frm?

Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) Yes, Sir.

(b) Calcutta.

(c) The firm came up with a re-
utt:rscheme &
manufacture of typewriters which
Government have given after careful
examination. Their scheme
manufacture of 30 per cent. of a type-
writer by 1056.

(d) and (e). Government have no

(f) 20,000 typewriters to be in-
creased to 25,000, if necessary

(g) By 1956.

(h) Government have not agreed
financial assistance to the
They will, however, be given

all reasonable facilities in the matter

of transport, import of plant and

machinery, raw ma

ject to the availability of Ibreign ex-

change,

MINISTRY oF EXTERNAL AFFAIRS
(Starr)

150. Shri A. N. Vidyalankar: Will the
Prime Minister be pleased to state
(a) the tive s

Gazetted, non-gmtted. clem:al
class IV staff in the Ministry of
External Affairs as on—

(i) 15th August, 1947;
(ii) 31st March, 1950;
(iii) 31st March, 1951; and
(iv) 31st March, 1952; and

(b) whether any compensation had
been paid to those who had been re-
trenched or compulsorily retired and
if so, what?

The Prime Minisier (Bhll Jawahar-
lal Nebra): (a) The required infor-
mation is given below:—

Number of

Gazetted Non-Gra-- Class
Officers tted Offi- IV
Staff
58

Date

(i) 16tk August, 1947 68 275
(ii) 81st March, 1050 103 580 301
(iii) 31st March,1951 104 612 303
(iv) S1st March,1963 110 607 309
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(b) The l'etrem':llerlgi staff uﬂm m-ﬂ“
porary' dnd were given us o
of terminatidn ‘of their services, or

Lranted r.\ne month’s pay In

, in gccardance with the rules,

They weére not entitled to any com-

pensation. There has been no case

of compulsory retirement in recent
years.

ExXPORYS TO AND IMPORTS FROM
P

151, Shrimati Reau Chakravartly:
Will the Minister of Commerce and
Industry be pleased to state:

(a) .the total amount of export to
Pakistan in 1948-49, 1949—5}) 1950-51
and 1951-52 of (i) coal (ii) jute goods;

() texutes and (iv) medicinal goods;
and Al Rl

(b) what are the imports from

to India during the same

Tiod of (1) raw jute; (ii) raw cotton;
) betelnut; and (iv) fish?

he Mimister of Commerce (Shri
Ksrmarkar): (a) and (b). A state-
ment giving the information required
15 placed op the “Table of the House.
[See Appendix II, annexure No. 58]

VERIFICATION OF CLAIMS

152. Sardar Hukam Singh: (a) Will
the Minister of be
pleased to state whether the wverifica-
tionofurbanandrunlhouseptow
claims of displaced persons frofit
Pakistan has been completed? °

(b)mthmmychmthatmll
remain to be verified? }

The (Depnty n{m (.).“nd
tation (8hri J Bhonsle): (a) an
(b). Barring a few ﬂiousand claims,
still pending decision for special rea-
sons, other such claims have been
verified. ;

MONITORING SI:RV'.ICEB AT SIMLA

153, Sardar Hukam
the 'Ministét ' of Information’ al‘&mla
easting be pleased fo state whethen
the monitoring services at Simla cover.
all broadcasts of foreign countries.
every day?

(b) What was the average coverage,’
per day durhig 19527 i

The Minister of Information and
Bnululthx (Pr. Erskar): (a) No,

b) I Monito: Office, 18-
on( a)n l;vtgreueo:lbo;ltn‘ 80 broa msts
are ‘covereéd each ‘day. ' '
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PROGRAMME EVALUATION ORGANISATION

A54. Shri B, 8.
Minister of Phnnuhi:'m pleaned to
state:

(a) the personnel of the Directorate
of the Programme Evaluation Orm-
sation with their respective g
tions and scales of pay; and

(b) the agency through which the
appointments were made and the con-
ditions of service?

Minister of Planning and Irri-

The
and Power (Shri N ):
mmuﬁur D. G. Karve hag’
appointed Director of the Programme

Evaluation Organisation on a salary
of Rs 2,250 A statement concern-
ing his record of work and experi-
ence is placed on the Table of ' the
of Rs. 2,250. A statement concern-
No. 59]

(b) The staff of the Programme
Evaluation Organization will be res
cruited, in accordance with general
procedure, through the Union Public
Service Commission.

Rmanp Bowp ProJECT

155. Shri Nlrﬂl Will the
aa‘l\,l;nimster of Phlmlg " pleased to

(a) whether the Central
ment are considering the question of
taking over the construction of Rihand
Bund in Mirzapur district of Uttar
Pradesh under the scheme of the Five .
Year Plan; and

(b) if the ansgwer to a) above
be 53 the negative, mm)m the

same?

Minjster of P
ntl':: and hﬁ Nanb}
(n) and (b). The Rihand %l:n Pro-

ject is being included in Five-
Year Plan.
Ban oN ImPoRT oF INDIAN FiLMs INTO

PAKISTAN

(a) whether the aftention of Gdv-
‘ernment awd to a P.T.L
! message from rachl d’ated zsth

{Indian Press on the 30th s 1352
that Pakistan Government hag decided

to stop the import of Indian Films
into Western Pakistan with immediate
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effect, and that the import of Indian
Films into East Pakistan was to con-
tinue for a short period, but ultimately
Indian Films would be banned in the
Eastern Wing of the country also;

(b) whether after imposing a ban
on import of betel-leaf (par) and
bananas recently, Pakistan Govern-
ment hag stopped import of any other
article from India into Pakistan;

(c) whether Government  have
received a telegram from Indian
Motion Pictures Producers’ Associa-
tion, demanding the enforcement of a
total and immediate ban on the im-

26Y P.S.D.
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fion of Pakistan Filmg should be com-
pletely stopped; anc

(d) if so, what action Government
propose to take in the matter?

The Minister of Commerce (Shrl
Karmarkar): (a) Yes, Sir.
(b _Does not arise. I would invite
connection the Member's at-
tentmn to the answer given by me on
the floor of the House to Part (a) of
Starred Question No. 47 by Shri
Gidwani on the 5th November, 1952.

(c) Yes, Sir.

(d) Does not arise because the
Government of Pakistan have not
banned the import of Indian films.
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(Part II—Proceedings other than Questions and Answers)
OFFICIAL REPORT

781
HOUSE OF THE PEOPLE

4 u€dwuy, sullh wvwLenmoer, 1952

The House met at a Quarter to
Eleven of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWRES
(See Part I)

12 Noox.

COMMITTEE ON PETITIONS

Mr. Speaker: I have to announce
that under sub-rule (1) of Rule 133 of
the Rules of Procedure and Conduct of
Business in the House of the People,
the following members will form the
Committee on Petitions:

(1) Pandit Thakur Das Bhargava
(Chairman).

(2) Shrimati Renu Chakravartty.

(3) Shri Asim Krishna Dutt,

(4Y Prof. C. P. Mathew,.

(5) Shri P. N. Rajabhoj.

INDUSTRIAL FINANCE CORPORA-
TION (AMENDMENT) BILL

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move for leave
to withdraw the Bill further to amend
?ﬁe Industrial Finance Corporation Act,

48.

Mr. Speaker: The question is:

“That leave be granted to with-
draw the Bill further to amend
the Industrial Finance Corpora-
tion Act, 1948.”

The motion was adopted.
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INDUSTRIAL FINANCE CORPORA-
TION (AMENDMENT) BILL. .

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move for leave
to introduce a Bill further to amend
the Industrial Finance Corporation
Act, 1948.

Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Industrial Finance Corporation
Act, 1948.”

The motion was adopted.

Shri C. D. Deshmukh: I introduce*
the Bill.

An Hon, Member: The same Bill is
withdrawn and then introduced!

Mr. Speaker: The matter is clear
from the agenda. He is withdrawing
one Bill and introducing another.
Members are supposed to have the
intetligence to understand the pro-
redure,

PRESS AND REGISTRATION OF
BOOKS (AMENDMENT) BILL.
The Minister of Home Affairs and
States (Dr, Katju);: I beg to move
for leave to introduce a Bill further to
amend the Press and Registration off

Books Act., 1867.
Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill further to amend the
Press and Registration of Books
Act. 1867.”
The motion was adopted.

Dr. Katju: I introduce the Bill

CONSTITUTION (SECOND AMEND-
MENT) BILL.
PRESENTATION OF REPORT OF SELECT
CoMMITTEE.

Shri M, A, Ayyangar (Tirupati): I
beg to present the Report of the Select
Committee on the Bill further to amend

the Constitution of India.

* Introduced with the previous sanction of the President.

306 P.S.D.
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MOTION RE FOOD SITUATION
Contd.

Mr. Speaker: The House will now
proveed with the further consideration
©f the following motion moved by Shri
Rari Ahmed Kidwai on the 17th
November, 1952, namely:

“That the {food situation be
taken into consideration.”

Along with this, there is also the con-
sideration of the amendments which
are printed and circulated to Members.

Shri Barman (North Bengal—
Reserved—Sch. Castes):  Sir, at
the +very  outset I nmust state
that I am in full agreement
with the new policy that has been
announced by the hon. Food Minister
vesterday. These changes in the ad-
ministration of controls, though they
may seem to be simple. would go a
long way to remove further recourse
to control. One of the changes
announced yesterday is that there
wouid be no restriction on the move-
ment of grains. whatever theze cereals
may be, within a State. I would like
to show how this policy of restriction
on movement has been operating, and
for this purpose 1 wou!d take the help
of the very statements that have been
supplied by the Food Ministry. If we
refer to the gprices that were ruling
since 1947 up to the first week of
November. 1952, so far as West Bengal
is concerned. it will at once be evident
that in the same State of West Bengal
while the price of rice—I am referring
to the year 1952—in the Sub-division
of Contai varied from Rs. 16 to 23, in
the district of Cooch-Behar of the same
State in the same year the fluctuation
was between Rs. 30 and Rs. 35. That
is 10 say. while the peopl!e of one part
were getting rice at Rs. 16, it cost the
people of another part of the State as
much as Rs. 35. What I want to point
out is that this was an absolutely un-
satisfactory position and the people who
had to purchase food at double the
price prevailing in some other part
were verv much dissatisfied. I hope
that with the removal of internal move-
ment restrictions. this wide disparity
will go and orices of rice and other
fooderains within the same State will
find some economic level.

I would like to mention in this con-
nection that the northern areas of West
‘Benegal are completely cut off from the
‘Southern part and there is absolutely
no chance of grains of the northern dis-
tricts being smueeled into the industrial
areas of Calcutta which are not only
far off, but alse cut off by Pakistan.

[MR. DEPUTY-SPEAKER in the Chair]

Let us consider the prices obtaining
at Barrrat within the district of
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Twenty-Four Parganas contiguous to
Calcutta While the gople of Calcutta
were getting rice at Rs. 17 per ma

the price ruling in the adjacent part
Calcutta ranged between Rs. 30 to
41. In this case also the people of
Barasat had to pay almost double the
price.  What does it indicate? It
indicates and the Food Minister him-
self had admitted it some time back
that about 5.000 to 6.000 maunds of
rice were being smuggled into the city
of Calcutta from the neighbouring
areas. Two things are to be seen in
this connection. It is the city of
Calcutta which is the nerve centre of
police administration in the State.
Calcutta is a statutorily rationed area.
Even with a large police force and the
vigilance which the State Government
could exercise. it was not possible for
the Government to enforce the control,
because it was helpless in the face of
the economic forces which were operat-
ing. Now. what iz the use of keeping
such inter-district restrictions within
the State? It is not only undesirable
but also ineffective and leads to large-
scale  corruption as in the case of
Calcutta ris-a-ris Barasat Sub-divisiom.
So. it is a welcome move on the part of
Government that this internal move-
ment is being done away with from the
Ist of January, 1953.

In this connection I would invite the
attention of the hon. Food Minister that
he has taken the responsibility upon
himse!f to feed Greater Calcutta.
When that is so there will be very little
necessity for control on a large scale
in the other districts of West Bengal
But I should mention one important
point in this connection. The rationed
people of Calcutta were consumi
about six lakh tons of cereals,
these restrictions of the siatutory
rationed area are going to bé enforced
strictly and effectively, six lakhs tons
will not suffice for Calcutta: something
more will have to be provided for that
area. Otherwise there will be some
dis'ocation of arrangement.

The second modification in the ad-
ministration of controls is that any
State requiring any millets or coarser
grains will be permitted to purchase
them in any other State which is sur-
plus. On the floor of this House,
sometime ago Chaudhuri Ranbir Singh
complained bitterly that though in his
part of the country (Rohtak) there was
enough gram and it could not be sold
even at Rs. six or seven per maund,
there was large =cale necessity for it in
other parts of India. But because of
this restriction. the people of Rohtak
or the agriculturists of Rohtak were
not getting proper price aceording to
their standards; they had no incentive
to grow more. Besides those people
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who would be satisfied with gram in
other parts of India because of their
economic circumstances, were rather
forced to use finer grains at higher
prices and thus their economic stability
was disturbed to that extent. So,
this modification of administrative
policy is also welcome.

In this connection, Sir, I would also
like to refer to a statement made on
. the floor of the House by Pandit
Thakur Das Bhargava that the ration-
ing policy was causing some dissatis-
. faction to some people. He stated that

in the Punjab, people were not willing
10 take rice; they liked wheat rations
but because of the control and the
rationing system, they had to take rice,
while in other parts of the country
which are rice-eating, as for example,

West Bengal, people could not be per-

suaded to take to wheat. So this sort

. of maladjustment of diet of people
happens under the controls. But it
<cannot be helped so long as it is neces-
sary.

So. hoth these administrative
changes in the control administration
are quite welcome. I would in this
connection wish to state that if grad-
ually we could decontrol the coarser
grains, the prices of finer graing will
automatically fall. We had such an
experience in 1942 in the Punijab.
When the Japanese entered the war
and there was scarcily of food-grains
and oprices of food-graing began
t0 rise, the Punjab Government
Jfound that grains were not
coming to the Lahore market, in
spite of the fact that there was
enough food stocks. So they de-
controlled wheat. At once within a
monih the price of wheat went up
three times. but after reaching that
level it began to come down and found

* its economic level at double the original

price. I think the control price was
Rs. seven and it stabilised at Rs. 14
ultimately and there was plenty of
wheat in the Lahore market. The in-
ference i« this that when the price of
a commodity is decontrolled it suddenly
shoots un. But if there are other
substitutes available at a lower price,
people according to their economic
standards take to them—people who
cannot afford to purchase flner grains
at higher prices take to coarser grains
—and the pressure on finer grains
reduces itself. And thus there is some
adiustment amongst the prices of
different kinds of grains. What I
want to say is. that we should begin
with decontrolling the coarser graing
and then gradually we should take to
the control of the finer grains.

I think that the Government is
Temoving a great hardship by the
policy of decontrol and I hope that the
whole country will welcome it. ‘
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The Prime Minisier and Ministier
of External Affairs (Shri Jawaharial
Nehru): Sir, 1 have hesitated to
intervene in this debate because I
wanted hon. Members to have as much
time as possible to discuss this most
important matter. My colleague the
Food Minister will reply to the debate
fully later on. Yesterday my colleague
the Finance Minister gave a very lucid
analysis of the situation and made
clear what the basic policy of Govern-
ment was. He spoke not only on be-
half of Government but also of the
Planning Commission—not that the
two are separate from each other or
are in opposition to each other—never-

- theless he spoke with authority on the

part of both., of Government and the
Planning Commission of which he has
to bear a considerable burden. Yet I
decided to speak, to say a few words,
because there has been in the recent
past some confusion in the public mind
on this issue, and many things have
been said which appear to me to have
no justification whatever, that is in so
far as the Government is con

And that was one reason why I wel-
comed this debate in this House. When
I was asked earlier in this session if
we would have a debate, probably the
hon. Member who put me that question
was under the impression that some
big rhanges were under contemplation.
In fact he asked me if big changes
would be introduced and the debate
will «ake place afterward:—a kind of
post-mortern—or before. As a matter
of fact, as the House will realize, no
rhange in policy was intended or is
suggested. Certain changes are certain-
ly suggested, but they have nothing
to do with the basic policy that Govern-
ment * hag attempted to follow and
intends to pursue in future. But this
confusion was caused and some of our
friends in the newspapers gave big
headlines and imagined many things
which did not exist.

Now, this question of food has been
one of our most difficult questions
during the last few years, and I
suppose the Food Ministry, whoever
has been the incumbent of it, has had
to face verv difficult problems. as the
House knows. We have all, of course,
shared, that is the Government and the
Cabinet have shared to some extent in
the burdens that the Food Ministry
carried, but ultimately it had to be
carried by the Food Minister of the
day. We have, I suppose, in the
course of the past few years made
mistakes. We try to profit by them.
It has been an exceedingly difficult
situation. On the whale we are some-
what better off: we are in a somewhat
more favourable gituation. Of course
the favourable situation is not so much
due merely to Government policy: #
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is due to other factors also. But
naturally to some extent I think we are
justified in saying that it is to that
a result of Government policy

mAnd 1 sh;pgd likt% in this connec-
pay my tribute to my colleague,
Food Minister who has approached
very difficult and complicated sub-
ject with an energy and a vitality and
an awareness which, I think, have pro-

duced certain results all over the
country.

it

ges

Now. I do not propose to go into any
detailed analysis of figures. The
House has had perhaps a fair dose of
them already. But what is necessary
is for us not to get lost, not to forget
the wood for the trees. In such a
debate each hon. Member is naturally
concerned more with the particular
situation that exists in his State or his
particular area. And it is right that
he should lay stress upon it. Never-
theless. the most important thing is
that we should keep this whole picture
of India, this whole question of food
as a whole. and to remember what our
basic policy is.

The House can discuss, of course,
the basic policy. So far as we are
el?ncemed. no aquestion has arisen to
discuss it or to change it. 4nd so
far as we can see. no question is likely
to arise when we should change that
basic policy. I would add that how-
ever much you may vary. however
much you may bring relaxations or
adjustments here and there, that basic
approach will continue even though the
food position may be much better. I
might even go so far as tolook into the
future somewhat and say that instead
of our being deficit in food as we are
as present—at least to some extent we
are. or at any rate (although statistics
apparently differ even about that) let
us presume that we are deficit in food.
but I would go a step further and say
that—if we are clearly and demonstr-
ably surplus in food. even then _the
basic approach would continue. You
may change the method of approach,
you may change many things, but the
mawma‘:h will have to continue, I

Why do I say so? Well my
colleague the Finance Mmister_refenjed
of course to the inter-connection with
planning. That is there. I put it
jn a more homely way: it is a kind of
house-keeping  for the nation. Now.
we are not going to give up house-
keeping for the nation and leave it to
all kinds of odd forces even though
.we might be better off. Of course, if
‘the method of house-keepin is wrong
—we have to improve method.
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But in regard to food supply and iy
regard to other necessaries of life, iff
we are to plan we have to look after
this house-keeping for the entire com-
munity. We have not merely to sea,
first of all, that there is a fair distri-
bution, that some people do not suffer
at the cost of others and so on and so
forth, but we have to see also—there
is an aspect of it—that we get the
best out of it for our development and
planning programmes. That is to say,
suppose we become a surplus nation
in food. Well, we would not like ald
our surplus to be, in a sense, not used
to the best advantage. We would of
course like better feeding, etc., but, ift
I may say so with all respect, even
that with some limitations. Because,
the pressure on us for development is
so great and we want tp develop the
country, we would like to use some of
the surplus we get for export, if neces-
sary—there is no question of export
now; I am merely putting the argu-
ment before the House—so as to geb
more capacity for importing essential
goods like machinery, or whatever it
may be. Perhaps the House may
remember that many years ago. about
twenty years ago or slightly less, in
Germany there was a phrase which
become rather notorious: guns versus
butter. That is. the Nazi Germazy
of the day said they preferred guns
to butter; they would rather do away
with butter. export it, get money for
it so that they could get guns. Well,
we are not interested in guns that way,
and we are not going to give up butter
for guns, too.

We might have to give up butter for
something more useful for our econce
mic development. In regard to deve-
lopment I think the country should
realise that we should be prepared L
tighten our belt here and there even
though we may possess the thing
necessary in order to get sqmeth.inT
more necessary, something quite vita
for future growth. Of course there are
limitations to that. We want the entire
community to have adequate -
healthy food, and we must provide for
that. but I see no reason Wwhy we
should waste food and allow circums-
tances to flourish which involve wast-
age of food and all that, or something
which may not be absolute waste.
Therefore all this requires careful
house-keeping. Now it is a difficult
matter, I suppose at least for some of!
us. even to be in charge of our own
house-keeping. and to _think about
house-keeping of the entire nation be-
comes a very intricate and a very diffi-
cul¢ matter; but the principle remains
{hat we must house-keep for the
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aation and the basic issue before the
House therefore is whether we can
entrust these vital and important
matters to what is called free enter-
prise and an absolutely free market.
The whole conception of free enterprise
and an absolutely free market is today
out of date. It goes out of control.
Things happen and in a country like
India where our resources are limited,
where we have to spread them out, we
cannot allow this business of free
enterprise and an absolutely free
market. That again does not mean
that there is no free market left for
anything. Inevitably we have to
control strategic points so that we may
control the basic economic situation in
the country. That applies to food
Now I am not prepared to say that
there should be no free market in food
Certainly there might be. I am not
prepared to say that this particular
control elsewhere should not be relax-

ed. It may be. It depends on cir-
cumstances. Let us discuss them. I
am prepared to say we must keep the
tightest grip of the situation in regard
to food and as regards other matters
,we must always be in a position to
control the situation. How can we do
that? It is a matter of circumstances
and factual data. I may give the
House a military parallel. An Army
controls an area or a State. He
would be a foolish General who
spreads hig army in every village and
every part of it to control every in-
dependent individual there. He can-
not really control the situation as
effectively as if he controls the strate-
gic points. He has a firm grip on
them. He can swoop down on_ any
place when any untoward incidents
take place. He is in complete control
of the situation and yet it is really
that he controls the strategic points.
What the strategic points are is a

question to be considered. But the
point is that the strategic points have
to be controlled and we cannot allow
Yorces, very important forces to be set
jin motion which will upset our basic
policy, upset our basic policy of pro-
per food distribution, etc. So, I
wish the House to appreciate fully that
now and later even though there
might be—and, as I hope, there will
be—a continuing improvement in the
food situation, I cannot base any policy
on a hope. I must base a policy on
the possibility or even the probability
of untoward contingencies and we
cannot obviously build up a firm policy
hoping for a good harvest for all the
time, Take Pakistan. Pakistan
flourished like the green bay tree in
regard to food for three years or more.
Then prices shot up because of the
Korean war and they made lots of
money and very unfavourable com-
parisons were made between India and
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Pakistan in regard to the food situa-
tion. It is not for me to criticise
their policy. I do not know the
details but it is obvious that one bad
season has upset them completely this
year., They have had a bad time in
regard to food; and here is a country
which is surplus in food suddenly be-
coming deficit and having to go to the
extreme course of bringing food from
the far corners of the earth. Therefore
we cannol base any policy on hopes
Let us by all means work up to realise
that. We have to base a policy ex-
pecting that untoward occurrences will
take place. I go a step further. Even
if we are fairly satisfied that our
hopes will be realised. that circumstan-
ces are better and will be better, even
then we cannot let go of the strategic
points from every point of view. I
would like to make it clear therefore
that strategic controls over the- food
situation must remain.

The only other question that is to
considered is the application of tho:
strategic controls or the relaxation
from time to time of non-strategie
controls. It really is a detail although
it is a very important detail and one
has to see whether that does not affect
the_strateglc control somewhere. Now,
again, it does not necessarily follow
that any absolutely uniform policy
1s essential or necessary for the whd'e
country.  Conditions vary in different
States and one has to adapt oneself
to those circumstances keeping in view
that basic thing. The basic approach
is the same but the implementation of
that basic approach in any part of the
country, in any State, may vary, may
differ due to so many conditions. That
has to be remembered because I find
that there is a slight confusion in the
basic approach. of its particular im-
plementation in a particular area or
State. That implementation will
depend on so many factors which are
peculiar to a State, more especially on
the food situation. but some other
factors too have to be considered.
Then again while you have these
strategic controls, if you spread them
out too much. as in the case of military
control, it means less control. T am
talking in terms of military analogy.
A spread-out army is a weak army. It
is not contrelling the situation. There-
fore look at that from this point of
view. I heard the other day that in
one State the Government was pro-.
ceeding against a large number of, ¥
think it was 15,000 young men, boys.
for the pettiest offences of carrying a
handful of rice or wheat from here to
there. It was an offenace. Now when
a State spends all its energies in catch-
ing little boys, there is something
wrong in the method of approach.
There Is nothing wrong in the
controls. That is a different thing



] Motion re

[(Shri Jawaharlal Nehrul

but there is something wrong
in the energy being spent while

bly the major offenders get away.
It is far better to impose some kind of

ure which, if I may repeat here
again, gives you control over the
strategic points, and not to catch hold
of every and girl for technical
breaches. Now, if the proposal that has
been placed before the House, with
this small provision added, that head-
loads will be free of movement—
head-loads are obviously not going to
change the general food position in
the country.......

&hyi T. K. Chaudhuri (Berhampore):
Whether head-loads of all grains will
be free of restrictions, or only millets?

Shri Jawaharlal Nehru: This applies
to millets only. However much people
mav carry in head-loads, that cannot
much affect the major situation. 1t
is a nuisance if you think of it. After
all, we talk of this State and that State.
There is a tendency for each State to
consider itself as something apart
from the rest. But, the poor men who
live in the borders of the States have
possibly no such distinctive feeling.
They may have their relatives on the
other side; they may have their land
on the other side; the nearect market
may be on the other side of the bor-
der and it will be natural for them to
go there. So. the less we upset the
normal functions on the border. the
better. It is a needless burden and
» most harassing situation ts create
without any effect on the basice
economy that you are trying to pursue.
You may utilise that analogy else-
where: In that sense, if you relax the
controls here and there. it is worth
while provided it does not a_ﬂect your
basic control of the situation. You
cap examine thig from time to time
and see how far, in view of the situa-

i you can adjust _;:ourselfl or rel:;
something here or there, always
mﬁfiﬁg that the basic policy to be
pursued remains the same and has to

remain the same.

are not dealing at the present
mnween'{r:vith rice and wheat. It mtt:s:
be made perfectly clear that this he:
nothing to do with rice or wheat w _&
the situation mr(rimitlxﬁ1 gqxa;tiltalr‘ wr:ﬁ{ee“
ea .
b‘;i‘lféts V{Vo;“ar: fairly considerable part
of our food consumption, about wtge:
cent. or thereabout. Wpstever a
may. be. neverthéless, millets, no
1y, have been produced for local con-

; of the m
sumption. A lar],%%a%;l:t Movement

consumed
‘been much less than
M so'i -,*lcen;nd wheat, and it
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hag not affected the situation so much
as the movement of rice and wheat
does. Although forming 40 cent.
of our food consumption,—l speak
subject to correction—actually, with-
in the rationing system. only about
eight per cent. came 1n.

The Minister of Food and Agricul-
ture (Shrl Kidwai): Only seven per
cent. was procured.

Shri Jawaharlal Nehru: I am mere-
ly saying that any step that we may
take, we should examine from the
point of view of the effect of that
step on the general situation. and on
the rice or wheat situation. As far
as one can see, the millet situation
does affect. but does not affect very
much, If you go a step further and
if, as is proposed, you maintain State
barriers for millets. and there is only
internal freedom of mowvement. and
you only allow one State Government
to purchase from the other State Gov-
ernment, you are really maintaining
quite a great deal of control even on
the millet situation, although the mil-
let situation by itself does not affect
very largely the entire situation. 1t
does affect somewhat, but it does mot
affect as much as wheat or rice,
though it forms 40 per cent of our
food consumption. Even that You are
controlling. So that. step that we are
taking, from the point of view of the
larger policy, appears to be a fairly
safe sten. At the same time. it re-
moves a good deal of petty troubles
and petty harassment. It allows us
to see how things develop and if they
do not develop rightly, it is alwayn
open to us to go back and do some-
thing else. I suggest to the House that -
that is the proper approach to the
question, I believe there is one amend-
ment that hag been put in. to the effect:
accepting and approving of the general
policy of controls. but accepting also
adjustments or modifications keeping
in view that basic policy. The amend-
ment runs thus:

“and having considered the
same. this House approves of the
policy of Government regarding
general control of food grains and
welcomes the desire of the Govern-
ment to adiust the same to suit
local or temporary conditions with-
out prejudice to the basic ob-
jectives.”

I think that amendment represents
correctly the position of the Govern-
ment.

Shrl 8. 8. More (Sholabur): Is the
latter part of the amendment neces-
sary, because, control, by implication.
will mean all that.
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8kri Jawaharial Nehru: It is a
question of wording. [ did not draft
this amendment. I should like it
ag it is. It is good enough. It may
have been shightly differently worded.
That is immaterial. The main thing
is, I shouid iike the House to lay
stress that the basic fact of controll-
ing the food grains remains. At the
same time, recogni.ing that our ap-
proach is not merely o d.zarinaire
approach, wiuddi has no rcia.icn to
changing fa'ts and changing situa-
tions, an approach which merely
harasses pcopie without producing
results, we =adjust it from time to
time, always keceping that basic thing
in view.

Pandit L. I DNaitra: (Nabadwip):
May I ask for some clarification, Sir?
The hoa. Prime nunster has explain-
ed the etfect of the continuance of
this new scheme. [ want to know
whether the policy that is going to
be pursusd from now onwards, will
have some salutary effect on the
general consumers. You know. at the
meoent. in the whole of India. the
total rationed population is about
iwelve per cent. The rest i.e. 88 per
cent. are not under rationing. In the
case of State Governments their Food
Ministers feel that if they ran meet
the statutory reguirements, their work
is over. For instance, in the city of
Calcutta rice is sold at Rs. 17/8/- a
maund. Ten miles outside Calcutta,
or in the district from which I come.
for the last s!x months, price of rice
have becn ranging between Rs. 30 and
38. The purchasing power in the
city of Calcutta is much higher than
in the rural areas. The general thing
is, the Government always thinks in
terms of the statutory requirements,
as necessitated by statutory rationing.
As was pointed out to the hon. Mr.
Kidwai, take for instance, Bihar,
Jamshedpur is rationed. The coal
fleld area is also rationed. Elsewhere,
where there is free movement of
grains, they somehow get them at
cheaper rates. In West Bengal, for
!nstance. Calcutta and other indus-
trial areas, such as Darjeeling, Asan-
sol, Kalimpong, etc. are areas under
statutory rationing. In the rest of
the places, 88 per cent. of the popula-
tion, has to pay more throughout the
¥ear much more—sometimes twice the
price in the rationed area—excuse me,
for the strong language, but I am aot
speak’ng perfervid language. You can
have it verified any time you like.
Even today, prices range about Rs. 30.

Shri Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
There is no rationing?

Pandit L. K. Maitra: Sometimes
there is a sort of modified rationing.
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Sometimes people of these areag get
some foodstuffs at controlled rates.
Normally, that is not the case. There
are classifications of consumers and a
certain limited percentage only gets
the benefit under modified ratloning.
Under the present; scheme, as pro-
pounded by the hon. Prime Minister,
elucidating the position after other
2inrivters and Mr, Kidwai have spoken,
I am not clear in my mind whether
the conunon man who is not fortu-
natz enough to live in Calcutta with a
higher purchasing power. ¢r in Bom-
bay. whether the commoa man living
within 20 or 15 mil2s away irom Cal-
cuita or their cordoned of rationed
areas, Is geing lo benefit by it. High

Prrses woere raised ihat if these in-
t rnal Lrrriers were lifted. and suffi-
clen: ruiler stocks rushed, prices,
would go down. (Interruption).

Shri Bansal (Jhajjar-Rewari): Is
it a speaech or a point or order?

Pandi¢ L. K. Maitra: It is only seek-
ing clarification. Why are you wor-
ried? The Chair is there. I was just
asking, Sir, whether it would be pos-
sible for him to throw light on it. Iff
it is a speech, I cannot help it.

Shri Jawaharlal Nehru: 1 think
that the point mentioned by my hon.
friend. Pandit L. K. Maitra, is very
important, and must be borne in
mind. We cannot just function by
thinking in terms of ten or fifteen per
cent, of the population. forgetting the
others. Well, among the others, there
are a large number of those who are
food producers. The real difficulty
comes in in the case of the others
who are neither food producers. nor
city dwellers or dwellers in rationed
areas. They get into these difficul-
ties. Any policy that we frame must
keep that in mind, ie., to keep the
price down for these people too.
Obviously, the point suggested by the
hon. Member has to be borne in mind.
How it is to be worked out, of course,
is a different matter. In fact. suppose
there is internal free movement of
millets in the States, that itseif, so
far as millets are concerned, will
probably equalise things. The other
points also must be faken into ac-
count, but my main point was that
essentially control must remain be-
cause, after all, what are we working
for? We are working for a steady
and_. as quick as possible. reduction
of imports of foodstuffs from outside
by growing more in our own country,
and by better distribution of it.

Hon. Member Dr. Lanka Sundaram
yesterday reminded me of a state-
ment I made—not a statement, but
repeated statements—three years ago,
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1 think, it was, to the effect that we
must put an end to food imports hy
1952—March or April, 1952. 1 said
that, I think, in 1950 or 1949—1I forget
when—and when I made that state-
ment, I did so with all honesty of pur-
pose, and with every intention that
we should try our best, but I regret
that my words were falsified, and I
felt thoroughly ashamred of myself for
having made that kind of, almost, a
pledge to the country and therefore.
I am very much averse to making
any definite statement or pledge now
(laughter).

Shri Gadgil (Poona Central): An
occasion for experiment?

Shri Jawaharlal Nehru : But I do
not see why I should not say that we
intend making every effort to reduce
these food imports, and, if possible,
within the period of the plan, put an
end to them, except in a very grave
emergency. That is our intention,
and statistics, as they appear now,
give us some hope that is a feasible
proposition. That is all I can say.

Pandit L. K. Maitra: Have you got
any idea of progressive decontrol?

Shri Jawaharlal Nehru: When you
say ‘“progressive decontrol”, I would
say “progressive adjustments”, but
always the full strategy, particularly
strategic positions, must remain in
control: otherwise, you can only pro-
gress round about the outskirts.

Shri T. K. Chaundhuri: May I seek
another clarification, Sir? The Food
Minister, in his speech. criticised the
procurement system both in north and
south India. Do the Government have
in contemplation an over-all revision
of the procurement system, because in
the rural parts, control means procure-
ment. In the deficit States, control
means procurement. I recognise
there is necessity for retaining some
sort of procurement, so long as con-
trols are there, so long as the Gov-
ernment is under statutory obliga-
tion to feed a certain part of the popu-
lation. But my specific point is whe-
ther there is going to be an over-all
revision of the procurement system?

Shri Jawaharlal Nehru: I think it
was made clear—the Finance Minister
also made it clear—that any attempt
to have uniformity all over is very
difficult. and I think it is undesirable
to> have the same method everywhere.
The conditions are different. and after
all. we have to work through the
State Governments, and it is largely
for the State Governments to consider
and decide. There is no doubt that
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procurement must continue. 1 would
go a step further. It is perhaps not
quite self-contradictory to say that
even if we have no control, we re-
quire procurement. We must keep
enough stocks in our hands. We must
supply stocks to the deficit areas.
There are obviously deficit areas in
the country, Conditions have improv-
ed generally, but, for instance, the
State of Madras has been peculiarly
unfortunate year after year, and the
situation there is bad at the present
moment—bad in the sense there has
been no rain again, and they have to
go through the next few months, and
we have to face that. Some of the
Karnatak districts, and some other
areas of India, are deficit areas. They
have not been having rain or some-
thing has happened. We have to sup~
ply them. Where are you going to sup~

ply from? Obviously. either from
purchases abroad, or procurement
locally. We want to restrict food

imports from abroad. Anyhow, we
cannot buy everything from abroad.
Procurement has to continue and
stocks have to be got. whatever
methods of local control there might
be. It ig a matter of adjustment and
suitability.

Shri 8. S. More rose—

Mr. Deputy-Speaker: The hon. Food
Minister will reply at the end, and

will answer all the questions put to
him.

Shri Bansal: I am sure this House
will be thankful to the hon. Leader
of the House for taking out this debate
from the confusion into which it was
inevitably led yesterday. It is not a
discussion between control and decon-
trol. It is a discussion as to what types
of controls are necessary for our
developmental economy. I take my
stand in this House four-square on a
developmental economy. and I was
happy to hear from the Finance Minis-
ter yesterday that he was in favour
of embarking on a developmental pro-
gramme where cor:trols would become
necessary. I hope. Sir, he will keep
to his word and increase investments

to the extent that controls will be-
come necessary.

But, what type of control? When
we discuss controls, we cannot discuss
them in a vacuum. After all. what is
the type of control that we have got
used to? These controls were not de-
vised for a developmental economy.
They were devised to meet a situation
created by war time contingencies. And
in my opinion we will have to examine
the balance sheet of these controls in
a dispassionate manner very carefully
ag to whether these controls are go-
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.ing to help us in our developmental
~w©economy.

I have here before me certain
‘figures. I will not call them statistics,
:because I am not a statistician. Ever
.since 1846, we have been importing
foodstufts in an ever-increasing quan-
tity. This has been one aspect of the
«controls. Now, up to date, my figures
‘tell me that nearly Rs. 900 crores—
more than Rs. 900 crores—have been
-spent on importing foodgrains from
-abroad. What does it imply? This
.is 75 per cent. of our total outlay on
our entire developmental schemes—
75 per cent. of our financial resources.
If in future also we go on importing
foodstuffs in such huge quantities,
‘what will become of our plans I shud-
«der to think.

The second aspect of these controls
:has been that we have been maintain-
ing them at the cost of ever-increasing
subsidy. I have here also before me
figures of subsidy. In 1946-47 we
spent more than Rs. 22 crores on sub-
sidy. In the next year, we spent near-
1y Rs. 17 crores. Then,

1948-49 Rs. 2693 crores.
1949-50 21-15 crores.
1950-51 15-32 crores.
1951-52 57-863 crores.

-And for 1952-53, the estimated figure
is Rs. 15 crores, byt I do not know
‘what it will come to because, besides
‘this figure, there is going to be some
huge figure on trading loss and some
other account. This again means that
on subsidy alone we have spent from
1946 till now, a sum of Rs. 175 crores.
“The hon. Finance Minister yesterday
xeferred to a certain datum-line. I
am one with him in the datum-line; I
am also one with him on the red
signals to which he referred. I think
‘without these we cannot plan. But at
‘what cost have we maintained this
datum-line? We have spent Rs, 175
crores during the last six or seven
Yyears to maintain this datum-line. And
in respect of how many persons? I
shall give the figures for the year 1951
published by the Government. Our
rationed population, statutorily ration-
ed is 4-6 crores. If we divide this figure
©f Rs. 175 crores of food subsidy on
the quantity of foodgrains which have
been procured and in:ported—and
that is the one which Government
‘handles—it will be found that it comes
to about ten per cent. and I doubt
‘very much whether under non-statutory
‘rationing, the entire benefit of subsidy
‘was being given to the consumer. We
shall have to take into consideration
all these things, when we decide as to
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what sort of controls we will require.
The organisation with which I am as-
sociated may cause a doubtin the

minds of the hon. Finance Minis-
ter and certain other friends,
that what I am saying is
not without some mental reser-

vations. As I have already stated, I
stand for well-thought out controls at
strategic points. In a note which I gave
to the Planning Sub-committee of the
Congress party, this is what I have
said, and I stand by it. I have said
that Government will also have to
take action in the following directions
i.e. instituting well-thought out con-
trols at strategic points or essential
consumer goods. And food is an es-
sential consumer good. Then, the
cost of controls has been rather a
huge one on administration also.

The Minister of Finance (Shri C. D.
Deshmukh): On a point of clarifica-
tion. I am not quite clear whether
the hon. Member's contention iz that
it is on account of controls that we
had to import foodgrains.

Shri Bansal: It is not so.

Shri Gadgil: Not because of that;
it was because there was shortage.

Shri Bansal: It is not so. I am not

applying that argument in the case of
controls. .

Shri C. D. Deshmukh: Or is it be-
cause of badly administered controls
that we had to import?

Shri Bansal: I could not follow the
Finance Minister. But what I say is
that we have had to maintain these
controls at these huge costs. and of
course some of these things will have
to be there as long as we remain in
short supply—I do not deny that, and
I understand it perfectly well—but the
time has come when we must sit down
and consider dispassionately whether
we cannot do something by which we
may be able to save on some of these
huge costs. The hon. Minister of
Planning yesterday was saying that we
want to reduce our imports in the
future. So far so good. But the House
is not going to be so credulous as to
believe that we will do without any
imports of foodgains, because that
kind of assurance has been made
in the past and it has not kept.

Again Sir, T think these controls
have not helped us in increas-
ing production. Yesterday the
hon. Finance Minister stated that thers
is no conclusive proof to show whethe*
production has increased or decreased,
as a result of these controls. But I sub-
mit that there are certain things which
we cannot prove. We cannot prove
whether controls have led to the in-
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crease in production or not, but the
pet result is before our eyes, and we
can see that ever since controls were
introduced in this country, production
has not increased. Take the case of
certain industries; as soon as you re-
laxed controls, you find that the pro-
duction had increased. Whether this
argument will be applicable to agri-
cultural commodities or not, I am not
sure, but ] do believe that controls
have hindered and actually atfected

production in an advcrse  dircotion.
and I certainly think they have
affected the marketable surpluses.

After all we are deal:ugy here with
marketable surpluses. In as miuch as
lesser quanti:ies of grains were coming
in the open market. the net recult was
the same as that of a decrease in pro-
duction.

Mr. Deputy-Speaker: [ thought tha
hon. Member is now concluding

Shri Bansal: I have taken only
about six minutes, and 1 have to take

some more time.

Mr. Deputy-Speaker: The hon. Mem-
ber has taken ten minutes zircady, and
will be given five more minules. He
can resume his speech in the afternoon.

The House will now stand adjourn-
ed till 2-30 PM

The House then adjourned for
Lunch till Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

{MR. DEPUTY-SPEAKER in the Chair]

Bhri Bansal: Sir, when I was on my
legs 1 was making out the point that
these controls have not helped in in-
creasing production. The other point
that I want to make is that although
these controls have helped in keeping
the datum-line at a particular level in
the sectors where there was strict food
rationing and also perhaps in those
sectors where there was non-statu-
tory rationing, they have had no
effect on prices in the large sector in
our economy where there was no ecnn-
trol at all. In fact from the figures
that have been supplied to wus it
seems that the prices which were
not controlled, i.e, free market
prices., were gradually rising.

8o, Sir, thig is the balance sheet of

our controls as they have ex!sted so

far. Naturally faced with this situa-
tion early this year when this House
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met, a change in the food policy was
initiated and the first...

Shri Velayudhan: There was no
change’

Shri Bansal: Please listen. The
first aspect of that change was that
the Finance Minister removed the food
subsidy. I remember, Sir, at that time
a wave of relief passed throughout
the country. and people began to think
that something was going to happen
now with rogard to these out-moded
and fossilised food controls. And then
rame the announcement that some sort
of rciaxation of controls wag initiated
in Madras. What was that relaxation,
Sir? That relaxation was that cer-
tain  cnronically  deficit areas were
sealcd off and a freer movement of
foodsrains was made in those areas
which were comfortable in regard to
supply of certain essential foodgrains.
Now, T remember that even that de-
risian was very enthusiastically greet-
c¢d in the whole country and the coun-
try began to look forward to an era
of gradual decontrol.

Sir. as I have said in the very hegin-
ning. I am not for decontrol. I am all
for controls at strategic points. but
thcre will have to be some
sort of a revision of our idea of
those controls which, as I said to begin
wi'h. were initiated in our country on
account of wartime ex/gencies. I have
referred *o certain aspects of our food
control. What has been the other re-
sult of this food control? Sir, a men-
tion of irksomeness of these controls
was made in this House vesterday by
my friend. Mr. T. N. Singh. The hon.
the Leader of the Housc also made
certain references to that kind of
irksomeness. I come from Punjab
which is a surplus area, but I remem-
ber during the election tour when I
moved about in my constituency, if a
peasent had two plots of land but they
happened to be in twn different tehsils
h2 eould not brinz the produce from
the one pocket tn the other. Then. Sir.
in vil'lages there was no rationing, at
least in my villz7e there was no ration-
ing at all. But there was no wheat
available anvwhere ~nd for the month
that I stayed there from time to time,
I could not get any wheat to eat there.
although in the neighbouring area
there was some wheat available. Now,
Sir, it is this kind of irksomeness of
controlg that has got to be mitigated
and this third step which has bean
announced by the hon. the Food Minis-
ter yesterday only goes to this extent:
that is, coarser fondgrains will now oat
clightly more freedom to move withim
the. al boundarles. As for as
the other deficit areas are concerned.



801 Motion re

they will be allowed to procure those
grains from the surplus provinces.
Now, 8ir, I think it ig a very reason-
able step and we must all thank the

Food Minister for having taken

In the morning the Leader of the
House gave us the impression that the
policy which was now being initiated
Was not a question between control
and decontrol. It is just a question
of reorientation of our ideas of these
food controls and I am sure the House
will bq In  wholehearted agreement
with him, and 1, sir. join my feeble
ta]?:hhumg:e ;oir_‘e in congratulating

on. the Food i in initiati
that polien od Minister in initiating

ing. Wa are aut oritieg hig s
jom: Whe ! on this suh-
ehances don’t you give us o

Babu Ramnara i .
bagh West): YeS.y;:s_ Singh (Hazari.

Mr, Deputy-Speaker-:
] Speaker: Th
Member has not yet come to t;e I:.IDDS?:

tion when she ¢ ;
(lavghter an confidently say so

Kumari Annie Masecare i
) arens: |
contradw; that boint. Dp vm:v If\!']art:?
any special position to cook?

Shri Ramachandra Reddi: it i
very good of the GovernmentSi.'g llataxfg
initiated this discussion in thig House
I;videngly they have postponed discus-
slon with the Ministers of States with
a view to ,See_that this discussion {a-
kes place In this House and a sort of
lead is given to the States also on
this subject. We have realised with-
in the last five months that a practi-
cal approach to the problem has been
made both at the Centre by the hcn
Mr. Kidwai and in the States also, es-
pecially in Madras. where the experi-
ment of decontrol has been tried re-
cently. You know, Sir, within the
last' five months the names of ‘Kid-
wai’ and ‘Rajagopalachari’ are house-
hold words in Madras State. = That
1s an indication of how well this de-
ioi:tml has been received in the pro-

ce.

Yestel_'day reference was made {o
the statistics that have been placed on
the Table of the House. A perusal of
these will show that the vast differ-
ence between the controlled prices and
black-market prices in deficit areas
has been very much reduced. After
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the decontrol we would observe that
there has been a very surprising ad-
justment between the deficit areas anu
the surplus areas. For instance, 1
Vizagapatam which is a deficit zone
the black-market price in 1951 was
Rs. 50 per maund and in tH® last three
or four months it has come down to
Rs. 23, Similarly in other deficit
areas; in Bellary from Rs. 45 it has
come down to Rs. 28, For Madana-
palle the figures are not available
here. In the surplus areas we find the
appreciation of the prices has not been
very much, so much so that now in
both the defleit and surplus areas the-
price level has more or less become
the same. It ranges between Rs. 20
and Rs. 23. That shows how well
the adijustment of+food prices has been
made by the proper trade channels,
however, quickly it might be. It is
very unfortunate, Sir, that on the
floor of this House there are three hon.
Ministers of the Cabinet speaking on
the same subject with three different
volces.

The Minister of Planning and Irri-
gation and Power (Shri Nanda): I re- .
gret very much that I have to inter-
rupt again. There is no contradiction.

Shri Ramachandra Reddi: I quite
agree with the hon. Minister of Pian-
ning that there has been no contradic-
tion, but ull the same, there has been
enough confusion., But in Madras, if -
one thing had been done, there would:
have been less confusion even there. I
mean to say that if the de-control had
been started just at the harvest time,
namely. from the month of Dzcembher -
to March, or April, even this disparity
would not have been found. But.
having started it late, there was a little
confusion for the first one or two.
months and things have adjusted
themselves wonderfully well and with-
in the last two or three days I have
seen a press note that in Tadepalligu-
dam, which is one of the biggest ex-
porting centres from the rice-growing
area, the prices have begun to fall.
That shows how price adjustment is_ .
going on regularly and consistently. !!
there has been some disparity in pri-
ces between 1947 and 1952, it is not
due to the black-marketing conditions
alone. In the province, from 1947 to
1952. there has been a regular increase
in the procurement price itself. So. if
you compare the 1947 prices with
1952 prices. the gap ha; considerably
been filled up by the procurement
prices offered by the Government it-
self from time to time. There has
been an increase not only in the price
offered for procurement by the. Gov-
ernment itself, bu¢ there has aiso
been a surcharge on _ rice procured
at the rate of Rs. 1/5/- per
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unaund, That has increased the price
for the consumer. And so many other
“factors have been brought to play bet-
ween the producer and the consumer
50 much sosthe price level had to go
"up. At every stage there was rne
-impediment or the other. the licensed
- procuring agent, the mill-owner, the
~wholesale dealer. the retail dealer. At
‘every stage there is the sale-tax opera-
ting, so much so the price level had
necessarily to go up. It is not due en-
tirely to the black marketing condi-
tions there. Even before 1947. the
-producer was getting only 50 per cent.
of the consumer’s price. It is very well
reported in the Rice Reoort of the
“‘Government of India. which was pub-
lished some years back. The condi-
tlions have not changed with the in-
troduction of procurement rules and
the control methods. With the in-
troduction of the procurement and
«ontrol methods, a number of middle
men have come in and their operation
has necessarily increased the price for
the consumer, It is. therefore. very
clear that while the producer did not
get as much as he ought to, the con-
sumer has to pay more than he ought
to. Between the two. a number of
middle-men, rather institutions. have
.come in so much so the price level has
-gone up. I would like to make one or
two practical suggestions. Sir, while
-pressing for de-control.

ulllr. Deputy-Speaker: Modified con-
ol.

Shri Ramachandra Reddi: We can
safely call it de-control, Sir.

Shri B. 8. Murthy (Eluru): Pro-
gressive adjustment is the proper
word, Sir.

Shri Ramachandra Reddl: A num-
ber of epithets have come into opera-
tion in regard to that control, There
is progressive control, there is pro-
gressive de-control. there is de-control
or modified de-control. so many other
words but, anyhow, all these mean the
same thing more or less.

If de-control can be adopted with
these conditions, namely, that from
surplus areas procurement might be
made by a light levy from the produ-
cers or the rigour of the present pro-
curement rules be mitigated and the
option given to the purchaser to give
so many bags per acre, it will work
well.  Hitherto, it was not the case.
The authorities would leave very lit-
tle even for cultivation purposes and
used to procure what all was possible
from the producer with the result that
the producer himself was very much
dissatisfled with the procurement ope-
rations and there was naturally mental
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revolt against controls. After pro-
curing that way, whatever is procured
might be stored up and distributed in
cities and towns and also in other
areas. To supplement this, whatever
food grains are imported and made
availuble for each State might be uti-
lised. That will certainly work well
and I think there will be no dif-
culty about that., Even the deficit
areas like Malabar and Travancore-
Cochin might be supplied in that
manner.

I learn, Sir. that in Ceylon there is a
method adopted: The local produce
is distributed in the villages them-
selves and whatever is imported from
outside is distributed in the towns and
cities. If that is adopted, there will
be less demand from the cities, from
the rural areas and whatever is easily
procurable from the rural nreas can
be supplied to the urban areas and the
deficit areas. The ‘light Jevy system’
is not at all a new thing. A few years
back. in Hyderabad. I am told, the
light levy system had been adopted
?nld it was found to be very success-
ul.

With regard to de-control of millets
that has been so much talked about on
the floor of this House. I think we in
Madras have already de-controlled
millets in 1951. When the millets
began to move out from the producers,
whether openly or through clandestine
methods. scarcity in certain areas has
been very much reduced with the
result that the complaints from those
areas have also been reduced. The
demand for millets in the absence of
rice grew up so much that the millet
price today is higher than the rice
price. So. whatever may be said on
the floor of the House about the de-
control of millets, I wish to say that
millets have alrendy been decontrolled
and there is no use controlling them
once again, because when the control
on millets was there, it was found
that in many places millets were avai-
lable but were not procured by the
Government, because there was no off-
take and the Government was not in-
terested in procuring millets. The
result was that in certain places the
smugglers were openly taking some
of the millet stocks out of hiding and
they were arrested and pald for at the
procurement rates, since the stocks
were not allowed to be moved from the
producers and the millets were losing
their value due to deterioration. So,
the decontrol process in millets started
in 1951 and since then there has been
a regular flow of millets from the up-
land areas in several districts where
millets are grown to areas where mil-
lets are also used as a supplementary
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food to rice. These several adjust-

ments are possible only when there is
decontrol.

I have just tried to impress upon
the House as well ag the hon, Food
Minister that the policy that has been
adopted so far is good and it need not
be changed. If there are any con-
ditions to be imposed on the decontrol
system, then let them be imposed, but
let it not be said that we are introduc-
ing controls once again and we would
make other adjustments later on. If
we do it the other way, it would be
far better, i.e. you effect decontrol and
then put in as few conditions as possi-
ble, In this way, the consumer and
the producer in the urban as well as
the rural area will be benefited.

One other thing that I would like to
mention is this. There is a good deal
of propaganda about synthetic rice.
This rice is manufactured out of ta-
pioca. The moment the manufacture
of synthetic rice began, the tapioca
price has shot up and the result is that
people in Malabar who consume ta-
ploca as a staple food are suffering.
The manufacture of sago from tapioca
was bad enough but this attempt has
put the poor people of Malabar at a
great disadvantage.

Shri Kidwai: But tapioca can be
grown anywhere. It need not come
only from Malabar.

Shri Velayudham: No, it cannot be
grown. Only in our place it is grown.

Shri Ramachandra Reddi: I know
that it can be grown anywhere, but
sufficient propaganda is not made for
it. If facilities are afforded, there is
8 good possibility of tapioca being
grown elsewhere also to g far greater
extent. My suggestion is that the
money spent on synthetic rice is a
waste. It is not good. I have my-
self eaten synthetic rice, The pre-
servation value is very little.  After
one or two hours, it does not taste
well. I do not think the people will
be anxious to take to synthetic rice,

Shri Kidwai: May I interrupt the
hon., Member for a minute? When
I was in Malabar, I was approached
on behalf of another kind of poor man
who was growing tapioca. 1 was told
that on account of the ban placed
there, the prices have gone down with
the result that these growers were
finding it hard to carry on their living
through the growing of tapioca.
think they require some relief.

Shri Ramachandra Reddi: I do not
know why it is so, but I can assure
the hon. Minister that it is possible to
grow taploca anywhere and if only
there is a price incentive tapioca will
be increasingly grown by agriculturists.

18 NOVEMBER 19852

Food Situation 806

There isonly one other question that-
remains. It is the bigger question of.
ceiling and floor prices, If the procure--
ment is to go on, it is very necessary
that floor prices have to be fixed and.
with’ a view to helping the consumer
the ceiling prices have also to be fixed.
Slmge the time is over I beg to con-
clude.

Kumari Annie Mascarene: he-
nation had been looking forward v.'ﬁtlex
great anxiety to the future food posi--
tion and we on this side were won--
dering what the hon. Food Minister-
was going to present to us.

Shri Kidwal: Tapioca,

. Kumari Annie Mascarene: The :
Food Minister’s speech would h':ac:rl;
been a bit encouraging to me, had it
not been smashed by the Prime Minis--
ter’s first speech and the Finance:
Minister’s interference and finally the-
Prime Minister’s .closing speech, We
on this side are in a confusion as to
what the real policy on the other side -
is. There is a conflict .of opinions—con-
trol; decontrol; relaxation of control:
house-keeping; and basic approach to
?nr_)caples—all leading to basic con--
usion,

The food problem has been a very
sore point as far as the Congress ad-
ministration is concerned. It is the-
very clear result of utter incompetence
and maladministration. We are. I am
told, open to correction with regard to.
our figures. We are told that about
Rs, 75 crores were spent during the
last five years for the Grow More
Food Campaign and the result is that
the aggregate production of the coun-
try is on the decrease. Whether that:
amount is really irrigating fields or the
lzlockets of some persons is my won-

er, )

Babu Ramnarayan Singh: The lat--
ter.

EKumari Annie Mascarene: What-
could be the reason for the failure?
The Finance Minister yesterday plac-
ed before us from printed statistics—-
God alone knows who _printed them—
certain figures showing that the culti-
vator gets now a better price for his
produce. It may be that he was speak-
ing of Bombay, but that is not true-
of South India as a whole. While
meandering through the fields in my-
constituency  during the last two
months, I had come across fields which
are growing bananas now but which
had formerly been growing paddy. I
asked the farmers the reason for the-
change. I was told, “It is more pay--
ing to grow bananas than paddy.

Shri Kidwal: That is so.
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Kumari Anaie Mascarene: I am told
that the State Government is now giv-
ing them a few more annas than for-
merly for the grains procured by the
Government. Therefore, from my
own experience I want to contradict
the Finance Minister that his figures
-do not apply throughout India.
"We on this side should not be misled
by such figures. The Grow More Food
Campaign has been going on rather
vigorously. The real reason fo~ cde-
‘crease in production is thai they have
no sincerity or honesty in executing
schemes of growing more food.

3 PM.

For instance. in Travancore-Cochin
means of minor irrigation like canals
and ponds which were in full working
condition before the last five years are
now filled up with sand. I have secn
it with my own eyes. Is it a means
of supplying the cultivator with suffi-
cient water in order to encourage him
to grow more food?

Mr. Deputy-Speaker: Is it suggested

that the Government threw sand
there?
Kumari Annje Mascarene: Govern-

ment did not throw sand.

Shri Kidwai: I am told that the hon.
speaker was a member of the then
Government which caused all this.

Kumari Annie Mascarene: That is
why I am not a member now.

Then, Sir, favouritism and corrup-
tion are playing such a part on the
.part of people distributing seeds and
manure that the Grow More Food
Campaign has become more a hind-
wance than a help to the cultivators.
The policy of procurement in Travan-
core-Cochin State is very rigorous as
far as the small holdings are concern-
ed. Small holders have to sell their
foodgrains for two rupees and a few
pies per para to Government.

Shri P. T. Chacko (Meenachil):
Rs. 1/14/0.

-

Kumari Annie Mascarene: It was
formerly Rs. 1/14/0. Now they have
increased it by a few annas, The hon.
Member is behind the times. It is now
Rs. 2/1/8 to be exact. 1 havé come
across a huge field in my constituency
which is exempted, from procurement.
1t is just bordering on a beautiful lake
‘between two hills in my constituency
of Vellayani. The neighbouring fleld-
owners complained to me that a vast
area of fleld is exempted from pro-
.curement and when I asked them the
-reason, they told me the owner of that
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field had got an exemption from Gov-
ernmeni on the plea that there was
a flood and his crops had been des-
troyed. The actual fact is otherwise,
The flood ceme and went back in a
few hours and his fileld was in good
condition full of crops. But the owner
is related to Government not by blood,
but by pnrty'. In this manner much
of food grains are not procured. They
are converted into rice and are sold
in the black-market which is very open
on the public road-sides and markets
in Travancore-Cochin State under the
eyes of the Government and nose of
the Police Department,

Shri A. M. Thomas (Ernakulam): Is
no' open market allowed there now?

Kumari Annie Mascarene: 1 am unot
speaking of the immediate present.

I am speaking of the past two years,
Sir.

Shri A. M. Thomas: Here the hon.
Member is behind the times!

EKumari Annie Mascarene: Not with
regard to facts.

Mr. Deputy-Speaker: The hon. Mem-
ber is evidently justifying the change
of poliry.

Kumari Annie Mascarene: Yes, lead-
ing us to starvation.

The Travancore-Cochin Stiate occu-
pies a special place so far as Govern-
ment’s food policy is concerned. If the
hon. the Food Minister is for decon-
trol with special provisions for deficit
areas. I am with him, though I cume
from a deficit area. We produce only
40 per cent. of our requirements of
grain which during the last five years
has ‘increased’ to 36 per cent thauks
fo the Grow More Food Campaign! But
even at this stage we are willing to
favour decontrol, because the Food
Minister told us that the north is a
surplus area and the south is a deficit
area and if they make up their minds
to make an equitable distribution of
the produce of the whole country the
problem is solved. But how to oblige
foreigners to import their foodgrains
her(ie on terms of their own and exploit
India?

The failure of Government policy,
Sir. has been due to fhe lack of funda-
mental principles of respect for moral
values. If the Government will have
intellect, will, energy, character and
fidelity to principles to enforce the
moral law in the rank and file, of their

organisation thig problem can be
solved without any difficulty. We are
confronted today with control and
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decontrol. The national exchequer,
Sir, is exhauslting a good amount
for this, They are wilimg to
spend any amount of tne pa-
tion—I appreciate their love for
the pcople—but they :sire not will-
Ing to change their land policy, or to
make radical changes in the land po-
licy which alone will solve the present
situation.

[MR. SPEAKER in the Chair]

So far as Travancore-Cochin State is
concerned, even if you sell rice at a
lower price people are not able to buy
because the average income of the
common man has fallen owing to un-
employment. The ration shonkeepors
complain that the foodgrains suppiied
to them are not disposed of because
pcople have no money. How are you
going to solve that problem? Wec have
land. we have labour, we have capi-
tal—we have all the agents of pro-
duction at our command. but we do
not ndjust them and we do nnt {cllow
‘a principle that will enable the utilisa-
tion of these agents of production and
benefit the country. Our neighbour-
ing nations have shown us lhe way.
We will not take long to sclve this
food problem. Sir, I am for decontrol
with provisions for deficit areas for the
present,

Shri M. A, Avyyangar (Tirunati):
Control is not an end in itself: it is
only a means. Control 1s .necessary
only so iong as the country is deficit
in any particular essential comnmndity.
The necessary corollary to this is that
greater and greater efTorts should be
made to produce more and more.

I come from Madras and from
Rayalaseema. Now Rayalaseema has
been a famine-ridden area for a long
time. Four districts out of five have
had famine for every alternate year.
My district escaped famine conditions
for a long time, but now it had also got
into the Rayalaseema group. ‘Today it
is not as if foodgrains are not avail-
able there. But people-have no pur-
chasing power. All round my town we

dhave got heaps of foodgrains. But the
poorer section are not able to purchase,
because the main occupation and em-
ployment of the poorer sectinn is agri-
culture. When for five successive years
rains have failed and agriculture has
come to a standstill. they have not got
the wherewithal to purchase. notwith-
-standing the fact that grain is avail-
able and is flowing in plenty from
.other parts of the province. — There-
fore it is wrong to say that cdecontrol
would solve this problem. The right
remedy must be sought by way of pro-
viding employment for the poorer sec-
tion of the population.

So far as Madras is concerned,
though the delta areas are capable of
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raising abundant crops, they in actual
fact are not producing, because of the
rigorous policy of procurement adopt-
Even a man who produces can
keep only four months’ requirements.
He hoe to part with the rest. The man
who produces the best grain has to eat
the poor stuff which is distributed in
the ration. How will there be in-
centive for production? The low pro-
curement prices sapped all the incen
tive of the cultivators. Added to that,
in five districts there has been succes-
sive failure of the monsoon. Therefore
it is no! on account of the policy of de-
control. On the other hand this policy
of decontrol which was started boldly
by the Chief Minister there, aided by
our Food Minister here, has paid won-
derful dividends. There is a psycho-
logical effect that people are free to
purchase, If only you had pursued
this policy a short time before the
elections I am sure there would not
have been one non-Congress Member
in this House.
Shri Nambiar (Mayuram): Ques-
tion,

Shri M. A, Ayyangar: You may
remain questicning till the end of the
world. I am not trying to make it a
politiral move., For five years there is
no Gifice’ly! I need not enlarge upon
that at all. Nor am I speaking on be-
half of any of the merchants who have
profited at the expense of the com-
mon people. Two new classes have
been created as a result of food con-
trol: one in the Government who do
not know what will happen if decon-
trol comes into being: a number of
young men will be thrown out of em-
ployment. The other is the new type of
businessmen who have been created
as middlemen and who had nothing to
do with grain. People who do mnot
know how to differentiate between
one kind of grain and another kind of
grain have become millionaires over-
night. In my town there is a case
pending. A man who never knew
what it was to produce grains became
a seller and for every bushel of grain
he would add one bushel of sand. We
have a reservoir where no water flows
and it is full of sand. He mixed the
grain with sand and offered it in the
market, You have got your experi
ence also when you purchase gram Ir
the ration shops or fair price shops.
For five years I have been eating food
mixed with sand whereas
beautiful, flower-like rice I am able to
get. Academically we can say 1
a plus b whole squared is equa' to a
sciuared plus b squared plus 2 a b.
Likewise we can argue that in a defieit
area you must have control. Barr-
ing these text book slogans people do
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[Shri M. A. Ayyangar]

not address themselves to the reali-
ties. There is plenty of food. of
course there is not over-plenty and
We are supplementing our food sup-
ply by millions of tons from foreign
countries, And that has to go on for
some time to replace our import from
Burma and fill the deficit on account
of partition two and a half million
tons of rice or wheat are in short sup-

A long time ago it was suggested
that we must create a grain bank to
draw grain into it whenever there is a
slump and release it whenever there
are high prices. Even today, in spite
of our getting 190 million dollars
worth of grains from America we have
not moved a step in that direction. 1

ak subject to correction. By this

we must have built a grain bank
which will ease the situation.

Shri Kidwai: We
stocks.

Shri M. A, Ayyangar: I am exceed-
ingly glad to take this opportunity of
paying my tribute to the hon. Minis-
ter for his zeal and enthusiasm. He
is one of our Ministers who generally
does not speak much but acts very
much. I am not saying this merely
for praising him., What I say is cer-
tainly the truth and nothing but the
truth. I am exceedingly glad that he
is full of enthusiasm and enterprise.
He even takes risks. but risks not at-
tendant with any real risk, and utima-
tely it proves all to the good. He
started the night aeroplane service
which today is much better than even
the day-time service. What he has
done in Madras in this matter is right
and it must be followed in the other
Provinces also.

have got the

He gave some figures. I can place re-
lance on his figures, I am not pre-
pared to compare them. Comparisons
are odious.. He said that in the sur-
plus provinces there has been the
Grow More Food Campaign. On ac-
count of the absence of procurement
in the rigid fashion irrespective of the
consequences, they have produced bet-
ter results. Each surplus province
has shown better results. If that had
ben adopted in Mardas I am sure they
would have produced more. It is not
for love or for charitable purposes or
for philanthropic motives that the ag-
riculturist, who is almost starving, can
be induced to produce more. There
must be other incentives also. That
was lacking and in my province to the
last grain it has been drained off from
the agriculturist. This will not hap-

hereafter, Let there be no break
this. Let us be wedded to this
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policy. If a plan is dependent upon.
control even when there is surplug L
cannot understand it. Why should.
there be contro] if there is a surplus?
I am not able to see why any plan
should be dependent entirely upon con-
trols under all circumstances. Let us.
assume that we have twice or thrice
as much of foodgrains as we have to-
day. Even then do you want control?

I was one of the friends quarrelling
with Mr. Sidhva who again and again.
produced statistics to show that there-
was no food deflciency in this coun-
try. At on time I said—because I
come from a deficit area—that Mr.
Sidhva wanted to kill us with his.
statistics. He did not kill us. I am
growing fatter and fatter!

There must be a halt to this. Call it
by any name. Some people are afraid
of the term ‘progressive decontrol’.
All right, progressive adjustment or
some adjustment that will ultimately
lend to a cypher of this control, That.
is what I want. Under the circum-
stances I consider that a right step
has been taken by our Food Minister.
I whole-heartedly support the manner
in which he has proceeded. On ac-
count of the restraints placed on him
and the way in which he is perhaps
pulled constantly, poor man, he is af-
raid © of proceeding further. Other-
wise he would have done so. And
after all. the 'hon. Ministers have not
spoken with different voices, Each one
has tried to emphasize one aspect lest
we should embark wupon a policy
which may lead to some difficulty in a
particular path.

Some say that it is on account of
lack of rains in my part of the coun-
try that the prices have gone up.
Others will emphasize that it is on ac-
count of decontrol and reckless de-
control. The truth is in between
these two. possibly on the one and
possibly  on the other, Let us not
attribute it entirely to decontrol. On
the other hand. the producers in the-
surplus provinces ought not to feel
that they are under any restraint. I
have to make one suggestion here. In
all the surplus provinces there may
be a particular kind of levy, so muck
per acre, leaving a minimum holding
of two or three acres, Where it is
beyond that, not more than half the
produce from each person at a parti-
cular rate may be asked to be given,
The rest let him sell at any price.
The prices will equalize themselves or
come to the lower level. Barring that
nothing more need be done,

The other sugéestion I have to make-
is that as early as possible steps may"
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be taken to create a grain bank which

will from a distance serve as a deter-

rent against rising prices, As soon as

prices show u rise, these stocks can be

:ltleased and the prices will come
own,

These are the two things that may
be adopted. And decontrol must be
progressively carried on, so much so
that in a short time, along with it the
Grow More Food Campaign and our
river valley projects will help us to
grow more food and at the end of five
years we will have no control but
plenty of food to eat,

Shri Damodara Menon (Kozhikode):
Sir, the Food Minister is a man of
few words. As you remember, yes-
terday it was by a good deai of per-
suasion that he was made to speax
for ten minutes. He wanled only
two minutes. 1 think this attitude in
the present circumstances is a good
thing. We haye had long speeches
from other Ministers and from that
we were not able to gather very much,
It only added to the confusion if I
may be permitted to say so. Pro-
bably the Food Minister wanis that
facts should speak for themselves.
The facts he gave have shown clear-
ly that the policy he is now pursuing
is in the right direction. He stated
that in surplus areas where procure-
ment was not very strict, there was
more food production. The Grow
More Food Campaign there was more
successful than in areas wheie pro-
curement was very strict, especially
in the South. He also gave us sume
figures. He said that in the Punjab
for example about ten lakhs of acres
were br-ught under cultivation where-
as in Madras about ten lakhs of acres
went out of cultivation. Now these sta-
tistical figures really show that we must
make a change in our policy of pro-
curement throughout India. But the
Finance Minister gave us o‘her sta-
tistics. I do nct know  whether he
wac trying to criticise the Food Minis-
ter but anyway he said that there is
no relationship between the price of
procurcment and production, He
also had statistics to support him.
Now this seems to be rather a strange
position. What the cultivators re-
quire is some kind of inducement to
produce more, As the hon. Deputy
Speaker has just now said if the cul-
tivator who is producing grain feels
that he cannot eat what he produces,
that he cannot get returns for what
he produces, there is possibly no in-
ducement for him to produce and it
is also a cruel thing to make him pro-
duce. 'In my own place, Sir, I know
that this kind of strict procurement
was applied only, as has been already
Suggested, to small cultivators. Big

306 P.S.D.
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landholders and estate-holders suc-
ceed in finding meansg to escape the
rigour of procurement. And more
than all that, because of sta-
tutory rationing, when a poor woman
goes about with two bushels of rice,
she is caught by a policeman and the
figures of suchr punishment are very
large. But if you had analysed, what
you would find is that the real cul-
prits often escaped and therefore, as
was suggested by an hon, Member,
there was a moral degradation. If
people who have been producing food
can have a full meal, they are com-
mitting a crime in society! Now at
least that idea has been removed. I
do not know whether what is done in
Madras, according to the terminology
which is applied here, is decontrol
or not. If it is decontrol I do not
want to make any change. As it is
millions of people are far more happy
especially in the \villages. Sir, I
agree with the Food Minister and
also with our Prime Minister when
they say that our policy must be to
reduce imports as far as possible and
also to see that people get fnodgrains
at a reasonably low price. These ob-
jectives are very good. Now we have
been trying to produce more food for
the last many years. T do not know
whether we can pronounce an opinion
on it but the figures show that there
has not been much success in this en-
deavour. I have got the Report of
the Grow More Food Enquiry Com-
mittee before me. That Report makes
interesting reading. First of all it
challenges all the statistical figures
that have Dbeen placed before the
country. We know that we cannot
rely verv much on them. I would
like to State my own experience in
this connection. A subordinate officer
of the Revenue Department told me
just a few davs before I started for
Delhi that when he was asked by the
Government ‘o supply them within
24 hours the number of palm trees
in his firka, he sent a telegram to the
Government saying that ‘here were
357 palm ftrees in that area. He had
no statistics with him. Nobody had
calculated the number of palm trees
and there was no time for him to
find it out. Even if he had time he
could nnt have ventured upon such =z
procedure. I asked him why he
pilched upon an odd number, why
he did not make it 358. He told me
that odd numbers have an appearance
of precision and therefore he sent that
fieure. Now when figures are com-
piled in this manner and presented
to the State L.cgislalures. one can un-
derstand what reliance can be placed
upon them. I agree wiih -the Food
Minister that probably the food shor-
tage in the country is not as’ much
as it has been made out. As my hon.
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[Shri Damodara Menon] .

friend Mr. Kelappan pointed out yes-

terday, in our own place, even in
the rationed areas, there were times
when we were supplied only about
four ounces of rice per card holder
even though the fiction was that a
card holder would get twelve ounces

of ration. As a matler of fact we
were given sometimes only four
ounces. Nobody can live with four
ounces and how were the people

living? I am saying this because it
applies more to poor villagers as well
as the workers in urban areas. No
body can believe that these people
lived witlr four ounces ration. They
were getting food trom the black-
market and paying a far higher price
than probably they could afford to
pay and they were spending all their
money in the purchase of food in the
black-market. The people in rationed
areas tcld me that previously they de-
pended on black-market rice but today
they get more rice at a cheaper rate.
I am sure they are benefited to that
extent.

Now. Sir, I want to say a few more
words about the way in which this
Grow More Food Campaign has been
working. I #find that the Govern-
ment. even the Planning Commission,
is expecting to get about flve million
tons of fondgrains from ‘he Grow
More Food Campaign.

An Hon. Member: Seven and a hal
million tons.

Shri Damodara Menon: On the
whole they are expecting to get five
million tons from the Grow More
Fnod Campaign. I am quoting from
the flgures given in this book. I do
not know how far they will be able
to do so. For the last six years this
Grow More Food Campaign has been
in existence in this country and we
understand that after all. very little
progress has been made. Govern-
ment have spent a lot of money and
even in regard to the expeunditure of
this money, no proper account is
maintained. I find from this Report
Sir, that about Rs. 28} crores have
been given as loans and the Report
says that the actual amount of loans
drawn and distributed by the State
Governments are not available. These
figures are not available and in the
absence of the figures of actual ex-
penditure, it is not possible for the
Committee to estimate the extent to
which the amount sanctioned has
been utilised.

An interesting sentence occurs In
page 43 of this book. It is this: “one
of the good. things of the Grow More
Food mpa is that good results
have been achieved in the production
of cotton and jute.”
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Now we started %r
and we succeeded in growing more
jute and cotton and that
achievement of the Grow More Food
Campaign. It would appear that
cotton and jute are the staple food
in this country, but it also has a
lesson. What does it say? It says
that wherever veople got a chance
they diverted their energies to the
production of money crops because
production of food crops was unre-

munerative. Therefore, Sir, if this
Grow More Food Campaign should
succeed, it is necessary for us to

adopt a change of attitude—I would
only say—in food policy and that
change is slowly coming. Although the
planning conscience of the hon, Mr.
Nanda would not accept that positi
or even the Prime Minister woul
not use that word, I am sure a change
of policy is contemploted and it is
in the right direction. The hon. Prime
Minister in his speech was using an-
other term for the opolicy of the Gov-
ernment. He called it strategic control.
The Finance Minister called it overall
control. I think ‘strategic control’ is
probably more proper in this context,
becanse, the Prime Minister has al-
ways been speaking of treating the
food question on a military or war
footing, and therefore, we must have
some strategy. If we are having this
strategic control, it would also make
it possible for us to withdraw when-
ever necessary and manipulate our
forces as and when it is required ac-
cording to the exigencies of the situa-
tion. Therefore, let us call it strate-
gic control. In this strategic control,
let us hope that there will be more
and more decontrol so that the peo-
ple are not subjected to a lot of pri-
vation ard harasement. and there is
no necessity for the honest man to
eat his food with a sense of guilt

Shri Gadgil: Sir. I have listened
with great attention particularly to
the speeches of the Minister for Food
and the Minister for Finance and the
Prime Minister. Although the second
speech of the Prime Minister has re-
moved some of my doubts, yet, I am
unable to say exactly what this pre-
sent policy which has been enunciated
by the Food Minister really means.

Shri Kidwal: That is plain English.

Shri Gadgil: I know that it will be
a policy for control if in experience
it retains all the ndvantages of control
avoiding all the disadvantages of de-
control. But, to say anything at this
stage will be hazarding merely a
guess and it is much better to await
the result. But, if past experience
is any guide, I remember whatever
has zeen said yesterday and today
about seeing that the Government
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has its hands on the pulse of the
:situation. that it will not allow it to
deteriorate, that every step will be
taken to see that no serious conse-
quences follow, all these phrases are
familiar or practically the same phra-
ses which were used in December,
1947 by the then Food Minister when
he enunciated the policy of gradual
decontrol. Today's policy is 1952
Rafian Edition of the same and I
have not the slightest hesitation in ex-
pressing my doubt that whatever
fcllowed after December, 1947, may
substantially follow the adoption of
the present policy. From December,
1547, the prices. whatever they were,
rose by leaps and bounds.

Shri Kidwai: No.

Shri Gadgil: By July 1948, when the
gituation became worse, when it had
gone out of hand. Government awoke
and after four months of considera-
tion, conferences after conferences, re-
imposed controls. But, the prices that
had gone up to that level have not
come down. In 1948, when the
gradual decontrol policy was review-
ed, we were promised that every
effort will be made to see that the
prices go down, and that it was not
immediately possible to cut down pro-
curement prices, but that in the
course of a year or two that would
be done. It was not possible in 1949:
it could not be possible in 1950. In
1951, being an election year. obvious-
ly. it was_indiscreet an both ecnnomic
and political grounds. Now, in bet-
ween 1948 and 1951 came the Korean
Wer. Prices again wenl up. And
now, on tep of that come Rajaji and
Rafi and prices are again going up.

Shri Kidwai: That is wrong.
Shri Gadgil: 1n 1947, the Father of

the Nation. advised. and in spite of
at least my own judgement, we adop-

ted a policy of decontrol, with re-
sults now well known. I remember
on one occasion the Prime Minister

admitted that it was a great mistake
and that the mischief that was done
has not been retrieved. The Korean
War was something on which we had
no control. But, here we are told
that what we are following is nothing
inconsistent with our basic principle.
I tried to understand in my own
humble way what it means. The
whole of Madras State is completely
under decontrol; in Hyderabad, ex-
cept rice, complete decontrol; in UP,
except wheat, complete decontrol.

Shri Kidwal:
also? Decontrol of wheat

Bhri Gadgil: We are told that this
l’::l:i nothing to do with the basic plan
ks ich remains as {t is. My own
feeling is that Shri Rajagopalachari,
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for whom I have great respect and
admiration—he is a great statesman,
a man of great sagacity and high pur-
pose; but that will not prevent me
from subjecting his policy to a criti-
cal analysis and comment—has forced
the hands of the Government of India.
That is my view. It may have been

politically good.
Shri T. K. Chaudhuri: On a point
of order, Sir,.........

Mr. Speaker: Order, order: There
is no occasion for a point of order.

Shri Gadgil: But, the question is
whether it is economically in the best
interests of the country. We are told
that the policy that has been enun-
ciated yesterday by my esteemed
friend Mr. Rafi is no departure at
all. He called it relaxation; another
colleague of his called it modification;
a third colleague of his called it streng-
thening of control., The hon. Prime
Minister says that there is no change
whatsoever and that the basic prin-
ciples remain the same. I under-
stand control to operate in two ways:
either in territory or in commodity.
In both ways it will be affected by
the policy that has been now enun-
ciated. .Instead of calling it retreat
all along the line, the Government
has chosen to say, ‘we have re-aligned
our forces’. That was a familiar
phrase in War time.

I am not at all dogmatic about con-
trol or decontrol. I am prepared ob-
jectively to apply my mind to the
circumstances in which this or the
other policy will be followed. The
conditions under which there will be
any thought of a change in the policy
that was continuing has been well
stated in the outline of the Planning
Commission. This was published in
1951, and accepted by this House a
few months after. As far as I under-
stand, the policy of the Government
continues to be consistent with the
principles laid down here. Here is,
Sir, what the report has stated:

. “Moreover, if past experience
is any guide it is clear that where
the controls are efficiently manag-
ed, the prices in the - rationed
and non-rationed areas remain
fairly close, On the other hand,
in the case of States which gave
up procurement and rationing in
favour of free movement and
distribution through trade chag-
nels, prices rose to levels higher
than in deficit States where the
control system was comparatively
more efficient. Any step in the
direction of decontrol is under
present ~conditions certain’ to
raise prices and is likely to jeo-
pardise the enfire system of food
control which has been built up
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in the country with considerable
effort. The consequences of com-
plete deccntrol, it is  hardly ne-
cessary to say. would be even
more dangerous.”

‘Then, it goes on to say what would
be the result under partial or com-
plete decontrol if expectations of avail-
ability are falsified and prices rise.
It states:

“Since internal procurement
would already have been given up
or greatly reduced. this would make
the economy highly unstable and
vulnerable. It is, therefore, neces-
sary to continue internal procure-
ment until the marketable surplus
increases sufficiently either through
increased production or through as-
sured availability of imports.”

As regards production, here are
figures—they are our printed statistics
and “Rafian” statistics (laughter). the
printed ones we are told are not very
reliable, and the other ones are yet to
be finalised. So, in this context what-
ever I say, I say with a measure of
caution. In the printed statistics. the
production for 1948-49 was 47 millions
and a little more;

In 1949-50 44,681,000 tons.
.. 1950-51 41,382,000 tons.
» 1951-52 44,421,000 tons.

Now, if I apply the test laid down
by the Planning Commission to which
the Government is a party, to which
this House is a party, to which, in a
sense, the whole country is a party—
has production gone up? The area
under cultivation has gone down. The
reasong given by the Food Minister are
different, but the fact remains that the
area has gone down. The point is that
when the production has gone down,
when you know there are scarcity con-
ditions in one-third of the country, does
the only circumstance that we have a
little stock of two million tons justify
our embarking on this policy? I agree
with the Finance Minister that all
efforts must be made to stop or at
Jeast reduce by a substantial measure
our imports. That will save our fore-
ign exchange. If that is No. 1 ideal.
No. 2 fact is that our country does not
produce at present as much as we re-
quire. That is a fact which has beenr
clearly stated by the Planning Com-
mission, and on which T think there is
no dispute. If these two circumstances
are there, the wiser course would be
to see, that whatever is produced in
this country is collected in such a man-
ner as to give, in the maximum way,
equitable distribution to every citizen
in this country.
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My hon. friend Shri Rafi said that
the policy of procurement was leaky
in the north, and stricter in the south.
What is the remedy that he proposes?
Give up the policy of procurement it-
self. In Madras it is given up.

Shri Kidwal: Did I say that?

Shri Gadgil: You did not say so, but
Rajaji has made it clear that if con-
trols come, he will go out. There is
no question of procurement. Then,
what is the position? Assuming that
procurement is there, that it is resor-
ted to in Madras hereafter, at what
rate would procurement be possible?
Prices have gone up in some places by
60 per cent. .

Shri Kidwai: Wrong.
Shri Gadgil: There are the statistics.

Shri Nambiar: More than 100 per
cent.

Shri Gadgil: I stand corrected. When
the Government machinery starts work
of procurement, the rate of procure-
ment will have necessarily some rela-
tion with the prevailing prices in the
province. I mean Government will
have to purchase at a much higher rate.
Naturally. the price in Madras wili go
up. Assuming they do not procure,
and if there is some difficulty, they will
use the stock that is with the Govern-
ment for the present. and later on they
will call upon the Central Govenment
to come to their rescue. According to
Mr. Rafi. this policy of procurement
which is leaky in the north and stricter
in the south. has led to lnss of acreage
in cultivation and production. 1 think
it is not a proposition which at least [
can accept. nor is it accepted by Mr.
C. D. Deshmukh. There has been pro-
curement jn Punjab, and production
has gone up. There has been strict
procurement in Bombay. and the area
under cultivation has increased. Se,
it has nothing to do with it. The wiser
course is that in the surplus provinces
you must procure in such a manner
ag to give as much as possible to the
deficit provinces, and to cut down Yyour
imports to the maximum extent pos-
sible. That is not done. The real
thing is that this Government does not
enforce its policies so far as C.P., UP,
and other northern provinces are con-
cerned. and those who, unfortunately
like me, live in the deficit States, are
asked to take from the imported food
at_higher prices, especially when sub-
sidy is withdrawn. You talk of this
country ag one. You say that there
must be one integrated economy. If
you really believe that this is one in-
tegrated economy, you will see that
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not one citizen in any province gets
more either in quantity or quality than
a citizen in any other part of the coun-
try. This should be done if it is one
wountry, if it is a country in which I
have a right to live, a country in which
I must be properly fed. a country in
which I must get employment, I must
get justice. What is being done is that
procurement is to be given up. What
is the exact meaning of Mr. Rafl's
policy. that there will be no undue
rise in prices.

Mr. Speaker: I think the hon. Mem-
betre will take much more time at this
rate.

.S?hrl Gadgil: Have I taken more time,
r?

Mr. Speaker: He has already taken
16 minutes, and I rang the bell twice.

Shri Gadgil: 1 am very sorry, Sir,
If that is so. I will conciude in a
«<ouple of minutes.

The point is that the policy which he
is proposing. if carried out. will virtu-
ally mean complete decontrol, and
handing over us poor people hand and
foot 1o the mercantile community who
have never been faithful or grateful
to this country. I have not the sligh-
test doubt. I have a right to warn the
‘Government that although the Prime
Minister says that nothing will be done.
that there will be no releasing of forces
which will undermine the plan, I hon-
estly feel that this policy,—I do not
say it will be intentionally, but unin-
tentionally—if all the expectations that
are raised are to be fulfilled, will be
a time bomb for the planned economy.

Shri Nambiar: Sir, the question was
posed here as to whether the policy is
one of control or decontrol. Here, I
have to submit....

Mr. Speaker: Order. order. Hon.
Members will not speak from bench to
bench and create disturbance. I al-
ways find a tendency to speak to each
-other when the debate is going on.

Shri Nambiar: As I understand it,
the question should not be looked at
from that angle. The question here is
whether Government should take the
responsibility for feeding the people or
not. If Government takes the respon-
sibility of feeding the people, then Go-
vernment will have to find the ways
and means as to how food should be
procured and how it should be distri-

‘buted.

From the points enunciated. and
from what is seen in the south especi-
ally now under Rajaji's regime, I see
that the responsibility of feeding the
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people is not being taken by the Go-
vernment of India. I gan say with
authority that today in the south prices
have gone up very high. T can say
that in my own district, in the district
of Tapjore, before decomtrol......

An Hon. Member: It is not your dis-
trict.

Shri Nambiar: It is my district. I
am here because of that district. In
Jhat district, the price of one bag of
paddy which was Rs. 12 before decon-
trol, is Rs. 28 today. and the price of
the latest Kuruvai crop, according to
yesterday’s Hindu, is Rs. 24 which is
cent. per cent., more than the price be-
fore decontrol. And I can quote with
facts and figures, that in the streets of
Trichinopoly while during the days of
the war, the black-market price was
only Rs. 1-2 per Madras measure, today
it is Rs. 1-4 and Rs. 1-6—more than the
black-market price. I can prove my
statement with facts and figures with
regard to Coimbatore. Madura district
and other places. In Palani taluk,
which is a deficit taluk, the rice is not
even available at Rs. 1-4-0 a Madras
measure, which was never the price
there even in the history of the worst
days of war. I am prepared to go and
sit with the hoh. Minister and show
him facts and figures to prove that the
prices all over South India have gone
considerably high. Apart from this,
the people have become more pauperiz-
ed due to unemployment, because of
the slump in the handloom industry.
In this background when the prices are
even equal to and are more than the
black-market prices, does it not become
all the more the responsibility of the
Government to distribute food at much
cheaper prices? On the other hand,
we find from the statement that has
been made in the House, that the prices
have gone so high, compared to the
controlled prices, that we cannot even
imagine to what heights they will soar.
In 1947 in Vizagapatam, the price per
maund of rice was Rs. 13-14-0, but
now it is Rs. 23; in Eluru in 1947 it
was Rs. 9-1-0, but now it is 14-6-0;
where it was Rs. 15-7-5 in 1947, it is
now Rs. 42-0-0 and so on. Compared
to the year 1947, during the course of
these five years, when the purchasing
capacity of the people has gone down,
is it not the responsibility of the Go-
vernment to feed the people at a much
cheaper price than what obtained du-
ring the control period? What we find
here is that they come and say, ‘We
have decontrolled, and because of our
present policy, prices have gone not to
the level of the black-market price, but
are still less’—and this is the first
time that the black-market prices have
found a place in Government records,
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and they give some im ary figures
for the black-market prices.

Shri Kidwai: May I ask a question?
The hon. Member should also say what
is the price in the Government fair-
price shops, which are still continuing,
and which are still serving those who
are served with rations.

Shri Nambiar: 1 would submit to the
hon. Minister that the prices in the
fair-price shops have become more fr
Jess equal to the market prices—and in
fact it is a misnomer to call it a fair
price. The price in the fair price shops
in Madras is shown as Rs. 1-1-0 per
Madras measure, whereas in the open
market, the price is about Rs. 1-2-0 or
Rs. 1-4-0. In Madras in certain areas,
it is selling at Rs, 1-1-0. But the prices
have gone up compared to the ration
shop prices. The price per Madras
measure of rice when it was controlled
as per ration shops was annas ten
and a half to annas eleven, while now
in the fair price shops, it sells at Rs.
1-1-0 or Rs. 1-2-0, which is annas five
or annas six more than the ration
shop price. Therefore you must not
tackle the situation in the abstract way
whether rice is available or not, as the
hon. Deputy-Speaker has tried to put
it. The question is rice is available to
those who have the money, and for
those who had the means to buy—it
was available even in the days of
Diacx-marketing—but to the majority
of the people, it is not available. It
may be due to the decrease in the

urchasing power of the people. But
5 is the responsibility of the Govern-
ment to feed the people. I can say
that the Government of Madras absolv-
.ed itself of this responsibility of feed-
ing the people, and has created a famine
not only in the districts of Rayalaseema,
but even in Trichinopoli Perambalur
taluk, Udumalpet taluk in Coimbatore
Dist. and in Madura district Palani
taluk: and the whole of South Arcot
and Ramnad districts which I visited
recently. My other hon. friends who
hail from those places will vouchsafe
the fact that it is really a famine con-
dition that prevails in these places.
The food is not available to the majo-
rity of the people at cheaper rates.
Even if they are available in the fair
price shops, they are unable to pur-
chase them, with the result that the
people there are really in a famine
condition. Is this what is known as
the KRajaji experiment? Is thig the
success of the Rajaji experiment? Is
this that is intended to be expanded
throughout the country? Of course,
we have to measure the success of the
Rajaji experiment by counting the
riumber of the dead rather than that
of the living, which we will do later
on. A simfilar experiment is going to
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be followed in Benial also. In Bengal
the responsibility of feeding the people
has been taken over by the Govern-
ment only with regard to the city of
Calcutta. With regard to the suburbs,
they had a policy of A, B, C, rationed
areas, and now they say by January
this also will be withdrawn. So a
more or less similar situation exists in.
Bengal also. In the 24 parganas and
the Sunderbans, you can see that a
famine situation already prevails. The
Government report says that they are
feeding 1,60,000 people through private
sources. There also the purchasing
power of the pcople has gone down,
Where the controlled rate was Rs. 17
a maund, it is now Rs. 32 per maund
in Calcutta in the fair price shops. In
the name of fair price shops, in the
name of the new method of implemen-
tation of the Madras experiment in
Bengal, they are bringing the price to
the legalised level of Rs. 32 per maund,
and I can show that the situation is in
no way better in Bengal than in
Madras. This will be the situation, if
this experiment is followed by the Go-
vernment, all over the country, and
now our Government comes to us and
asks ‘Do vou want control or decon-
trol?’. What we require is that every
ounce of paddy or rice that is avail-
able with the s‘ockists and the land-
lords must be procured in toto, and
they should not have the licence to
sell things at their own rates; they are
not the masters to dictate at what
prices the things should be sold, and
they are not the people to decide the
fate of thousands of millions of people.
As a result of the procurement policy
the Government had procured from the
middlc-class and the poor peasants
whatever they had, with the result that
the people have developed an aver-
seness to control. This is due to the
maladministration of controls and the
policy of the Government that has been
followed so far in this connection.
When people are threatened with this
situation, the Government are putting
the question: “Do you want control or
decontrol?” In that way, they are
protecting the landlords and inviting
them to gZet themselves enriched at the
expense of the people. Therefore, I
say, that the Rajajl experiment must
be put an end to, and that the Govern-
ment should come forward to feed the
people. The people must get their
zation of seven ounce or more, per day.
Ag to whether this will be done through
fair price shops in the urban cities or
in the villages etc.. I can only say
that it hag to be decided by the Go-
vernment with this objective In view
that the people should be fed at chea-
per prices. In the famine-stricken
areas, they must be distributed free
rice, because they are not able to pur-
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chase what is sold in the fair price
lhog:. For instance, in Travancore-
Cochin, in Shertaiai-Ambalapuzha
taluks, where fhe coir industry has
failed, even if rice is distributed at a
lower price, the people are unable to
purchase, because the whole industry
has collapsed, and as a result their pur-
chasing power as well. In the same
ways rice should be distributed freely
in Malabar, Tellichery, Camnanore and
other places where the handloom in-
dustry has collapsed. In my own dis-
tricts in Madras State also, I would
say that free distribution should be
started. @ Wherever necessary more
gruel centres should be npened.
(Interruption).

[MR. DEPUTY-SPEAKER in the Chair]

Yes, there is demand for them. If you
go to Udumalpet taluk, you ran cee-
half-naked women and men standing in
queues, in the hot sun, in large num-
bers, for a cup of this gruel kaniji that
is distributed. It is not even rice
kanji, but it is cholam kanji. 1 =aw
it with my own eyes. You will find
the same situation in Alleppey and
other places throughout the South.
(Interruption). 1 saw with my own
eyes, and do you want to say that it
has to be denied? In these circum-
stances, what I say is that I want the
people to be fed properly. If you
cannot Teed them with rice, at least
give them gruel or some kanji or ragi,
because there is a demand even for
that. But do not go on with this ex-
periment which would......

4 pM.

m::;. De::utyb~Spt;liketl;°d {;d not that
ure to be ado e dentl
of food control? P pendenty

Sbri Nambiar: The question is whe-
ther you have the food control or not!
What is the result? You make the
people suffer. You call it decontrol or
you call~it by whatever other name.
You have not alleviated the condition
of the masses. You are thinking wbe-
ther more money can be made by de-
controlling in such a way that those
landlords and the rich stockists and the
traders may be benefited more. Whe-
ther more money will be made or not
—that is the discussion. (An Hon.
Member: No, no). That is the discus-
sion in its context. You may not_put
it in that form. I can understand that.
But that is the discussion. I can un-
derstand from the Madras and Bengal
figures. What ig that levy system that
You are having in Bengal? Ycu say
above ten acres there must be a limit.
For the 1,000-acre man also you have
put a limit. But between the 1,000-acre
man and the 10-acre man, what is the
difference? There is no difference.
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(Interruption), There may be a slight
difference. You get from the 1.000-acre
man on the same scale as you get from
the ten acre man. (Interruption).
The proportion may be a little ditferent,
But my point is that you should not
take anything from the man who has
got ten acres or twelve acres or thir-
teen acres and that you should take
everything, that is. above the minimum
ailowed for his consumption, from the
man who has got 1.000 acres. Have
you done that? I can give you factis
and figures from Bengal. In Bengal
40 per cent. of the land is owned by 30
to 40 thousand people Zamindars and
Jotedars and they control 30 per cent.
of the stocks of foodgrains, which come
to ten lakhs. Out of these ten lakhs,
leaving a margin for them to cat—two
lakhs—if you procure all the eight
lakhs, then the deficit in Bengal can be
made up. Not only that, but you can
send something to Madras. But me
you taking these eight lakhg in full?
No. Not only are you not taking that,
but you are allowing them to sell at
their prices at the cost of the ordinary
man in Bengal, in Madras and through-
out India and make the whole food
policy completely go sattered over the
country and you come here and say:
‘All our control, all our rationing has
failed. Therefore. let us go to the good
old method of supply and demand and
let us do whatever is possible’. You
never accept the fact that pecple are
starving and dying. Is it not a fact
that reports are appearing daily in the
papers that so many are committing
suicide for want of food? Is it not a
fact that you get daily figures in the
Press saying that people have gone
starving and due to want of foud they
are commitfing suicide? (Interrup-
tions). You have always suppreSSQd
those figures. You never allow this
sort of news to come to the forefront.
And here in the House let us see the
discussion that has continued for two
days! The discussion is whether there
should be control or decontrol? If
there should be decontrol, hcw, and
whether it should be in a graded way
or a gradual way or whether it has to
be qualified by some other term.

Mr. Deputy-Speaker: The hon. Mem-
ber has taken 15 minutes.

Shri Nambiar: I will finish, Sir.
therefore, I submit that I completely
disapprove of the policy enunciated or
likely to be enunciated by Mr. Kidwai.
Whether there is any difference bet-
ween Mr. Deshmukh and Pandit Nehru
o the one side and Mr. Kidwai on the
other, that is a matter for judgment.
If at all the policy pursued in the
south by Mr. Rajagopalachari is to be
continued—I do not know whether it
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is the Rajaji plan or Kidwai plan—
then there must be an end to that
here and now and we must get an as-
surance from Mr. Kidwai tnat it will
never be followed in any part of India.
It is very necessary to put an end to

this Rajaji policy. Otherwise the
people of Madras—and I am one of
them and I represent many there—
suffer (interruption) and some im-
mediate relief must be sent to Madras
to save them from the dangers of this
policy.

Wt fv (feor gorgraeafam):
I WER, N H W T WX
I T ¥ qgw & Fen fm R
N R Ffas FEEiF sgAm
2 13w T W NE A
F WIS F7A1, 9F 9 A TAAT
awg & g f & 9 geg Aifes aw
fr FT JEAT § 9 I A G
AT G | Tafod F oF g A AR
& a9 w7 =7 ST TRAT g )

IR AT §A T H OF TS AITR
aq FE | IR AFA A doA g
g1 o gu Jm o ¥ foq ‘g Afawr !
{house keeping) #T @ & | a1 g1
F 78 =g & | I & o g
N w77 F997 arzw € | 7@ D
e § fF o an A Ee E,
¥ $T F1 Q2T Lo, §a g wr @
Yt faear w340 ) 3w 9T # grew N
qEY & a1 § | TEFT AT, T AW /Y
Fgera ¥ Tee A1 fawr afz ag maA e
FT GFAT JA AT agT g TR WATAT
Bt | oy ArfaEa @ g oAy
g 95 A foa= A sTawd €
X TF TT AT FT I, T T Y
faedrer), o A ¥t s g g ey W
A ot 1 A gArET | I IF
g & & aifae 7} foar | @ sa@
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w0, I w1, T 9¢ S1foew fw g
xa A wrf amedt qar A @A @,
|eT w1t Zifaey na79z 7 78 foar
g I fsq A | ag atfew am
g | @ Jq Shr gmacg w1 oy ofid
& fr S ey @R & IR
g, S9% qg w1 Y ) o v frgorey
a1 fafegror 1 Jifa & wreo qar &0
3% feafa & gat wro &) v ag TAAAE
ag faeerdy 39 & fog dar g fs g
T OF #1 faman w3, foet w1 I3 )
@A &7, AT AV IT A S F adwr fawg
¥ £ graey AT, 75 N g Faaa F,
SAFT IT 937§ AL Asrew A & A
I quq faarmata §

7T #2S 41 AF0S & 7| w0
a1 &gt 7% fagror fe s % safagrer
A% 37 gz & 2| g i gard Ao
TATL THTH & 7T H1 FIT F T § a1 I8
AT FIG § | A ATHT T TR TR
21T € 1| g9 TF L&Y FT Fg q4T AN
et &, 7991 & SraA & fog Aoy wra
g1 g 7€ & fr g O & & Qe
#r I=a Sa § 1 3fF O, A,
gRAITWIF A, g A 7 W
g a e fe IR ag ot
# Q2 faedt g fgas & gwt i
W Fm & 1 g9 @A § fF Tadde
A FTH FC E I9Y AT Afw aw
fraaradl qrard 1 9 gasr fadet
& g 5 qadde g vt aw FT TR
T AN famm 21 A0 @ II@,
I A & wiww § 1 e avg gy ardy
A aF AT AT AT Y AT
A @ A AT A A FA F R
aaTor & @ wrafes A R @
g frcar g 4 o Jwwrd, WA
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AT AT BT AT wE N AT HY
AN g7 fagaor £ A fr 397 a0
q qEEl ® AT 9T | AW, T
ard fafeaa gow & afes ax 7 faF,
7g ATq #Y Afq =Y | 37 %1 #q7 afoomw
gar ? =t AR dEAHY, 7 Faw d9
FHT T T §—ag ar IJaF  FEY
§ ¥ aded @i ) aww ¥ A
F = |

# o aAa # O e 2w g )
# UF AT AT AW § | 99 HEAT F
o g3 {fa {, 39 ffa § g = Qa
T | qg Afw g9e 7 are ¥ 9w
1o TauE A A1 T AR A F@ F
THR 919 ST g1 8, I gd a1 § |
ST S AT AT 20 TG /A HAT AT
T8 AT 29 598 7 fas w1 & 199"
F 3 a5 afgT | E, I § 0F Wo
TF oTo) &, 9 ®T 29 ®IF WA A1
IR E | A A frgw M aa
FIIC L9 TE WA AT AT T
g W waws 7 v fe o &
IR T ATITG | JTAAT  AAAHE
F1 e {3 =90 w7 1 9 | faeel), oot
IR IAT HAT F ATFR Y A N FT
w @IE | 9 A 39 & FgfF soeqw
29 TqT ¥ I QY Ag AT TAAHC ¥
fraw & faeg & 1 qw gow ft %
T fea< a1 A4; a9 99 7w e
& T qiw =94 wfa w7 &1 9rer a7t
FTH ATT FAT AT AL FTFHA | G IAQ
w31 o &t &Y ar @), Sfew g gear
OF FAfas &9 F3, T 50 1 @ @
T gFar | 4 7 I F fF qw ey
1 23 w0 79 & femma ¥ & sroAv W=
XY | IqA TR A ® g ¥ g
RN far i g ! w I
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ZATLY JEAT FY AT A FAT | A8 I
I £ | g fFe A Imar AR IT
7 a1 fr 39 a7g AN Fw 8 THM,
AT gq F 57 a iy Afad, v ga Iawy
2R 14 7 947 farat g% A< g7 J9ar
7o fardt & a fesdr Ao §7 ) 39 A
a8 FAwar fF T T@Ee awa
g IEm R 49 I gEE
T oF T ¥ Qg W o
97 FIC AT a1 § 1 A A av
29 TIT 9 FT WA F, @TH FIT Qo
w74 #1 WA £ A AfagT qa 9T Qo
574 ¥ fgama ¥ s a9 @ § 77 et
¥ FE17 a4 AT g AT HA § 6 w4 T
REW w o fadm | agwm wf
I RNAAE A A AR A 59
Fafrei ¥ o am g 1 0w A e g
W a3 wig Al § e ww )
I § w4 fas @ § | aeR AT
I G g TTR0-3 T WA T AT
F UF A0 SATRI AASTE FgT ST
FY 4T faaTar qgar 97, 3@t F TqF
0, R T AT T9T 3 4, Wifw AT
7 39w ¢ g% 91 A< 8: giF F @
TaE weRl AT @ A dan
g7 | FTFITRTL, X BIF AR,
qUAAT J|F & TT F  FIGH
TATIALAR AT R TN 91 TS
A= dd 37 & +3 & w

S AT AN FY @A G, T A I

A fran freg g 1 a8 59 71 7 79
TR q9 AW g fF ag awre T s
ST § T Framat 7 wex ol I
€ | ST oA € g a9 FIAS,
T HeT F FI ATIHT H1E A (477

7& 91 1 9 a1@ W7 A9 7 Frare &
AR T o | G N [T H A gror
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[« Zwa]

ft ¥ W Wy AR § 39 Ew L)
¥9q w Ffew frar wr) aoray Swe
WX aga 1<y § | F 99 awe ¥ O
FISTAT AT § A T[T FT AW 1R T9AT
w fafeva o1 | o QA AW TEAEH
w71 @) o, F Y A s,
& A & T T {FT FI@TE | AL JIHT
A Fg1 5 a9 & feg geat A Iz
¥ W@ A AT, S¥ ¥ [ qET&T
g1 TFT AMT ¥ NI JF W
TF qF YT I AW, AR AG [T FT
Wy A®H  gFT @ WA H9A
AwAwg fF gra T A TAF
WA F [T T FTARE &F 1% (€47
w1 fean, w@ifs w ag A E 1 WE
wHE Y AT FT 927 |

of fexed : a9 7 I A,
- )

st F¥A ;. AT WA AW A A
WE ARIHP IA@ME | ¥4 I9 897
& o fafex 9@ I ag T qaert
w7 w1 5 gror ag €, ag ¥ a9 §
AT AW A I ATAT T9W |
ANFT Y YT ¥ T H W I
¥ fewa & mar) 7 g aw wwiey
w W R ey e
W frew & aww frar § R
TG FT WST AF QAT | TAAHS Iq
fad avq 7 E #fifemr wgw (cealing
price) It § @ sE @t 3fg @
@it wifed fir ag e (price ) Gt )
9t 9@ ok | g0 Tt g frae A
fafreerd sgdfen g sor € 1 AR
A ¥ Ao qg § 5wy fedt
a1 afwwew gea fafew &< &
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& Fred ot fg o Y wified fr i
T qg waW fir frg wra o ag e arwg
fiew aweht €13 ®Y A TR
wifgd ar fir afirar Ot Bt e & w7
¥37 €, g graTw A T & A A v
I FFAT AT A AV IR TE T
&1 97 foraer < e | o fr g
# A9 AY ¢% w9 & fgama & faer omar
fergafm N s ¥ et o
@ IO, @ A T A
RO ¥ A ¥ A 9 §EAT |
T 7 7 ¢ fF A€ $7 %@ gu
9T IIAT § HT IEET gFW ¥ fFAd
I AT & q| qT BF AT
T I § WifF 39 1 FE & qoA
¥ {2 ¥IF & WA A SUTET RATIEAT &
W Fgar1 g % g #7 ag Nifa 2w v
Taz &7 A g, ag Ak Afa @& &
A AT I g AT 1 oAwET +19 E,
IAH! Er=AT ATFEF AT JWFYT FIGTSAT
aifgg 1| ®x€  F3e arqar fagerr
forg #7 a9 =P ag § T TG KT
%Y, T4 TEAT Wfgd | WA wmw F
00, 00, o000, RJooo JT T
QA ITE FIIMAGT FT Y@ AT AT
%31 §, TW FT aeT fF g N
F® 19 R ¥4 faed | g 3w
Faaag | N qhor fgeor & qr
¥ g, o A F Fg01 q0gA § 5 e
1T TFT T 7 {AATH QA §, AT Ju
fogams & gl & afw g =feg
afFT oy & A g wiv @ § A AT
¥ et qTaR AT A @A
T FS ¥ TSI F1T H TF TF w7
AR 7 AT R foaa 7 v
Fa faeaT § | F EEER ¥ 0F S
N FTRFIEIAATE I PR F T
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faeefls shiw  ssaf 7 q#
s€ax wmar e ot P &t o
of @ 5¥ ¥ uF AR A9
STAT Lo0 TIATHFIT & a7 FT T
2 3w N gl TAEag qfwe
Yoo @Y ar ¥} &Y TOar WY oAE
ag I3 A1 g AR F fgame & 9 7@
& s €, smoifeat ¥ags F@r @
R o7 A3 A afac g sgmaTd
7€ B &, Y FE AT 977 ]| N FAC
@A &, gt T I 1 4q1 faea 1 T
fearé a2 | 3T ara & o & S Y
g s am @ #3919 e H gor
( Rationing Inspectors ) &<
sy R ( Procurement
Inspectors ) g+t afw=T s E
A ader ag a1 g fF wreme
WA HFTA@MEN & AT F Faw
T FgARITE W g &
TS T AT WA & 5 oA
N FBAT FL, A T AT A W@ fF
I F AW 9T T AW I & AR
AT ¥ I FI7 G0 & AfaF @ F
feee & o wr &1 ag 3w & e asarr
I ATH g, AdATT g AW F oY

gfew &1 fmr qa 7 afus e
¥ F wAgT a1, gW @ WAy 4 fE
et 7 ator s felt wfre o ga
Far four 70 § A W M 5w
1 T A §, 3T 9w A 7g oo
faam gor & AT A IvT @ A
g fr oot 7 @3 WA a
fear g 1

T AT T FQ § FAS FT | ¥AS
*1 7 g g 7 fadw 7l w<ar 1 dfew
g guwl 5o o ARd § Iw A
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qU & & I A7 Ffes qet ¥
&I ATEIT A AT T T FAT ZTH T
T F fafred ¥ sgm S
g gra gy @ 1|1 a@
5 g5x § f5 9% 90 4, fow qum
TAARE ®1 qeq 99 & fod I g A AT,

- AZ LCTTA R 4R 79T /A ALY AraAr?

g I8 AYA TLH AT F, AT 139 H19T
¥ 9T, a9 TR AT A |

St /o ¥to ¥IMAW : F AT AT
&raT &l |

WY Z¥ ;AT JA AYAT T
¥ o qfed s A @ A ;e

ot ¥ @ MEAt (IraE e
—qd qur afoan feorafew) dov
¥ OFRE & g AT Ag ?

ot F¥7 : AT F A4 E, Frrae §,
AR AT ? gt | F wweE
T AT, | A g 6 agh e s
AT T AV T T T A& I g
A AT TES T | T T
FT AT E ? A gEex ¥ wei Fowr
gt &, 4% 3@ fF A\ #31 wrw A
ST § g Ararewr Afy ¥ gvar 48
areafasar 78 € 5 T 9 F v aded
1% 92 T, 79 ¥ Aorfai Ay Ay
Y &, dfew o i E w1
g fo S Ay ae & fawa F sariar
§ 1 F am A §—3few ot S
qA Ay oA, NI Fr ey
T i & A, s A £
ST : IT 99 & I TG a0F F F_r
AT § 1 7 At a8 e F<ar g fF e
sraTfl # aga s@E T & AT
" &1 AR A A I e Ay §
3T B F9rE AT J19 SR ST
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[y Z7a] . .
wEq TS XA qE F AT A R wd T Ay & i o v o
e A & A 7 & e ag g A faga st ays TR gedr & 1| wow

g aaw s T fr ffeea e &
afes o wr§ xE WS T H AT
T 0 @ OF giRAM T AW w
fearT ST £ ¢ AT A Afg g AN
FONE, ATFHS T TR & A
g, ¥fm s A Af 7 TW TR AT
srwgt ot e g 2 & Y ST FA
7 TET TE AT AT I F @ Al A 7
wlt g€ & | T FEE Al 7 @ wEA!
§ 1 @ we ¢ fr 58 §8 99 qeh
& wEdl, S fe W g W TR E
Sfe ag o & woaw @A g o
a gF fFft 7 AIeAQ N T TB
- qaren G e E O AR €, faan fet
ForTd AR AIAR gu 1 HaT A
amq (fair price shops) #t T3
gaEer qafam FF F W AS AT
wifgd | S da E I F foq oy T
A @ T K1 A w
' f fora SV F1 g7 T F 1T AR
A AN ATETT IR @A g
foalt #U E ) AT A @AV GA D
7l T | 9 A qRIR G I A
@y FgrEl A @A & | a9 A A
Fg1 91 % TF T AT TG F T
) Faer $A §, TH0 T IFA *g1 e
Y Sm N fegg a1 A
ary frama 1 3 €, 3fFa I dwd
woft & form ¥ q@ o g
fraret At F0, AR N TG T g
ey 7 T AT TATH T wA
1 N A aga & § | feart
e N FE AR, IR AT AT
- Fareert ¥ | A% OT9 AV AT I A A
- g, I w1 AT A Al ST T

dar @ smH T €, A T
TATHT TF A F, 367 7 sqr7 &
fFamar s Nfomaefadfm
¥ guTaH w @A AR fyay
F99 q=I ¥ afaet ag a1 faa 7
ag wqfar g 5 adere afam w2
T, I AT gET §

Shri Kidwai: Sir, I have listened
with interest to the speeches of the
different Members. I am sorry that
the debate which was to take place on
the present food situation and Gov-
ernment’'s food policy has been con-
verted into a discussion of control ver-
sus decontrol. In my opening speech,
I had stated what the aims of Gov-
ernment were in regard to the policy
of controls. These controls were in-
troduced during war-time to fced LLe
cities at reasonable prices. The pri-
ces in the open market were very high
and, thercfore, Governmemt had to
procure grain by levying something un
each producer and to sell the procur-
ed grain to the cities at comparatively
low prices. Now. the situation is Jif-
ferent. We are now trying tu develop
this country according to a plan known
as the Five-Year Plan. During tbis
period, we have to keep ‘h2 prices
down. Therefore, some sort of control
has to be maintained. As I had stct-
ed, our objectives are to produ~e mcre
and more in this country. so that, in
the course of the next few years. we
may not have to import any foodgrains
in large quantities and we may be able
to so arrange the distribution that
everybody. both in the rural and
urban areas, may get the f{oodgrains
at reasonable prices. We have been
trying to present form of controls
since 1944-45 or, to be morz correct,
since 1946. We have to see whether
we have gained our objectives. If you
compare the ration shop prices o! tnday
with those in 1946, you will find that,
except in some places and in ;
of some commodities, there has been
a rise of from 30 to 90 per cent in re-
gard to different commodities. There
has been a rise in the distribution price
as well as the procurement price. As I
had stated, although more land has
been brought under cultivatica, in the
south, our production has gone down.
Mr. Gadgil has questioned tl.e figures.
I may tell him that the arca under
cultivation today in regard to cereals
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1s 189 million acres, while in 184748
it was only 172 million acres, ie. an
increase of 17 million acres. In 1950-
51, the acreage was 183 miliiun, but
four million have gone out of cereal
cultivation between 1951 and 1952.
There has been a' corresponding in-
crease in the area under 2ommercial
CTops.

Shri 8. 8. More: Does the hon. Min-
ister accept the reliability of tue agri-
cultural statistics?

Shri Kidwai: I am coming to that
also. My contention is that ihe statis-
tics are not correct. They are much
under-valued.

The other thing is that there has
heen an increuse in  protuction in
North India and a decrease in
South India. Amongst others, I have
also cited Punjab. We are tild that
in Punjab procurement is ideal ard
that there is nothing to worry. [ am
afraid my hon. colleague the Finance
Minister has been misled by the fig-
ures. I have got the figure: before
me,

Now. in Punjab and Uttar Praldesh,
the procurement system is lncwn as
monopoly procurement. In 1947, 1948
and 1944, procurement in Purnjab was
46,000 tons, a very insignificant figure
compared to production. If muono-
poly procurement had  worked well
the figure would have been at least 50
times more. In 1949, 1950 and 1951
when the outside prices were lower
than the procurement prices, procure-
ment naturally went up to figures in
lakhs. I have got the prices of that
area before me. I stand by what 1
have said that where procurement has
heen loose and leaky, production has
gone up.

My hon. friend has asked me why I
question the statistics produced by the
different Government Departments. I
have tried to find out our production
in each State and what is the require-
ment of earh State. and then I camme
across startling figures. I have come
to know that Rajasthan. which is sup-
posed to be self-sufficient and does not
depend upon imvorts exceot when the
crops are bad. is only producing 110
1bs. per head per year, which means
it is living on less than five oz. a dav.
I call it ridiculous, because nobody in
Rajasthan can live on less than five
oz. per day. It seems that the old
States had no records. There were no
‘patwaris and the old jagirdars did not
allow any records to be sent to Gov-
ernment. Even when the present Rai-
asthan Government was formed in
parts the zamindars opposed the ap-
pointment of patwaris. Therefore,
there are no records. If Rajasthan is
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considered to be self-sufficient, its pro-
duction must be calculated on the ba--
sis of 12 or 16 oz. per head, ¢r cven
more. That is why I call our figures.
defeotive,

The same is the case in regard to-
other States as well. If we keep-:
away these States which claim to be
self-sufficient we find that the require--
ments of the deficit States can l.e easi-
ly met from the surplus States. Now,
here are the figures of production per-
capita in each different State. The
han. Members will appreciate that
these are not figures sent by the States.
themselves, but collected by the
I.C.AR. by a sample survey.

Assam's gross availability is 375 lhs-
per head; it is self-sufficient Bihar,
whose availability is 226 lbs, per head,
also claims to be self-sufficient, except
when crops are bad and when imports.
have to come. Bombay, which we call
deficit, has 263 lbs per head. If Bihar-
can be self-sufficient, then Bombay
should also be considered self-suifi-
cient, but it is considered a deiicit
State. Madhya Pradesh has 488 lis,
Madras gets 284 lbs, that is much more
than Bihar. Orissa’s availaoility is
543 lbs, Punjab's 315 1lbs. and lTttar -
Pradesh's 291 1bs. Similarly, West
Bengal gets 378 lbs. I think no State -
can be more self-sufficient :han this.
It is. in fact. a surplus State. Raj--
asthan, as I have said, gets 110 Ibs. and -
Saurashtra 156 lbs. Saurashtra says:
it is deficit in rice. Four years back,
it was producing 5.000 tons of rice per
vear. It has been increased to 36.000-
tons, and this year this State has sup-
plied 2,000 tons to the neighbouring
State of Kutch. Otherwise, it is self-
sufficient, except that this year the-
monsoon has been bad and therefore:
it wants some millets. But. according
10 these figures. its availability is only
156 lbs. Travancore-Cochin gets 184
lbs. 1 think it is correct. because it
is living on subsidiary food. Ajmer has
142 lbs. Bhopal is surplus. and ac-
cording to these figures. its nvailabi-
lity is 258 lbs. Therefore. I thought
that restrictions on movements were
holding up stocks in some areas «nd
an artificial scarcity was produced in:
other areas.

Our aim. as I have said, is to reduce-
the prices and to improve the avail-
ability of grains. Therefore. relaxa-
tion was tried in some States. like
Uttar Pradesh. Bihar and Madras. and"
some forms of relaxation in almost all
the States, except Bengal and Bombay.
Now, the figures supplied to the hon.
Members will show, there has been a.
decrease in  prices in almost every-
State. An hon. Member from adras:
has compared the rationshop prices-
with the open-market prices. He has-



30 Motion re

[Shri Kidwal]

forgotten that these ration shops are
still functioning, supplying the same
quantity as was being supplied when
rationing was there. He has said that
-the Madras Government is now tryin g
to get away from its responsibility.

find that they are feeding more people
tpdqy than they were doing when ra-
‘tioning was there. I am sorry the rains
have failed in Madras, and ihis re-
quires special attention. I do unot think
-anybody will contend that the rans
have failed because Rajaji has become
the Chief Minister and he has intro-
~duced decontrol. If controls had been
there and rains had failed. then the
‘position would have been worse. Now,
as many Nembers. including our De-
puty-gpeaker. have said, there is no
scarcity of grain. It is available in
abundance and at reasonable prices.
g:vemment shops are also function-

_ Shri Nambiar: In one breath the
hon. Minister says that because there
are no rains there are no grains: in
another. he says that there is abund-
ance of grain and there is no difficulty
about its availability.

Shri Kidwai: Grain is in abundance
because it has been sent from the sur-
plus areas, because Governmen* stocks
are being used there to supply the
needv penole. So. all that is required
is petng done and if the scarcity con-
-ch-hons continue, the Madras people
will get all the help they 1equire and
people will be fed.

When the acreage is not correct,
then it becomes difficult, as in the
case of Rajasthan and Madhya Bha-
rat. In respect of Madhya Bharat.
which_is supposed to be a surplus
area. I find that from the acreage
given. it is producing not more than
185 1bs. per head. Therefore, the mis-
take has to be corrected.

But we have got one figurz which
I think Members will try to iludge
trom the results: we know what is
our stock. In 1952, we had a carry-
over of 13.3 lakh tons. Then we im-
ported, during the year, 39 lukh tone.
That made it 52 lakh tons. Now, our
-carryover for the next year, that is
at the close of the year. is expected
to be 18 lakh tons. Therefore, we
have consumed less than what we
"have imported.

Shri 8. 8. More: Is it not due to
the lessening of the purchasing pow-
er of the people? They are not able
to purchase so much.

Shri Kidwai: But the grain is being
=s0ld cheaper, In whatever quantities
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and wherever it is required.

year, compared to last year, on ac-
count of the free market, therac was
less consumption from Govenment
shops than during last year. Last
year, the offtake from Government
shops was 7.76 million tons, and 126
million people were served in the ru-
tioned, non-rationed and s.arcity
areas. This year, on account of

;

" scarcity in U.P. and Bengal, the num-

ber of people served {from Govern-
ment shops rose fromr 126 million to
133 million. But, as the grain was
available in the open-market in most
of these areas, except in tengzal, the
offtake from Government shops went
down from 7.76 million tons to 6.8
million tons. The number of people
served was more but the offtake was
less than last year. This al:o shows
that relaxation in certain areas is
helping in bringing more foodgrains
into the market than was available
before. But, as I have said, the aim
is to produce more foodgrains and to
distribute them at reasonable prices.
Whenever we find that the situation
requires any further strengthening of
controls or relaxation, so that the pri-
ces may remain what they were be-
fore decontrol, all the measures will
be taken.

As, I think, I had an opportunity of
explaining earlier, with this relaxation
of controls we have issued a new
Foodgrains Order, which authorises
Government to take over the stock
with the dealer, if the prices in any
area rise’ unduly, at the procurement
price, plus a little expenses allowed,
and to distribute it as cheaply as pos-
sible. I am sure, if the States act
accordingly. there will be no difficulty
in keeping the prices down.

I hope Members will remember that
when rationing was relaxed in U.P.
the prices of wheat rose from Rs. 16
to Rs. 22. Then the U.P. Sovernment
warned the dealers that unless the
prices are brought down action would
be taken under this Order. Then the
prices came down to Rs. 17-8 and are
now ranging between Rs. 17-8 and
Rs. 19-4 according to the availability
of wheat and the stocks in the market.

I hope Members will realise thf: we
have not given up controls. I {found,
as I have said, that the controls we
had in this country did not help in
our objective, they did not increase
production nor did they keep the pri-
ces down. As I have said, the prices
rose from 30 to 90 per cent. in some
places between 1948 and 1952. But
relaxations in the restrictions on
movement have again brought down
the prices.
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1 have mentioned about Bihar once
before and I would like to say it again
because Pandit Lakshmi Kanta Maitra
has raised the point. There was ra-
tioning only in one city, ie. in Jam-
shedpur; there was some sort of ra-
tioning in Patna city. Over the rest
of the State, people had to live on the
open market. Now, in the surplus
areas, like Ranchi, the prices are low-
er, but in all the others they are high.
Now, if you compare last year's pri-
ces with this year's, you will find that
they are very much lower now.

The same has been the experience
in UP. The prices of all food com-
modities in that State now are lower
than the control price, oxcept of
wheat. And the wheat prices are high
because relaxations were :nade when
the State Government had already
procured a large quantity rut of the
surplus stock. Therefore, the prices
naturally rose. Then, Gove ent
were selling at subsidised rates. ey
were purchasing at Rs. 16 u1 muund.
And Government had to acquire frcm
the Centre 2,18.000 tons of wheat at
Rs. 20/8/- a maund (at port); later on,
it was reduced to Rs. 18-8 a maund.
But with the transport expenses it
must be coming to over Rs. 20; and
the incidental charges on wneat were
Rs. three a maund. Therefore. had
they not been subsidising it, they
should have been selling wheat at
about Rs. 21 or Rs. 22 a maund. Now,
they have recently raised the price,
and it is Rs. 18 a maund. There is,
thus, hardly any difference Letween
the open market and the controlled
market.

There has been some discussion
about the new step that is veing taken.
Some people have called it decontrol
of millets; some have called it gecne-
ral decontrol. But it is nothing of the
kind. The original proposal which I
had made was that millets should be
given free movement, as there was
hardly any procurement of milets,
The millet procurement in 1951 was
less than six per cent. of the total pro-
duction. In some areas, because the
stocks of millets are more than the
local requirement, the prices are fall-
ing. In some areas, because the re-
quirement of millets is more than the
availability, the prices are rising. The
surplus States do not intend to procure
millets because they are afraid that
with the falling prices they may have
to lose. I may tell the hon. Members
that this has been the experience of
the Madhya Pradesh and }lyderabad
‘Governments who have from last
year's stock, 70,000 tons each. The
prices outside are lower than the pri-
ces at which they have beesn purchas-
ed, and they have made sftorage and
other charges. The prices outside are
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collapsing. One day, we received a
report that in Wardha the prices were
Rs. 6/4/- a maund. That means that
the producer must have sold at
Rs. 5/8/- a maund or even at less.
Therefore, if the prices collapse
we will suffer enough. Last year
we bhad imported more than six
lakhs tons. This year also there
is a demand that we should im-
port some. Bombay wants three
lakhs tons of millets, Madras *wo lakhs
tons, Mysore 80,000 tons and Sau-
rashtra 50.000 tons. of which we have
already given some from Eyderabad
and Madhya Pradesh and they still re-
quire about 25,000 tons more. We hope
that fram the surplus areas of Madhya
Pradesh, Madhya Bharat, 'lyderabad,
PEPSU and Punjab, we will be able
to procure and supply to them, when
we will not be required to import any
more. This is the only c¢hange—you
mray call it decontrol, you raay call it
relaxation or you may call it exten-
sion of the procurement area, because
up to now a State Government was
authorised to procure within its juris-
diction but it was not allowed tn go
to other States for purchas:ng. Now
my friend Mr. Gadgil has said, “Why
not ask the State Governments to pro-
cure and supply to other Govern-
ments?”

Shri Gadgil: What I said was: “Do
not allow private merchants either to
buy or to sell in other States. Do it
on the State level and through State
agency”.

Shri Kidwai: Private merchants do
not come into the picture, except that
the State Governments do not have
control over milo. They will take it
to their States and the final handling
will be done by the State Govern-
ments.

Now, in the State-to-State dealing
we shall see what are the additional
charges besides the transport charges
and the commission of the ugents, be-
cause these have to be given over and
above. Over and above them, the
State Governments have got their own
charges which makes the ‘ost prohiki-
tive. Supposing U.P. wants to send
rice to Bombay. The price of coarse
rice is Rs. 22 a maund while the trans-
port charges are Rs. 3-12-7 a maund.
Adding the transport and incidental
charges, it comes to nearly Rs. 27 a
maund. The Bombay Government add
nine per cent. for handling charges,
and by the time it reaches the consu-
mer, Rs. 22 become Rs, 30. Therefore,
I think, if we want to keep *he prices
down, all these charges have to be ell-
minated. This is what the new change
is intended to dq

Shri H. N. Mukerjee (Calcutta
North-East): According to the plan
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named after the hon. Minister, West

it seems, was to have a levy
on the surplus stocks with owners of
15 acres and over. Now it seems to
have been changed and there is to be
a levy on thase who have ten acres
and over. I want to know the rea-
sons for it and also the reason why
West Bengal, in the present pecsition,
is being required to give to the Cen-
tral pool 1-5 lakhs tons.

Shri Kidwai: Orissa. for no fault of
its own, has to give three lakhs tons.
We asked Bengal and they willingly
agreed to supply 150000 tcns. The
claim that was preferred at that time
was that a levy should be imposed on
cultivators who cultivate 15 acres or
more, but it was found that the fgures
on which the Bengal Goverrment
were calculating were old, ypre-parti-
tion figures. Therefore, we thought
that we would be able to sceurza four
and a half lakhs tons by impousing a

only on cultivators of 15 acres.
Now, we find we were mistaken.
Therefore, it has been revised and
now the levy will be made on culti-
vators of ten acres or more.

Shri H. N. Mukerjee: Would it not
mean privation for those wvho arc least
able to bear it?

Shri Kidwai: I hope the Member
will see that it was originally propos-
ed that when making the levy over
surplus rice or paddy. seven maunds
per unit would be allowed to be re-
ta‘ned by the cultivator. Now, it has
beer: relaxed a little so that each cul-
tivator will be allowed tcn maunds,
i.e., about 22 oz. or more per head per
day. I think that is a sufficiznt gua-
rantee and there will be no hsrdship.

Mr. Deputy-Speaker: There has
been sufficient discussion for a couple
of davs on this motion from &ll sides
of tke House. Now 1 will put the
amendments to the vote of the House.

Dr. Lanka Sundaram (Visakhapat-

nam): Sir, I beg to move fcr leave to
withdraw my amendment.

Mr. Deputy-Speaker: Has the hon.

Member leave of the House to with-
draw his amendment?

The amendment was, by leave,
withdrawn.

Sardar A. 8. Saigal (Bilaspur): I
beg to move for leave to withdrax my
amendment which was moved on 17th
November 1952 on the motion moved
by Shri Rafi Ahmad Kidwal.

Mr. Deputy-Speaker: Has the hon.
Member leave of the House to with-
draw his amendment?

The amendment was, by leave.

withdrawn.
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Shri Sivamurthi Swami (Kushtagi):

1 am not withdrawing my amend-
ment.

is.“"« Deputy:Speaker: The question

That at the end of the motion, the
following be added:

“and having considered the same,

this House urges upon the Govern-
ment—

(1) to take Hirm and effectivo steps
to make the Grow More Food
Campaign a success by creat-
ing mixed agencies of Stiate
and its farmers among each
group of villages .n the Sta‘e
districts on co-operative basis
with an active management
to discharge the responsibility
of executing the schemes of
planned economy for conrern-
ed villages and 'hus for the
whole mother State; and

(2) to have an uniform policy to-
wards decontrol aad for the
meanwhile to procure and to

distribute certain foodgrains
on fair prices to scarcity
areas.”

The motion was negalived.

5 PM.

Mr. Deputy-Speaker: I shall now
put Mr. Altekar's amendmoent

Dr. Lanka Sundaram: Sir, there is

an amendment to this amendment,
No. 5.

Mr. Deputy-Speaker: Is the hon.
Member pressing the ameadment?

Shri R. K. Chaudhuri

(Gauhati):
Yes.

Mr. Deputy-Speaker: 1 believe it
was not moved at all. Amendments
numbers 5. 6. 7 and 8 were not muv-
ed. I will only put the other amend-
ments to the House.

Shri Raghavacharli (Penukonda):
The Speaker said that these would be
allowed to be discussed this morniag.

Mr. Deputy-Speaker: Hon. Mem-
bers can speak on any number of
things, moved or not moved.

Shri B. 8. Murthy: The Speaker
said that these amendments will be
_taken as moved.

Mr. Deputy-Speaker: But, there is
no record to that effect.
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Sardar Hokam® sm (Kapurthala-
Bhatinda): In beginning, the
names of hon. Membe.rs were called.
Those who answered in the ‘atfirma-
tive, their amendments were taken as
med All these amendments were
mov

Mr. Deputy-Speaker: I find here in
the Speaker's own handwriting only
1our amenoa:nents moved on i7th Nov-
ember 1952, that is, the a nendments
of Dr. Lanka Sundaram, Shri Siva-
murthi Swami, Sardar Amar Singh
Saigal and Mr. Ganesh Sadashiv Alte-
kar. The three earlier ameadments
have already been disposed o1 by the
House. 1 shall put the l.st amend-
ment to the House. The uther amend-
nrents have not been moved.

Shri Nambiar: 1 have sent notice
of an amendment yesterday. It was
circulated. This morning the Speak-
er said that the other amendments as
printed will be taken as moved.

Shri R. K, Chaudhuri: May I men-
tion, Sir, that 1 moved my amendment
to the amendment immediatcly after
the amendmrent was moved. hir. Chat-
terjee was in the Chair at that time.

Some Hon, Members: Put them tou
the vote of the House.

Shri B. S. Murthy: The exact word-

ing of the Speaker was, the other
amendments as circulated are taken
as moved.

Mr., Deputy-Speaker: That was said
yesterday.

Shri B. S. Murthy: Today.

Some Hon, Members: We were also
here; we have not heard this.

Mr. Deputy-Speaker: The  hon.
Members will have the satisfaction ot
my placing them before the House.
Now, the amendment to Mr. Altekar's
amendment. The question is:

That in the amendment moved by
Shri Ganesh Sadashiv Altekar, the
following be omitted:

“without prejudice to the basic
objectives.”

The motion was

; Mr. Deputy-Speaker:
s:

That at the end of the motion, the
following be added:

“and having considered the
same, this House approves of the
policy of Government regarding
general control of foodgrains and
welcomes the desire of Govern-
ment to adjust the same to suit

negatived.
The question
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local or temporary econditions
without prejudice to the basic ob-
jectives.”

The motion was adopted.

_ Mr. Deputy-Speaker: Mr. Jhun-
jhunwala.

Shri Jhun.lhm'lwlh (Bhagalpur
Central): I did not move it, Sir.

Mr. Deputy-Speaker: Mr, Nambiar's
amepd.ment.

Shri Nambiar: I move it
Mr. Deputy-Speaker: Moving it

now?

Shri Nambiar: I have already mov-
ed it; I am not withdrawing.

Mr. Deputy-Speaker: Treating it
as moved, I will put it to the House.

The question is:
That at the end......

Shri Sinhasan Singh (Gorakhpur
L)iistt.——South): On a point of order,
Sir,......

Shri Jawaharial Nehru: In view of
the amendment now carried by the
House, how can the others be added?
It is not clear to me.

Some Hon. Members: All the others
are defeated.

Mr. Deputy-Speaker: There is no
harm. What is the point of order?

Shri Sinhasan Singh: The point of
order is this. The other amendment
was put to the House and carried Ly
the House unanimously.

Some Hon. Members: Not unani-
mously.
‘NShﬂ Sinhasan Singh: Nobody said
o'

Some Hon, Members: No, no.

Shri Sinhasan Singh: The othet
amendments need not be put to the
House. How do they staad now?

Mr. Depucy-Speaker: The mere tact
that the other amendment has been
carried unanimously does not preciude
this amendment unless this amend-
ment covers the same ground. He
wants to add something more.

Shri Kidwal: Inconsistently with
that.

Mr. Deputy-Spegker: Yes, it can be
fitted in. Let me not stand on tech-
nicalities. With respect to the motion
that the Food policy be taken into con-
sideration, a number of suggestions
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[Mr. Deputy-Speaker]

can be rmade by various hon. Mem-
bers. One suggestion is that adjust-
ments may be made from time to
time. That was carried by the House.
Now, there are some more specific
suggestions te&agﬂinc the food policy,
and what the Government has to do.

Shri Kidwai: The Speaker had dis-
allowed two paras. in that.

Shri Nambiar: Not this amendment.

Mr. Deputy-Speaker: 1 have not got
the record here; I do not find it. 1
shal.lu put the whole amendment to
vote.

The question is:

That at the end of the motion, the
fullowing be added:

“and having considered the
same, this House is of opinion
that—

(i) that Government should take
the responsibility of feeding
the people;

(ii) that more fair price shops
should be opened in all the
urban areas and in the deflcit
and rural areas in the State
of Madras consulting the po-
pular organisations of the
peasants, workers and the
people;

(iii) tnat in the fair price shops all
who apply should be given
ratlon cards and distribution
should be guaranteed at still
more reduced prices;

(iv) that in the famine areas in
the various districts and
taluks of Madras State free
distribution of food stuff to
the famine-stricken people be
undertaken in addition to
opening more gruel shops;
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(v) that in order to achieve the
above objective, .Nr'onmt
from landlords stockists
must be resorted to;

(vi) that the question of decontrol
without specific reference to

the possibility of -
ing the above policy is harm-
ful and disastrous.”

The motion was negatived.
i Mr. Deputy-Speaker: The question
S

That at the end of the motion, the
following be added:

“and having considered the
same, this House is of opinion that
a very effective step to improve
the food production would be to
ensure governmental purchase at
an economic price over a
of not less than five ye .

The motion was nagatived.

Mr. Deputy-Speaker: I will now put
the main motion before the House as
amended by Mr. Altekar's amendment
ghich has been accepted by the

ouse.

The question is:

“That the food situation be
taken into consideration, and
having considered the same, this
House approves of the policy of
Government regarding general
control of foodgrains and wel-
comes the desire of Government
to adjust the same to suit local or
temporary conditions without pre-
judice to the basic objectives.

The motion was adopted.

Mr. Deputy-Speaker: The: Houge
now standsg adjourned to 10-45 a.M to-
MOrrow.

The House then adjourned till a
Quarter to Eleven of the Clock on
Wednesday, the 19th November, 1982.
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